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LEGISLATIVE ,ASSEMBLY 
Friday, 9th ~  194-5 ) 

The Aaaembly met in the Assembly Chamber of ~  Council HOUIIf.t. 
Eleven of the Clocli:, Mr. President (The- Honourable Sil' Abdur Bahim) U. .. 
Chair. ' I • 

", 

STARRED QUESTION!:) AN.D ANSWERS 
(a) ORAL ANSWERS 

FAL8D'IOATIOlf OJ' AOCOUNTS QlI'BB.BBl) TO IN PuBLIc AoooUln's ~· 
RJDPOBT 

~  -Jlr. T. 8. AviDaahWD.gam OJuI\tiar: Will tlie 'Honouflilble the ~ 
Member please state: " 

(a) whether any investigation was' made with reference to !alsific:dio.n ot 
accounts referred'to on page 12, paragraph 9 of the Report of the Public A. 
counts Committee; 

(b) what has been the result of, the investigation; and 
(c) whllt RC'tion hus been taken against the personR conf}erned? 
'!'he Honourable Sir Jaram, Ballman: (a) In;vestigations into ~  ei..".-

stances that led to the irregularities in question are in progress, ' . 
(b) and (c), The results of the investigations and the action takep will M 

reported to the Committee in due course. ---. . 
JIr. T. S. AvinasbfJInpDl Ohattta.r: May I know when the investigatioo 

started, and who is conducting it? .. 
The lIoDourable Sir Jaremy Balsman: I understand the irregulariti. 

~  to ooourred in certain depots at the time the threat of Japanese invasion 
of South Indio was imminent. It was report,ed that the irregularities wea 
e3.\1sed largely by the general confusion which prevailed in the areas as a conse-
quence of the threat, Bnd were accentuated by the fact that the officers ancJ 
staff in the depots were few and inexperienced. It has also been suggested ihai 
there was no suggestion or suspicion of fraud in any of these cases, ThI 
Director of Ordnance ServiC'es has been requ£'sted to have the accoun. 
examined further in consultation with the Military Accountant General, lID-
that a complete report may be furnished to the Committee at the time of ~ 
next meeting. . 

1Ir. ~ S. AviDaahilingam Ohettia:r: May I know what is the extent, of t ~ 
amount involved? , .. , 

'!'he Honourable Sir Jeremy blBman: I am sorry I cannot say. 
ALLOCATION OF W AB EXPENDITURE BETWEEN BRiTAIN AND INDIA 

857. -Mr. T. S. AvlnashUingam' Chettiar: Will t ~ ~ ~  the ~ 
~  please !ltnte: -

(n) whetlH-r ill the yehtR Hl43-44 t.he linbilitip.F; of Hi" Majesty's Government 
and the Govl'rnment d Indil'. in wnr expenditure hav!.' been det.ermined ~ 
conformi'ty with fhe prj11cipleR of financial Bct.tlement. or whether Rny exceTI-
tiCln hm; hNlH mnde. with rl'sp£'ct to any part-icular item; IlOd 

(0) if so, what those particular items are, and, what 't.he financial effeet 01 
thii'! hi on Hie : ~  O! ~  Gove.mment of India? , 

The Ho:&ourable Sir Jeremy ltaisman: (a) and (b). The answer to the first 
part of (a) iR in the affirmative. The.rAmninder of (n) Bnd (b) do not, therefore .. 
arise. 

Kr. T. ~  AvinashiUngam Chettiar: If I may make my ~ D  clear, ~  
I. know whether any exceptions hove been recommended like the ODe referred 
to in the Publie Accounts Committee '" report for Hl42-48?' 

'!'ha Honourable Sir Jeremy Raisman: As far as I am aware, this can lot 
said to be an exception which proves the rule. It is because you bad this curiOU!! • 
marginAl CARe ,that the. matter WI\S hrough.t prominently to notice in tbis way, 

, (1233) 



12M LBOlSLATIVg ASSEMBLY [9TH MAil. 1945 
Iu.-TaUTllBNT TO INDIAN ParsoNBas OJ' WAR IN :GRBBCJe 

858. ·Mr. T. S. AVlnaahlllngam Ohettiar: ,Will the HonouruLle the Defence 
Ideffil;ler pll',f\"b state;, I 

~  whether he was ~ of the news that hRs appeared in page 6 of the -
Hi"du,ta" Time., dat.ed the; 11th February. 1945, that Indian tl'tlolilJ' prisonel's 

,of wtlr bave berm ill-t.rt't1.ted in Greece;' 
(b) whether Government. have called f01' ~t  in the matter; and, if 

10, what the real facte are; and ' 
(c) what. nction they have taken in the matter? 
Mr. O. M. Trivedi: (a), (b) and (c). 'fhe Honourable Member is referred'to 

the answer given by me. to starred question No. 584 and to tho supplementary 
ans""er8 on question No. 579, both on the 1st of March 1945. . ' 

Mr. T. S. AviDaahIlinpm OhfJUiar: . May I know if the peraona who have 
been ill.treated have been ~  by now? 

.1Ir. O. lI. '.l'rIvedt: Thev have been released .. 
JIr,T. S. Avbt1Ulllflingam Ohattlar: Have ·tlieY .been perBoJ)al1y inquired 

from and a report received by the Government, of India? . 
1Ir. O. K. Trl,tdl: As I. have said;' the persons ill·treated have. been 

"eleased. We have naked the Secretory of State to make a strong remonsttance 
to. t ~ authorities eoncernetl ~ t the ill treatment. 

DELHI DETBNUS AND POL1'l'IOAL PRI80NrBS IN FlilRoZEPUR JIAL 

859. ·Xr. Abdul Qaiynm: Will the Honourable the Home ~  ple!Hw 
state: . '. 

(n.) whether n"lhldet{,lllls and politicnr prisoners in the Ferozepur .Tnil ~ 
allowed to read Delhi papers other than thc State.man: 
. (b) whet,her he proposeR to order. the rf!t'atriation cf the above ..Ion' cal prir-on" . 
ersand aetenus to the Delhi Province: ud . 

(e) whether he proposes to relax the conditionR of allowing writing material 
to the n,hove nsmerl:' , I 

fte Honourable Sir J'raDcla Kudla: I would invite attention to the answer 
given to Sardar Mangal Singh's questions NOB. 102 to 104 on the 3rd November, 
1944. . 

Mr. Abdul Qalyum: May I know if while the Punjab prisoners in "Feror.e-
~  Jail CRn readRll the Punjab papers, Delhi prisoners can only read tite 
Bfalflllma",? . 

The Honourable Sir J'rancls Kudle: I do not know._ 
Mr. Abdul Qaiyam: Will ~  Honourahle Member inquire into the 

matter, and, if it is corrMt., aUow DeIhl detenus to read other papers as well? 
The Honourable Str Planets Kudla: The Ql1CRtion of what pAllPr" the:" 

should ljead. and what writing.materiais they' ~  UI':e, is one for the Punjab 
Government. ' 

Mr • .Abdul Qalyum.: May. I know if tl..t· to\a.l number is about 80 ~  
and 12 prisoners, and whether Delhi Jail cannot accom.nodale t .. esJ ~ p 0,)le1 

The J:ionouraDle Sir ~  Madie: . 'l'he Delhi Jall is for pUflJO!;es of 
administration under the. Punjab Inspector General. There is no accommoda-
tion for the detenus in Delhi. 

/ 

EXTER10lENT FItOlll DELHI OIl' PANDIT SlLUI LAL SILUUIA .' 
860. *Kr. Abdul Qaiyum: Will the Honourable the Home Member ~ t  

state; .. .. 
(11) whS ~ t Shll.nt T .. al Sharma was ordered to 'quit Delhi within twelve 

hours of his release iQ January. 1945; ., 
lb) \\·heLhur othtlr dt:It:.IUt> after rcleuse Ull va restrictions imposed llpon t.hem 

forbidding them O(:CCf:H to offices or mills where they could work; i!. so, why; 
(0) the- condition of health of Shrimati Saty.a Vati,. and the restrictions which 

now exist on her free movement; . 
(d) whother Gov{'rmncllt propose to allow Shrip}ati Satya Vati to live in 

DeIhi; if not: the reaeon!! therefor; and 
I 



, STABRBD ,QUB8'1'ION8 AND AN8WBB8 ~ 

(e)· the nature of the !'estrictions on' Dr. Sukh .Devand the t t ~ tor 
~~~  ,/" 

The HODOU1'abl. Sir I'J'&Ilci8 .w:u.: (a) The Order was made by the 
Chief Coinmissioner, Delhi, ~ t  a view, to preventing him from· acting in a 
manner prejudicial to the public safety and, the maintenance of public order 
and because he does not belong to tbeDelhi Province: 

(b)No restriction orders are made which would prevent ~  from earning 
bis livelihood in a legitimate way. ' 
. (c) Shrirriati SatYR'Vati has had tuberculosis for 0. long time and is nQw 
under arrest in the Silver Jubilee Tuberculosis Hospital, Delhi, after defying 

, an order of the Central Government prohibiting her from being in the Province 
of Delhi. 

(d) In view of .the grave opinion that' the doctor has ~  regarding the 
atate of her health, I the Government of India have decided to cancel the orders 
'8J!'ainst Shrimati Satva V IIti Jlnd her mother prohibiting them from· being: in 
Delhi without the Chief ,Commissioner's permission. The Chief Commissioner 
has also, deciilf'd not to proceed witb the case against Shrimati Satya Vati fer 
defiance of that order. ' \ , 

(e) He is "required under an Order made b;V the' Deputy Commissioner of 
Dp.lhi to reside ,Rnd remain within t.he limits of the Delhi Munic:pality and the 
Notified Area of the old Civil Stat:on of Delhi.' The Order was considered 
necessary witQ a view to preventing him from acting in a manner prejudicial 
to the public 'safety Rnd the maintenance of public order by agitation in-the 
rurs·1 parts of Delhi I'roviul'e.,. ' , 
., JIr. AbdUl Qa.Iyum: In reply'to part (b) the Honourable Member saidthBt 
there was' no ~t t  on Pt. Sham Lal ~  ~ ~ to his p'ace of busi· 
nees. M!V questign is whether there are other' detenus in Delhi who cannot go 
to their places of business. ' 

'!'he Honourable Sir l'rancIJ.udie:- I am afraid I d:d not notice that my 
ans\'I'cr did! not· Qllite' cover .he question. The position as regards Delhi 
,detcnus is this. Today or tomorrow we are issuirtg instructions to guide Chief 
Commissionf\Ts ss regards the ~ t  they shQ'uld impose, aDd ~  in-
structions wiJ] remove restrictions' of the k:nd ()bjected to. 

If". !:II" Ptla1{oq: Wit.h reference to p:s reply to part (e) of the question, 
may I know whether Dr. Sukh Dev was arrested the 'Other day and brought 
hau,lcuffed to the jail?' I. 

'!'he Honourable Sir I'rancls .udie: I have no knowledge: 
Mr. Sr1Prakasa: 'T'he local papers reported this. "-
Kr. T. S. Av1nuhWnaam Ohattla.r: What sort of instructions are bein'l" 

is'lUf'!d to the Chief Commissioners? ' 
The Honourable Sir ~  Mudie: I have explained that· thest' will 

remove restrictions preventing a ~  from going to his place' of business. 
Sardar Set Singh: May I know if the Government ~ to iSStle in, 

t t ~ that dE't.enus should not be ~  to go to police stations to ~ 
periodical rP.ports? 

The Honourable Sir PlanclsXudie: ' That is included., aiso in the Jetter 
except as nn exceptional measure. I , 

, IIr. B. II. J08l11: May I ~  whether the Honourable Member will read oub 
to the Honse thl' inst,ructiona which he is issuing to the ChiefCommis3iotter? 

'!'he Honourable Sir Francis .udie: No; I hope there will be no further 
Complaints in regard to this mat'ter. 

, JiEALTH 01' L.u.A. DESKBANDHU GUP'l'A 
861. -:tIr. Abdul Qaiyum: Will the Honourable the Home Member pieue 

:Jtl&te: ' , . I 

(a).thfll t ~t rel)Ort f.\ho\lt the health of LnlB Deshbandhu Gupia M.L.A.: 
(b) whether he is Fmffcmig from acute jaundice; and ! ' 

A 2 
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(0) t t t~ state of his health justifies his detention? 
fte lIODourable Sir banc1a Kudla: As the Honourable Member is no' 

doubt aware, Lala Deshbandhu Gupta is no longer in detention. ' 
Kr. Abdul Qalyam: I hope the 'Honourable Member is aware that when 

1 'gave notice of this questiQD, he was in prison. 
MoVlUlDT OJ' FuNDS BJlTWBU UNITBD KINGDOM AND INDIA 

862. ·.r. Jlanll Subadar: ~  Is it a fact tha.t the Honourable the Fine:nce 
Member has put nJ rcstriction:-l on.the movement of funds between the Unlted 

~  and India to Rnd fro? '. . 
(b) Have Government any estimate of the ~t  amoun"t of funds, both on 

capital nnd on current account, whioh have been transferred to (t.nd fro, on 
balance? ' 

(e) Is ~  a larger movement of funds from U. K. to India or vicll 116r8a? 
(d) Have Govemment considered at any.time since the war any propo!l&l 

for alterin,b the ~  ratio? " \ 
(e) If so, what were thc,se proposals and by whom were they made? 
(f) Has the attentiou of Government been drawn to a remark made by the 
~  of the ~  Bank, when speaking at a function in BombllY. that 

exchange ratell may have to be altered? 
(g) Who has' the constitutional power to alter the exchasge ratel;l-Oovem-

ment of India. or tha Rest'rve Bank? 
(h) Do O.')·vernm,eI)t propose to give an assurance to this House that no t~

l.l.t1on iu thc exchimge rntio will be made until the sonction of this Legislature 
is taken? 

TIle lIonourable Sll Jeremy B.alsman: (a) There is no restriction on the 
remittance of funds in either direction between the United Kingdom and 
India. 

(9) Statement VIII of the Reserve Bank's Report on Currency and Fin-
ance for the year 1948-44 and the figuree given in paragraph 25 of 'that publi-
cation give a fairly accurate general idea of the net movement of funds be-
tween the United Kingdom and India. Government have no information as to 
how much of this movement was on ca.pital,and how much on current account. 

(c) There is a larger movement of funds from the United Kingdom to India 
t,han in the opposite direction. .. 

(d) No. 
(e) Does not pise. 
(f) ~ t hnve seen 1\ P ~ report. of a speech delivered by the 

Govprnor of the Reserve Bank at the Rotary Club in Bombay in which some 
mention was made of the exchange rate though not in the terms suggest.ed by 
the Honourable Member. . , 

(g) and (h). The exchange rate of the rupee is at -present fixed by Section!'; 
40 and 41 of the Reserve Bank of India Act. Hl34. Any change in t,he rate 

"'01 exchange must therefore necessurily be made by legislative proceSS". The 
function of the Reserve Bank of Iridia in this matt-er is limited to making a 
report on the Rubject to the Central Government in the circumstances stated 
in section 55(2) of the Reserve Bank of India Act: ' 

lIIr. Kanu Subedar: Have Government 1;een the resolution of the Federat.ion 
of bdian Industries and Commerce requesting for n gunrnntee that India shall 
not lose so far as sterling balances are cOT)cerned. shonld!;terling deJ'reciate? 

The Honourable Sir Jeremy Raiaman: That does not seem to mfo to 
I'lrise directly out 'of this question. 

Kr. lIanu· Subedar: It arises out of Bny ~ ~  in the exchnne-e rates. 
I submit; and l' want to know whether Government have considered the ques-
tion of ~ t  Tndia against any 19S8 over the sterling accumulltionll 
from any chaJ1ge in the sterling ~  
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The JlOD01U'able Sir Jeremy Balamm: As I undersatnd it, this question 
relut{ls entirely to the relation of the rupee to sterling, and no matter ill rele-
Tant unless it concerns theposeible depreciation of sterling in terms of the 
rupee and 1 do not think that that is what tho Federation had in mind. 

JIr. :Manu Subedar: H the Honourable Member does not propose ,to' give 
information on that subject, may I ask. with regard to (b) whether the report 
which he mentioned and. which I have seen only this morping goes beyond 
1941-42? . 

fte Honoun.ble Sir Jeremy Ballman: This may be ·the latest compilAd 
and publislied figures, and I do not know that we would be ina, position to 
furnish any more up to d3te information in advance of the publication of the 

~ report. These figures are not eas,y to obtain. 
JIr. Kanu Subedar: Do I understand that it is two and a quarter years 

sincet-he figures were given by the Reserve Bank and that t ~  
India do not possess those figures, .or that they ar&' reluctant to give informa-
ton to this House regarding those figures? . . 

The Honourable Sir JerelDY Balaman: 'Government are conKnually keep 
ing accounts of a really up to date character; but it is not easy to compile th! 
results of transactions over long periods to bring those to acoount at any 
moment that may be suggested. 'fhese processes have to be done in an 
orderly manner for regular calendar years and I think that there Are also 
eometimes special reasons why the information furnished should not be up to 
date. I do not say that I am aware at this moment of a oonsideration of thail 
kind in this connection, but ~ does frequently so happen. .. 

Mr. President (The Honourable Sir Abdur Rahim): Next question. . 
J[r. Manu Subedar: Does the Resp-rve Bank ha.ve a statutory obligation 

to submi1· th;s report? I 

Mr. PreBident (The Honourable Sir Abdur Rahim): Next quest:on. 
HARDSHIP' DUB TO ADVANOB PAYMENT OP INOOBTAX 

~  *1Ir. lIuu ~ ~: (a) Has the Honourable the Finance Member 
rece!'Ved any fE'pl'esentnbons In regard to the hlU'dship experienced by the pul»lic, 
through the ~  payment of iI),come-tax? 

(b) How much money have Government ~ during; each 'completed 
month ~ ]{14·!-45 flS inr o.athe figures are available? 

«(:) Whnt is t11e total number of persons, firms and companies who have 
becn bro:Jght unJer thE' c;Peration, of this law? . , 

(d) Is it 11 fact that ~  ~  every t~  payer' would have in 
80me cases to pay three tlme.s, VI •• , the delayed payment for the income for 
1942-48, thn ~ t on the mcome for 1948-44, and the advance' payment in 
respect ot the mcom., of 1944-45? 

._ (e) Have Government considered that many people have 'to borrow money 
m order to make such payments? 

(f) Wh.1t :elief with n.>garo to the postponement of such ~ t  have. 
Governmllnt l.nstructed the income-tax officers to ¢ve? 

(g) Have Income-tax. officers any discretiotJ. in this matter? 
(h) Do ~ ~ t }ol'opose to apply penalty for non-payment of advance 

payment ev',n" ",he'll th(' party 'represents that he is unable to pay? 
The ~ D ~  Sir leNmy Bafsman: (a) I take it that t ~ Honourabl 

Member ~ referrmg to the provisions of the new Section 18-A f th I e t A t h· h . t d d '. (l e. ncome-ax c v: IC waer In 1'Q uce ~ ~ year. If ~  a few such representations 
~ ~  receIved from aksessees pomting out the dlfnculties that arose in th' mdlvldual cases. en' 

(b) and (c). ~ ~~t t showing the ~~ information upto the end of 
'Decemher, 1944 JS l:ud on the table. 

(d) There may be some sllch CBses hut tlley are not a large number. 
(e) Yes. 
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'(f) and (g). Instructions have been issued to Inoome-tax Offioe1'8 not to 
apply the provisions of sectiog 18A in cases of genuine hardship, 6,g., where 
the assessee would find :t difficult to raise money for payment or where ow:nr 
to any previous oommitment the profits have to be applied to meet Buch com-
mitment. 

(h) 'l'he assessing officers will ,have to, deeide_ this. all the facts and ~ t · 
of each case_ . , , 

Be.."..,., .Aolllin" l}Ie,...".ber oJ CGHe in toAicA demtJnd under Ne"on 18-A "'". made. in 'Ae SlIM 
~  a. aIIo 'Ae eoUecIion made 'n each montA ul"o December 1914 ' 

Number of' CollectiaDI 
Month O&Ie8i n wh'oh, (ID lakhe 01 

demand made rupees), 

.TUDell" 8,1172 4,71 
Jab'I," 11,834 7. . . 
A.-IN4 ... ' 28.88Z' 4. 
September 1'" '14,0113 10," 
Ootober IN4 8,2211 3,88 
November 1144 8,"30 74 
December 1'" 4.849 14,88, 

------ ------
Total 83,0211 0,07 -- _ ... _ .... -

Mr. Jlanu su.beciar: May I know wbether people have to borrow money ill • 
order to pay these tHes, as suggested in part (e) and if so, whether, Govem-
ment, have made any provision for t ~  relief' or for t ~ t  " 

'fhe Honourable Sit Jeremy Ralsma.n: I have indicated thatinstructiona 
were issued in 08ses of genuine I hardship. It. must be remembered that the 
man who happens to pay three years' income-tax in one year must have had 
two years in wh:cb he paid no income-tax at all. ' . 

JIl. '1'. S. A.vlnybflfD,am Ohettiar: With reference to part (a), can the 
Honourable Member 'give U9 any idea 8S to how many people have. been 8%-
empted under, the instructions that he has issued? . 

The HODO_ble Sir Jeremy lI.&laman: I cannot give that information. T 
have not got it. 

Mr. T. S.' A.vlDaabUtDgam Ohett1&r: Does he know that' exemptions have 
been given? 

The Honourable Sir Jeremy B.a1sman: I am satisfied that relipf il! :loing 
given in cases of hardship. 

, FORJll!lB SILVER RUPEES WITllpBAWlII' noM CmouL.t..TlON 
8M •• lIr. Muu Subedar: (a) Will the. Honour.able the ~ ~ ~~  

please state how mo.ny Queen Victoria rupees were Withdrawn from : t ~  , 
(b) How many King Edward VII rupees were withdl'awn from clfCulapont. 

'(c) How has the silver accruing in this n1anner been used? 
(d) What was the metallic composition' of the one-anna and two-anna p;ecel 

before the war? What is the metallic composition of the one-/"nna and two-anna 
pieces now issued? ' ' 

(e) Do Government propose to re-issue the silver two-annR piece? If 10, 
when?, . 

(I) What was the proportiOn 9f four-anna Rnd eight-anna ,pieoo!l biBUed 
dUriDIl, 1 M,lJ-44 RA agoinllt rupee ooins? ., 

(g) What il'l the Rmount of one"nlDee notes still outf4tanding? 
(h) Is it B ~ to recall 01\ of them? 

1 ,fte KoDnnra"le Sir Jeremy ltatlman: (a), (b) Rnd (c). I would refer the 
HonOUrAble Memher t.() the answp.r givAn to pa.,rt (i) of hi!', stRrred question 
No. 00 on the 10th 'February 1945. SenAl'Rte statistics for QueeJl Vioma 
and ~ Edward vn ~ are ;not available. ' 
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ld) Defore the ~ ~ the composition of these coins was 75 per ceut.. ~  
and 25 per cent. nickel; the composition now is 79 per cent. copper, 20 pel 
cent. zinc una. 1 l)er cent nickel.' , 
.' (e) Government de. not propose to reiyue the silver two-anna piece. 

'(f) The proport:on was 36:19:45 by piece!; Bnd 14:15:71 by value .. 
~  I ~  refer. the Honourable Member to the answer given to P&rt (c) 

of his starred question No. 99 on the 10th February 1945. 
(h) No. . '. 
1Ir. Manu Subedar: Is the coinage of rupees. going OIl still and are aU tlle 

rupelSs produc!ld readily absorbed by the public 1· • 
Tlle JIoDourable Sir Jerem'1 Ballmu: The answer to both these questions 

is in the affi.rmativl.'. , 
Mr. Muu Subtdar: Are any rupees being offered I back to the Resene 

Bank, or does the Honourablc Member expect no rupees being offered to the 
Reserve Bank as being t ~  circulation 1 . 

. The Honourable Sir Jerem'1 Ba1Bmu:. Is the Honourable Member referriag 
to the 9ld silver rupee or the new rupee?' .' 

1Ir. ·Keu S1ibed&r: In vieVI' of the fact thnt the rupee coin has an arbi-
trary definition which includes both silver rupee" and no-tes, I t'efer t~ the rupee 
coin;' I 

'l'be Honourable Sir Jeremya.ilJDaD:, As the Honoprable Member knows it 
is the· position that at the present time the absorption of coin is greater .than the 
return of coin. ' : 

Mr. T. S. AvinaallJUng&lll Ohetti&r: With ~ to clauso fh), is it 'a' 
war time policy or do they propose not to reislue but ~ t  the one rUpee 
notes after the war? 

The Honourable Sir Jeremy R&lsman: It is certainly the PQ;icy dur!ug the 
wllr not to recall the one rupee notes. What may be ~  policy after the war, 
I am afraid, is not for me t.o determine' today. . 

Xr. Sri Prakua:' Could we know the metllllic composition of the ~ t  
silver rupee? '1 '. 

The Honourable Sir Jer8QlY, B.ailmu: I could. not give that otJhand. 
EUROPEAN ,PRISONERS OF WAR L1If INDIA. 

865. -Mr. Manu Subedar: (a) Will tht: War Secre.tary please state bow 
IIItllly prisoners of war of European origin there ar.e in· Jndia:) , 

(b) ~t  are the arrllngemcnts Ulade for their ~  : ~  whut II! the 
IlmOlUltper heod which is -spent? 

(e) How many of them are taken over by Indian States? ., .. ' 
(d) Whnt is the total out.lay iIlC'urred on t.his f;ubject, Hnd under wh,C?h .head 

of the UuJg-ct is sllch outlay included? . , 
Mr. O. M. Trivedi:. '(a) The majority of the 29,499 pr;soners of war in Il\dia 

ore BIJropean. In the interests of st>curity I am unable to give the ,exact.' 
number. . , 

(b) Prisom:rs of Wor of E\lI'opean origin in India are accommOdated. ~ t  
~  fed in accordance with scales lllid down from time t~ time by His Majesty'. 
Government I1S l'equired under Article 4 of the In'ternational Conventiou relative .. 
t,o the treatment of prisoners of war, 1929; known as· the Geneva Convention.:. 
A Sllm of approximl1tely RI!. 1,200 per' head is spent annually. 

(c) None, Sir. ' 
(d) The total outlay 'on prisoners of 'war in India to the end of'1944-45 iii' 

estimated at Rs. 28 crores roundly. The expenditure is borne whoHy by Hi, .. 
Majesty's Government and is not thereforf1 provided for undel' any of the besda 
in the 'nlliRn ~  AE'rncp.s Hndgflt.'· , . 

Mr. KaDU 8ubedar: Is it not true tbat contracts have been given on 'RI). 8, 
Rs. 5 and lts. '1 per bend for Europeali prisoners of WilT both in Brit;sh India 
Rnd in some of the Indian States ahd that, the rates do not work at ~ 1,200 
p€'r ~  as mentjoned by the Honourable Member? . 

\ Kr. O ••• 'l'rivedi: T have giwm t·he figure of ('xpe.nd:tIlTe. i;hat iR,.l ,200', 
and that is correct. . 

\ . 
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•. "1'.S. AytnyhIJinpm Ohett1ar:What is the amount spent per head? 
trr. o. Il. Trlvecl1: I said Its. 1,200 per head ~  
Kr. Jlauu Subedar: Is ~  more spent on these prisoners of war beyond. 

the ~ meniioned by the Honoural;lle }[ember? Is the 1,200 merely for the 
t ~ upkeep or does it ill80 include the overhead charges? 

\ , 
Mr. O. M.!'rlvedi: I was !lsked what arrangements are made for the upkeep 

md what is the amount, per head spent. I ~  look up the details of thi6 
_mount and let the Honourable Member know. 

BAHlS 01' FtrrtJRB PL.unmio 
888. ·Mr. Manu ~: (a) Has the Honourable Member for Planning 

sndDevelopment come to any ueeiRiol1 ~ to the basis' of pl",nning whleb he is 
making for ~  future? 

(b) Do Government propose to ~  direct responsibility for the employ-' 
mant of every, adult persondn Iildia? If t ~  not? 

'Jc) If the reply is in the liffinllative, what fire the menns ~  which Hovel'll' 
mant propose to reach this result? , 

(d) Do Government propose to t'stablish a minimum standard of life in this 
couniry and, to sa, that such minim,urn is -enforced by Government "" well [IS 

(friVRte employers aU over the coun tr.v?· ., 
ft. BoDOarablt Sir ArdIlhir.Dal&1: (8), (b), (c) and (d). I would invite 

118. Honourable. Member's attentiou to Part I of the Second Report on 
Reoonstnlction Planning ill which the g,meral objectives in regard to planning-
tmvo been outliriedand to Chapter S of Part n which deals with post-war 
•• p1oyment. Provincial Governments 8S well 1.\8 Departments o{ the Centrlll 
Oovemment are now engaged in prepa.ring dmft five-year plans on the generlLl 

'l)Uis of the Second Report. • 
1Ir. Jlanu Subedar: The soheme does not contain mention about employ-

fneut. I am very, anxious to know whether the Government of India in thdir 
pianning have as an objective that no man shall be unemployed in India under 
thf'ir pla'ns? '.' . .. 

"l'be Jlcmoarable Sir AJdI8hlr Dalal: Chapter 3.does deal with this question 
of ~ t  if. my. friend will look at it. rt is given in considerable length 
tm ,page_lS of the Second ~ t on Reconstruction ,Planning. 

RIIY'I!lION' or SA.LA-RIES 01" CLIIlRI:JAL SrA"lo' OF INOOlllll.rAX DBPARTMlC'N1', 
BOllBAY PaBSIDIDNCY , 

887. -Mr. r.lch&Dd Kavalral: Will the Honourable t.he ~  Member 
tie pleased. to state: . ./ 

'(8) whether the salaries of the clerical ·staff of the Income-tax lJep'lIrtmelit 
rJI. the Bombay Presidency excluding the Bombay city have' been 1'Cvi,e(l; 

(b) 'the scalel df. pay of sucb sw.ff of th" Income-tax Department of tb':! 
'lJoiInbay Presidency before such l'evision and after it; 

(0) whether any diRcoutentment has arisen among thc said clerioal ~t  on 
lIOOOunt of such revision of the. scales of pay of the upper grade staff,; 

, .(a) whether Government propose tb reconsider their decision about th(l 
rev1!1ion of the scales of the clerks aiitl allow them to -draw old scules whicb 
lIey were already dr8\\:ing before the introdUf!tion of the revised sc!lI.l"'B; if not, 
'why not; and . , 

(e) whether it is not n [act thnt the sRid stoff hud to suffer on Ilccount. of 
the policy Ilclopted by the Oovcrnmollt of India in not confinning the ,Govern, 
ment employees? ' 

"ft. 'IlODourable 8lr Jeremy B&lsmaa: (a) YeH, in 80 far 88 the P08b:! borne 
on thE! upper grades are concemed. ' 

(Il) I lay a statement on the table. 
fe) Not 'ali far al I am aware. 
'(d) Government will be prepared to reconsider their decision if they 3,re 

... nll-fled that taking the staff 88 a whole the disadvantages accruing from ,!-she'f mwlion out.weigh the advantages. . ' 
!e' l am not a.ware of any hardship peculiar to this ltaft. 
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Slal'emerat 
The pre·.silt.ing and ~  new Jl9alea are t.he following : 
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, Pre 1931 scale Post 19:11 scale Scale introduCed 
in January. llHIS. 

1'i"st grade Head clerka 
8eooDd grade Head clttrka 
SeNor ,lerb . . 
First grade cierlul 

110--8--160 
180-·6-105 
105--5-140 

86-5/2-100 

100--5--150 }60--5--80 (E.B.)-
&0- '-100 r-.120 (E. B.)-

100 --6-125 5-150. 
85--5/2-·100 .' 

Mr. LalchaDd Navalrai: Has the Honourable Member not received any 
I'epresenta.tions to say that those clerks that ,"vere ra.ised have been demoted. 
so far as the pay is concerned? . 

The Honourable Sir Jeremy Railman: J dare say that certain individuals 
hud some reasons for discontent. I understand that Government are consider-
ing sympathetically many individual cases of hardship on their merits. 

Kr. LalchaDd Na.va.J.ra1: I am not nskina about individual csses but with 
rcgllrd to the junior clerks who were raisel"to senior clerks very shortly and· 
nfterwnrds their pay was' so tldjm;ted that they :were again .demoted. 

The Honourable Sir .Jeremy Rataman: 1 will be frank with the lIonourable . 
~  I know less abotlt it than he does. My pre-occupa.tions are such 
tim! ] do not have the time to ~t  the tletuils of these petty estab!ishme.nt 
cllses. . 

Mr. Lalch&nd Nav&lral: Will the Honourable Member. 
The Honourable Sir Jeremy. B.a.isman: I urn not in n position to answer, 

bUJiplementury questions. 
lilt. L&lcha.Dd lIavalrai: What are we hel'e for then? These are question!' 

which should be answered. 
The Honourable Sir Jeremy ·B.a1sman: 1 deprecate all questions of thi" kind. 

I dl' submit, Sir, that it, is not possible for an extremely busy Member cf 
<To\'ernment lit a time like tllis to mast.er the dets]s in such a. way 88 to be 
able to answer further supplementury quest.ions that, may be asked. It iii 
~  impossible. 

Kr. Lalcband Na.va.lral: rfliere is good rell'!;on to refuse supplies on thaQe 
~:  .. )unds. . 

lIr. President (The Honourablc Sir Abdur Rahim): Next question. 
INCONVENIJ:NCB TO GOVERNMENT STAFF OWING TO NON-CONFIRMA'i'IOND. 

868. -llr. Lalchand .avalrat: (a) Will the Honourable the Fmance Member 
be pleased to stat.e whether it is not 11 fact that the policy of not confinniIIg 
the Government staff, specially in the Income-tax t ~ t  has caused 
much illCOllwnience to them with rngarrl to their leave, revismtJ of scales and 
~~  .'. 

(b) Do Government propose to discontinue this practice? If not, why t~ 
The Honourable Sir Jeremy B.ai8man: (u) Some inoonvenience to the statt 

in question arises as the result of the 'general policy of Government not to 
confiml, during war {ime, offiCiating men against. permanent vacancies Rnd 
to continue temporary pOBts on a temporary hasis. The Income-tax Depart-
ments are, however. not alone in this respect. This policy is dictated mainly 
by the decision, again as a matter of general policy, to reserve 8 certain ,per-
centage of permanent and quasi-permanent posts for war service men unci in 
80 far us temporary postB are concerned by the difficulty in deciding during 
the period of the war how many of such posts created during this period will 
retdly be required. in peace time on (l permanent basiB for normal work. 

(b) In view of the reply to part (a)' this does not arise. ' . 
:Mi. Lalchand Kayalra1: May I ask the Honourable !\o[ember to issue to dr-

cuJar to these people that they should keep quiet until the war is over? . 
The Honourable Sir Jeremy Rat,sman: I think the establishments in question 

;,1\' aware of the reasons why they have to be mairitained on a temporary basis. 
CONTROL OF ApPELLATE ASSISTANT COMMISSIONERS OF INOOME-TAX. 

889. -Mr. Lalchand NavaIral: (a) Will the Honourable the Finance Member 
~  pleased to state whether the Appellate Assistant CommiGsioncl's of Income-
tax l\re working under the control of the CommissiollEll' of tnflome-tax? . 
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(b) Have the said . Apllellate Assista'tl Commissione'rs 10 look to the Com-. -missioner of Income-tax for their confirmation ',I , 
(c) Is. it a fact that Appellate Assistqnt ~  nt· the tim& of heuring 

alPMals have to send cases to the Income-tax ()jJicers ior re-e}kamining the 
dispute'd points? , 
, (d)' Docs the Honourable Member ~ to see that the Appellate Assist-
ant Commissioners 'are prb\'ided with their own examiner of accouuts ~  re-
examining the ~t  points? If not, "'hy not? 

T'4e JIoDourable Sir Jeremy lIaisman: (a) Appellate ASlistant Commissioners 
)f Income-tax are under the Cc5hlmissioners of Income-tax Only for immediste 
~ : t t  purposes_' It is the Central Board of Uevenue that exerciSds 

diJect administrative, cOIitroI' over them, ' 
(b) Appellate Assistant Commissioners are appointed 'and confirmed by tl.lb 

Central Government, ' 
(c) The Honourable Member's attention'is invited to Section 31(2) Qf t.he 

Income-tax Act, , . -, 
(d) No,' Government do not consider. it necessary to do so, 
Kl'. t~ BaVllrai: With regard to (0), is not the syt!tem of sending 

t ~ nppeals to the Incoq1e::tnx officers prejudicing the decision of the higher 
officers? . 

Th. HoJlDlll'&ble Sir Jeremy Bal8man: No, Sir, It is not a fact, 
Prof.B. G. B.anp: May I suggest to the Honourable Member that in view 

of his pre-occupations and pressure of work during the next ten days it will 
be better for him to nsk his Secretary to answer the questions and the Rupple-
lnt>lltaries? 

The 1loa.oua.'b1. Sir J,temy RaiIDlI.1l: I am quite prepared to consider that. 
l>D'PDlIINTU.TION AS BBOARDS PlIINSION OF DAFTABlBS OF OEBTAIN 

, OFFIOlllS 

810. *JIr. LalchaDd B ~: Will the Honourable the Finance . Member 
be pleased to say jf it is a fRet {,hat t.he ,"cales of puy of Daftar es ntta. hed 
to the offi{Jes of, (i) the Dire.cfbr General,' Posts ~  Telegraphs ull,l -Au'itor 
General, and (ii) the Accountant General, ('eutral Revenues, and Chipf' Con-
t.roller of, Supply .AcMunts nre identical and the duties nn,l responsibilities of 
these classes of Daftaries afe similar? If so, will t.he Honourable Member 
kindlv state' the reason for treat-ing i.fIem differently in regard to pensiol1 lid-
t!J.issible to them? . , 

ft. B D ~  ,Jeremy Balsman: The Honourable Member's attention 
i::; invit.ed, to the replies which I gave to starred Questions No, lQ2 on tlie 
25th February, 1948, and No, 704 on the 21st November, 1944, Gil this subject, 

1Ir. Lalch&D4 Bava1nl: 1n view of t.he fact that in the present day, the 
salnries of other Department.s- are being ~  why these poor daftarieR ;\.1'8 

left alone? I 

lI(r. PrNident (The Honouruble l:iir Abdur Uabim); 'rhe Honourable Member 
is urguing, ' 
. ;Mr .. I,alc:han4 B'avalr&l: 1 U111. not ~  1 am asking a question, 

Kr. Prelident (The Honourable Sir Abdur ~ : Under the guise -ri 
!Jutting a question, the Honourable -Member is arguing, 

PBOVISlON :roB MniIST.BBlAL STAFF WOBKING IN TEMPOBAllY WAX V ACANOIES 
.• 71. -llr. II.' GhialudcliD: Will the Honourable the ~  Member pleaee 

iltate: 
(,,) the meusures ~ t t  to provide <fmployment to the ministerial 

staff of'the Government of India emplo'yed at preseilt in temporary .war vaclUi-
cies and who will be thrown out. of employment .ltt the end of the war; 

(b) whether it is propOsed to absOrb t,hem penullDently in the ,reaular Secre-
tariat services;' . , 

. (c) wbether the servict'b of the staB so employed ure to be counted as ~ 
service; ',and 
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(d) if the answer t~ part Cc} is in the, affirmative, why t ~ new scales of pay 

for the .temporary persbnneJ have been fixed at a lower level recently 1 
The Honoll1'&ble Sir J'rancls )lud18: (a) and (b). I woulq invite the atten-

tion of the Honourable Member to the Home Department PreB, CommuniquB 
of the 7th September, 1943, wherein provision has been made for the abjilorp-
tion ofthoee temporary Government servants who are otherwise suitable :uld 
eligible f.or permanent appointment in' 30 per ~ t  of the vacancies filled on 
Q temporary basis during the w,ar. 

(c) No. ' t 
(d) Does not arise . 
. FOBOIBLB REALIZATION OF MONEY FOB D EFBNOE DRIvE FBOM OERTAIN PBBsoirS 

IN ,NArNI TAL '. . . 
112. ·lIr. Badri Dlltt Panda: {a) Has the attention of the Honourable the 

Finance Member been drawn to the article of Lala Mohan Lttl Sah, M.L.C., 
(Rai;. and Hanker of Nllini Tal) published in the Lead6r of Allahllb"d in its 
issue of the 21st Februaty, 1945, under the caption 'National Savin,gs D ~  
regardllig the forcible reAlization of money for the defence drive from his 
thikadar, his Sajbi and 'from the Munshi of Mohun Lal? 

(b) Was, as the article goes on, the Munshi of Mohan Lal called to the Telisil 
abused imd threatened with gt\tting the ~  of hili hair pulled out and that he 
W&ji detained and 'Dot allowed to go wltil he promisod to bring some. ~ t  
(or payment of this money'/ 

(c) Has· the Honourable Membt:r enquirt'd into. these allegations in view 
of his recent promise on bhl3 floor of the HOllse that he would do so if specific 
cases were ~ t to hill n6tice? If so. with what results 1 

'l'heHODolUable Sir .Jeremy JtaJaman: (a) Yes. ' 
(b) Bnd (c): The matter. is under investigation. 
Mr. Badri Dutt P&nd.e: How long w:ll HilS investigation take 1 Will it be 

delllt with in this Session? ' 
The Honourable Sir Jeremy B ~: I cannot !!ay. . 
lIIr. '1". ". AviDashlUngam OiLett1ar: Will the ~  Member p!ace the 

ll't'-UltS of the 'investigation on the table of the ~  as answer· to supplemen-
tary question? . , .", ' 

. 'I'he Hcmourable Sir Jeremy KaisDlan: I dare sa.y that a reply would br-
gi\'(·n to Bny questipn that is asked. • . 

873· Ilnd 874-. [Cancelled.] 
.. RuPEE NOTES AND COINS IN CIRCULATION 

t875. ·Kr .•. Ananthasayanam Ayyangar: (a) Will toe Honourable the 
Finance Member be 'pleased to state the amount of rupee notes iesued by the 
Government of India Rnd in circulation 8S on the 31st M Januarv 19451 

(h) What is the amount of r.upee coin in circulation Oll thltt ~  
(c) What ~ fhe cost of paper and printing of'arupee .nQte? 
(d) What IS the cost, of silver Rud aHoy in. II r.upet! coin and its miating 

charges? . 
(e) What is the' estimated ~  life of n rupee note a five rupee note 

Rnd a. ten rupee note Dnd a nlpee ('oin? ~  _ 
(I) Do Government propOA(' rep'acinl!' the rupee note 1'oith a' rupee coin out 

of thesiJver ohtRined from P. S. A. under lellse.Jpnd? 
.The Honourable Sir Jeremy Balaman: (8) and (b). The number of rup'3e-

notes and coins in circulation is almost -i\(jual :at present. 
(e) The average cost of paper and printing of n ntpep. note is 2/Srds of a pie. 
(d) At present market price the cost is: . 

Silver 
Altov . 

Aftlt Mlntinj:: PORt 

~ . 

I 

t A ~  to thiA ~ t  laid on the table. t.hp ,.,l1ellt.ion"r being abllent. 

RIO. 
~  

'011 
'OOR 

'6117 ----- . 
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(e) Under present conditions it is difficult to estimate the average life of 

one, five and ten rupee Jlotes. The average life of 0. rupee coin is estimated 
at 50 years. 

ef) No, but it is our polioy 10 improve t·he proportion of coin to notes 8S far 
as J'08sible. ' 

MUSLIJI!I IN SUBOBDIlU,TB AOOOUNTS SBBVIOBS 01' POSTAL AUDIT DBPAB'l'IOWT 
8'18. ·.awab Skldlque All Klum: Will the Honourable the Finance Member 

please state: , ;' 
(a) the total number of posts of Subordinate Accounts Services sarlctioned 

for each Postal Audit Office; . 
(b) the.number of posts.held by MUlJlims. Hindus and other minority com-

munities in each Postal Audit Office; 
(e) the percentage of Muslims in the Subordinate Accounts Services of the 

Postal Audit Depnrtment fixed for eRch Audit Office; 
(d) whether he is aware of the fact that, the percentnge of Muslims in the 

Subordinate Accounts Services referred to above either by ~ t  or dil'eM 
recruitment is meagre as, compared to the ratio fixed for the' recrUipnent of 
clerk'l in different cadres; 

(e) if the answer is in the affirmative. what stepS Government have hitherto 
taken to keep .up the percentage of Muslims in the Subordinate Accounts Ser-
VicaR: Bnd , 

(f) in vit'lw of the inadequate represent.lltion of MusFms in the Subordinate 
Accounts Sf'rvices. whether the Honourahle Member propOAes to "fle thRt the 
percentaee fixed for the recnrltment of MuslimA 8R clerkR in each Audit Oftlee 
is also maintained in respect of 11romotionR t~ the Suborrli"At,e Af'C!OIJnt,B Rervice 
Cadre from that of the clerks who are elilzible for promotion aft,..r ~ out 
the denartmenttrl examination and that due share is 'given to Muslims in the 
SubnrrlinRte Accounts Services? 

'I'Ile Honourable Sir Jeremy lI.I1Iman: (a) and (b). I lay 'a statement on 
the table of t,he House. . ' 

(e) Suhordinate Accounts Service posts are at present ~ filled only hy 
ti-fo pmmotion 01 clerks who have passed the Subordinate A9Counts Service 
Hxaminat'on according to a s!!n:on"ty list based on the date of passing the 
exnmination. As no direct recruitment is being made the communa.l rules 
dr. not aOPly and no reservation is ..made for any community. 

Jd). (e) and (f). In view of the answer to part (e) these questions do not 
arise, ' , 

• 8111'_'" 
(al The n"mlMlr or ~ t  Aooounk Service fJO'lts. perm"nont and "lDporary, Aoc-

'iioned for each Postal Audit OlBoe ill : .. 
Perm"nent 

~ tt  Audit OPflce.. " 32 
n.-lhl .. , t; M 

Temporary a 
It 

• XRdru .. 11 
~  " ,.]8 4 

(bl t ~ number of poata held by Muslims. Hindu and other minority oommanitiM In e ..... 
"Poeta1 Audit olYlce is: 

Calcutta Audit Office 

Delhi Audit Office 

~  Audit O,lIIce 

Hindus • 
Muslims. . . . 
Other minority QOmmunitiea' 
Bindlis . " 
Ml1l1limR. . . . 
Othl'll' minority oommuniti88 
Hindull , 
Muslim'!!. . . . 
Ot.her rnitlor:ty COJDDlunitieB 
Hindus . 
MURlim.. , . • 
Other minority communitiea 

33 . , 
I t, 
3 
1 

10 , 
1 

22 

Mu8LDiI CANDIDATES 1!'BOM POSTAl. AUDIT OITIOB, NAGPUB, B'l'O., J'OB ' A ' 
\ GUDB Ex.umuTIol!f. 

m. "'-awab Siddlque AJl1Dwl: Will tbl" Honourable ~ FiDance Kember 
please state: 
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(a) the total numbpr of candidates who ~  from the ~t  Audi. 

Office. Nagpur, and Army Postal J:»ay aud Accounts 081ce, Nagplir. ~ t.he 
"A" Grade Examination held in October, 1944; 

(b) the total number of cllndipd.tes 'who have been declared successful in 
that examination from Nagpur; 

(0) t.he number of Muslim candidates who appeared from both the .OSice8; 
(d) the number of MU!:llim condidates who were declared successful in t ~ 

examiI;lation; . 
(e) whether he is Jlware that some leats are reserved for the Muslhns in all 

the competit.ive examinations; if so, ~  percentage of posts reseneQ for the 
Muslims in the above II A" Grade Examinlltion; Mld . 

(f) whether. he proposes to see that 8' sufficient number of Muslims are pic-
JDoted to the •• A" Grade to make up the percentage of the reservation? 

'!'he BoDoar'able Sir Jmmy Bat'mu: (a) to Cd). I Jay a atatezqent on t.he 
t.llble of the House. " . 

(e) and (f). Promotions to grade "A" are made exclusively t ~  depart-
mental tests and are purely on merit. As there is no direct recruitment to 
grade II A" posts, the communal orders do not apply aqd no reservation in made 
for any community. '. 

SttJlemem 
(a) and (b) The number of oondidates who appeared. fro,m the Postal Audit Olfioe, '"Nagpur 

and the Army P. and T., Pay and Aceounte Office, Nagpur,in the departmental teet for 
promotion to ~  "A"and·the number of oand.date. who were promoted on the neuJts of the 
teet &or8aa rollo'WB . • 

Name of office 
~ Audit Off.,.. • 

Army P. and T., Pay and 

NUqlber or candidates 
153 

Accounts, Office, Nagpur. 16 
(c) and (d). The nuniber of M\lslim candidates who,appeaired 

the number promoted is: 
~  of Office .Number of Muslims appeared. 

Nagp\lr Audit Office.. 1 
Army P. and T., Pay and 

AceoWlts Office, Nagpur 3 

Number promoted 
2' 

7 
from both the olJicell 8Dd 

Number promoted. 
Nil 

Nil 

DBBIT OF INCOME-TAX ON HOUSE' AND WATER TAXES PAID TO' MUNICIPALITIES 
IN UNITED PRoVINOES 

878. 'JIr. Sri Prakua: Will .the Honourable the Finance Member plea. 
refer to }fs reply to starred qt1estlon No. 666 on November 21st, 1944, and 
state: 

(a) what action he has taken, in'yiew of the Allahabad High . Court ruling in 
that behalf, to debit income-tax charged on the amounts paid as house and water 
taxes to the municipalities in the U. P.; and . 

(b) if the taxes have been and are being reco\7ered during the current year? 
The ~  Sir Jeremy Raisman: la) In cases where the tax was paid 

before the High Court ruling, without the ~  having t ~  any t~  to 
appeal against the assessment, the assessment became final and conclusive 
under the Law. No action of the nature suggested bv the Honourable Member. 
is therefore legally possible in such cases. In cases, however, where appeals ,or' 
revision applications were "'filed in time, instructions have been issued to revise 
the assessments indue COU1'se in the light of the decision of the Pri.vy Council, 
an application for leave to appeal to that body having already been filed. 

(b) Instructions have .been issued to postpone recovery of income-tax due on 
the amount of the taxes paid 'penlting .the decision by the Privy CouIJ.cil.. -

REVISION '0J!' INCOME-TAX MANuAL 

8'19 •• Kr. Srt Prakaa&: Will the Honourable the Finance ~  please 
refer to his reply to starred questiQn No. 667 on November 21st, 1944, and state 
what progress, if any, has been made in the preparation of an up-to-date 
Income-tax Manual? ' 

'!'he Honourable' Sir Jeremy B&IIm&n: The Manual has been. compiled and 
is being printed. 
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PBBSONs BXBKl'TED FRoil REOEIVINO OERTAIN INCOKE-TAX NOTI0II8 . . 
1iO. -.llr. Sft.,PtalrUa: Will the llonoufllble the }t'ml&nce'M.enlber pIe ... 

l'8fer to his reply to surred questlOn No. 0\10 on Noveulber :4.l.st, iUi.4, and state 
, if there are lWy classed of jlt:llions exenllJ&tId from the neeasiuty of receiving 

auchnotlces, rtlqwrwg tlJelu t.o alitend J.uCOllle-tllx otlicts& with account books,' 
etc.; and, If so, under what law? . (I 

) The Hoaourab.e Sir Jerem1 BaiamlD:·· l.'here are no such cluse •. 
Mr. ~ : In VIew of the fact that the section Of law to which· the 

;Honourable kember referred before Clearly states that such notices will be 
issued only in case the Income-tax Officer is not satisfied, may I know ;f i' ia 
a fact that the Income-tax Officer issues such notices as a ruatter of routine. 'or 
does he examme each case on its merits' before issu.ng 'notice? 

, ',fhe JlOllourable SJr Jeremy BailmlD: I suppose·if hb is required to msue 
notice in clAIOes where he is not satisfied, that he does not 18sue them as a ~ tt  
of rout.ne in .. .n. cases. ' . ' .-

1Ir. 8l'l Pr&U8a: Is it not a fact-I mean no oflence-that Income-tax 
Officers issue such ,notices.only to ~  aud that high officers' of l:itate are 
exempt from recelpt of such notices?' • 

The Honourable Sir Jeremy BaiSmID: I do not th:nk that is ~ t the law 
(SOuris ~  ra,tio d.scrlminat:s. 

JIr. Sri Pr&kua: Without trying to be impertment in the least, may I ask 
if the Honourable Member h:mself receives luch notice and whether he had to 
(SOOl his heels in the verandahs of the Income-taxoliice on the date specified from 

-11 A.M. till 5 Y.M. 

'l'he ltonoi1l&ble SJr .Jeremy Ba1Bman: I, do not remember having received 
. such a notice, but I have had to enter into quite an irritatmg correspondence. 

iIr. Sri Pr&kaA: wal the Honourable Member iss\l.e some instructions that 
at least. . . . . ' 

I Kr. Preai4eJlt ('rhe mnoUrable Sir Abdur Rahim): Order; ,order. ~ ~ 
'question. 

BAN ON ENTRY AND PuBLIOATION OF BOOKS BY KARL MARx, ETC. 

881. *Shrlmati It. BIdba Bal 81lbbarayan; Will the HODourable the Home 
Melliber plelist: stllte: " -

(8) if Government have placed a ban on the entry and publication in India 
of books by Karl Marx,. Engels and Lenin and on books on Soviet ~  and 
the last Spanish Civil ~ and, if so, the naUlea of thelJe booBs and the reaSODS 
for tbe ban; 

(b) if Government have placed a similar ban on any book on the American 
War of IndependeIice; and 

(c) if Government pay any subsidies to persons in, ~ or abrOad to publish 
connnentaries in 'accordance witb their views on books referred to in (a); and, if 
80, the amounts of these ~ and the persons to whom they are paid? I 

The ltono·.uable Slr ,J'ranc1s Kudie: (a) The entry into, and publi('otion in, 
India of books of these types, have belm banned only -in ,the cases of "The Paris 
'Commune" by Lenin ond "Civil War in Frnnce" by Marx (for l£'n!'lOnR I!iveh in my answer to Mr. Abdul Qaiyum's starred question Nf. 848 on 19th February, 
1945); ,and "The· Revolution pf 1905" by Lenin, becatp it contains instructions 
in the taeticB of violent. revolution, ' , 

(b) and (c). No. , 
Ifr. Go9ind V. DellJmukh: Are these books banned in U. K.? 
Tha ltonourable Slr·Pra:nCls Kudie: I have no knowledl!e. 
Sbrimatl It. 2adha Bat Subbanyan: Are any .puhlicatinns from Russia 

banned r .. om enterinp- into th:s conntry? 
The Bononrable Sir Pranm Kudla: Not, 8S far as T know. 
Shrfmatl K. R&dba ;8&1 Subbarayan: May I know if t,he GClvemment do not 

fear that lluhl ications ,on the American War of Independence will promote revo-
lution in India? ' , ' 
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ft. Honourable Sir J'ranci8 !ladie: 1 cannot answer that. 

. Mr. Badri Dutt Pande: Is there not' a treaty between Russia and England? 
Why should t\lese books be banned here? ' , ' 

Mr. President (The Honourable ~  Abdur Uahim): NeJl;t question. 
• PAY, ALLOWANOE, BTO.,· OF BRITISH AND INDIAN SOLDIBBS 
sa. ·Kr. Bam Narayan Sm8h: . Will the Wa.r Secretary please state: 
(Il) the pay of Indiau sepoys and Hribish soldiers, 'separately; 
(b) the allowances, if any, allowed itt any and all circumstances to India. 

~P  and British ~  separately; Bnd 
(c) the costs of uniforms and other articles of use. supplied to Indian Sep01B 

and Hritish soldiers, separately? . . ' 
. JIr. O. !I. Trivedi: (8) and (b). I lay 8 statement on the table. 

(c) The initial; cost ef uniform .. necessarie, and equipment issued to Indian 
soldiers is Rs. 125·11·0 and to British soldiers is Re. 135·10·0. When entitled 
to an extra issue of warm clothing, poth British and Indian soldiers receive the 
sam'e articles which ate valued at Rs. 54-13·0. 

• • 
Slatement 8Mwing Pay aM Allo'oance, tJilmis!ible"to Britisla-OtlleJ' Ranb aM 

Inaian Sepo!/s ' 
(A) Pay and AllowanceB admi88ible in India 

t. Pay t. Pay Brit sb Other 
ranka 

·Pay of r·.nk· 

Ind,ian Sepoya 
Pay of G. 'S.PaYI 
rank Prof. p, y S. P. P. Tota 

Pri"tJ/fl ClM8II. 
Ra.p.m. . RH, p. m. RH. p m. Ra. p. m. Be. p. m 

t ~  
Under 6 monthR' aervice. 
With 6 months' aervice 
With 1 yoar .. serv co 
With 2 years' serv oe 
With 3 yea1'>l' senrioe 

6"·7, 
68-7 
79·1' 
111·4 
96·15 

On 8ulistmort . 
After 6 'months' aer· 

18 18 
18 1 . 3 22 

P ~ ChI.u/ 1. . 

vice. 
After 1 years' service. 

. After 3 years' servIce. 
18 
i8 

3·8 
3·8 

G 
G 

26·8 
26·8 

With 6 mouths'. aervice 
With 1 years' seryice 
With 2 yeal'll' serviee 
With 3 years' BerV co 

79·14 
91.4 

102·11 
108.6 

Plus batt. in field service areaa 
ranging from Ra. 8 to RH. 21 per menE8ID. ' 

Prif'('" Cla-s I·A. 
... 

114·1 With 3 yeara' servfce 
·CoDverted at ~  411. to the rupee. 

n WIU' Serv:ce Incrementa and Japanese . n. War ~  InoreDlents 
Campaign P ~  .' . 

War Seryioe J,'·crelnenta. , 
After 3 years' For each ~ · 
Will' ~  ce 'aequent year'a 
from·S·g·3D. War Service 

upto a maxi· 
mumof6yeara. 

I British Other 
Ranks. Rs. 22·11 p. m. R ... 11·7 p. m. Sepoy 

JapaneH8 Campaign Pay. 
~ t  Other RH. 22·13.p. m. 
Rantia (Brit ah 
Serv ce ouly) 

. Br't:sh Ot.her Ranks. 
In. lIarr:ed allowance admissible under I!oian RegUlations 

to fl\lllil eR n Iudla. 
(i) Fam Iy AJiowonce., 

For each aub· 
After 3 years' sequent year's 
War Service \\ IIr E'ervice 

from 3·D·39; up to "maxi. , 
mum of 8 yean. 

Rs. p. m; . RH. p. m. 
, 2 

\\ Ife. Wife·j-{ child. Wife + 2 Wife + 3 
·ch,ldren. children. 

Rs. p. ~ RR. p. m, Rs. p. m. RH. p.m.' 
An R 'nks. 30 81'1 136 181 

Each additional child RR. ~ I 

(ii) SeparHotion I I OWIUlCO at .RB. 18 p. ui. for aU ranks when the husband is lie. 
pMated due to the exigencies of the service. , 

(.;ii) Fam lieR recpive freo aC(lOmmodAt'on andalled'services or compenlatioD in lieu 
up to a max mum of RII. 50 per menS8JD. , 

NOTII.-Britieb Other Ballks whose families ~ ex·India receive married .UO"IIIlM under 
*lI8JMU'I'te oode. . 
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STARRED QUESTIONS AND ANSWERS 1248 
Kr. 'Kaau SutGdal: How much of this 'goeS to recruiting agents? May I 

know whether. these figures are separate for different. DIilitary personnel? 
Mr. O. II. ~ Nothing. It is not included here at all. 

RBCBUITS FROM BIJUB 
883. · ~ :aa.m Jl'arayu Slqh: Will ~  War ~ t  be pleased to 

state: . 
. <a) the total number of recruit., ~ t  and non-combatants, from tba 

Province of Bihar, district by district; and . 
{b) if the appointments in <a> have. been made permanently or only as a war 

n.easure? 
lIf. 0.' 11. TI'lftdi: (a) No statistics of recruitment by districts are m:aiD. 

tained at General Headquarters .. A.'regards the total recruitment from tbe 
provincEl of Bihar, I would refer the Honourable Member to my reply, to starrecl 
question No. 784 on the 6th March, 1945. 

(b) The appointments 'have been made as a war measure. 
Kr. llanu Subedar: How much per head was paid for the Province of Bihar 

for recruitment? What is the scale of payment l per head·to,.the recruiting agen. 
for each man they ~  1 

IIr. O. II •. 'l'rWedi: I repudiate the insinuation by the Honourable, Yambew 
·that' these men are captured. It is enlirely on a voluntary basis that th .. 
people are recruited, , 

Ill. Go91JuI V. Dllbmukll.,: May I know if the Honourable Member il aWNt, 
that in the answer referred to' by him, only recruits from the Province of Bihar 
are mentioned. The question asks district by district? 

1&. O. II. Trivedi: No statistics of recruitment b1. districts. ar6 maintained at General Headquarters. As regards the total recruitment from the pfOlll'in08 
of B,ihar, I ~  refe); the HonOllrable Member to the answer I gave a few days 
ago. 

8M.. [Cancelled.] 
• CoLLBC'l'leNOJ' ExCISB f>UTY ON ABBoANUT IN OBBTAIN AuAS 

886 •• 8rl K. B. lin&raj& Hilde: Will the Honourable ·the Finance Member 
be pleased to state: ',' , 
. (8) whether arecanut in the hands of traders and growers on the 81st January, 
1044, were subjected to excise duty in tile areas comprising South Kanan. 
D t t~ Bengal, North Kan ara , Malabar; Nilgirilr; and Coorg; 

(b) the total duty collected in the ~ t of South Kanara on arecanut 
,atock found on the 31st January, 1944; . 

(c) whether any representations were received with regard to refund of that 
duty from the growers and traders; if 80, what orders have been pas!ed; 

(d) tJbe conditions imposed for the refund; , 
(e) whether any representations were reoeived with regard t.o the diffictlltiu 

to fulfil the conditions imposed; 
~ what steps have been taken fo relieve the distress of the 8sseasees; 

(g) the rules regarding arecanut taxat·ion first published; and 
(h) whether the Honourable Member is aware thl,lt Inspectors who have 

been recruited to enforoe the collection of duty have ~  issuing certificates to 
some traders and growers showing that the stocks were old and not liable to 
excise duty; and whether they are empowered to issue such certificates. 

ne Honourable, Sir' lerelDJ B.a.iamu: The information is being conected 
and a reply will be laid on the table of the House in due course. 

888. • ~  
NOW.OBSBBVAWOlI OJ' ODTAIN PRoVISIONS OJ' KINo's RlIlOut..A.TIONS IN THlIl OAS' 

. OJ' ItmIu FoBOllls ~ 
887. ·1Ir. Bam 1Iarayan Slqh: (a) Has ,the attention of the War Secretary 

been drawn to the fach ttbat provisions of paragraphs 585 and 586 of the King'. 
Regulations have remained unenforCed in the case of His'Majelty's Indian foroe. 

I raised for the duration of war from amon8Bt the . inhabitants of India, \hat 
soJdiers have suffered to be alTested· by --police or by Warrants of ~ 

• 



. uao LBOJBLATJVB ABsUl:JLY ..... [9TH A~  1946 
l.'-ourta instead of by 8ummon8. and that· no officer had · ~  to' t~  
t.be proceediDp in the Ciyil Uourts 'I " ' . .. 

lb) 11 the answer t() part (a) above be in the affirmative, wilJ he please sta'lie 
,the authority for the non-compliance of the provisions of King's ~ D  

,1Ir. O ••• 'l"rlftdt: (Il) and (b). The ~  Mtllliber iapresumabl, 
referriug to paras. 5\J8 and 500 of t.he King's Reg ulatioua , 1940, ~  
~  paras. 6M5 and 586. of the King's Regulations, ,1935, King's B ~  
tions apply to personnel of the Indian Army only ,when they are not at .varlance 
with the ~  for the Army in India. 'ltule ass of the Regulatiollij lor 
the Anny in India provides for the arrest of a soldier by the Police for a oogu;s-
able offence, and Rule 388 of the same·. Regulations provides for the defence. in 
civil eourtis of soldiers charged with criminal' offences, but contains no direCtion 
that an' officer should Rttend the trial. . 

Plat •. 11. G. Bup: Does the same procedure apply ·to British 'loldien 
employed in India? 

Ill, O. K. 'l'I1nd1: Yes, Sir. . 
SuBVBBSIVB AO'l'IVITIB8 0;' 'l'JD W A'l"OB TOWBB BIBLII AND TJu.cr 8oou:Tr 
•• ·1Ir. K. O. 1I101J: (a) Will the Honourable the llome ~ please 

· refer to his reply to ~ (a) of ~  question No. 687 of the 21st NOT.emer, 
I944, and state the nature and extent of the su\>versive activities of whicb the 

- cqanization known as the Watch Tower Bi.ble and Tract Society has heeD 
· mown to b(!, guilty of? .,' 

(b) When did these subversive activities first come to the notice of Govern-
ment.- in which parts of the ·country were such activities carr:ed on, and who · ""ere tbe principal culprits? Were these culprihi put on trial for t~ t D 
in t ~  lIct:vities? If 80, with what resurt, and, if not, why not? ' 

(c) What are the reasons for which a ban was iIllPosed on the importation 
into, and publication in, India of all ~  of t~  t t ~  what 
are the reasons far the subsequent re.moval of the saId ban? 

(d) Is it a fact tliat certain restrictions on the' movement or 'Other activities 
of some members ~ Ubis organization imposed during the period of the afore-
said ban, still continue in sp:te of the withdrawal of the ban? If so, for what 
reasons? .._ 

(e) Has the literature seized from the office and individual members of this 
organization been restored to them since the· withdrawal of the ban? 

ft, BOIDOIIJ'i&bie Sir J'rUlc18 .ueUe: <a) to (e). The Society's doct,rine is 
• pnerally paeifist and opposed to any temporal authority. That is the reason 

why its publi_tioD8 were banned in December, 1942 and presumably also the 
reason why in a number of cases the ban was defied. - As the Honourable 
M'ember was informed in my reply to hiB question No .. 686 of 21st No:vember 
1944 the ban has now been removed. No further Bction bas been taken by 
the Government of India against the A~  

The action that was taken "toO enforce the. ban was taken by Provincial 
Goverpments; For such information as I have I would refer the Honourable 
Member to the reply which I gave on 21st November 1944 to' his quest;ioD. 
No. 687. I have no infonnation whether Provincial Governments have found 

· it necessRry to takl!! any other 'action against the .Society or whether Utey' have 
returned any t ~~  that _may ha!.e been confiscated by them. . 

Mr. K. o. 1I1OC1: Then may I take it that there are DO aotual,chargtl8 
against this organisation of having indulged ill any subversive activities to whirh 
reference W88 made by the Honourable Member in reply to my question in 
November? 

!'he JIODoarable Sir J'r1DCll1l1uUe: No legal CliarRY can b9 framed apbiatJ 
a SoCiety. It is 8 question of suspicion of the IIPrt of thing tney do or might 
&. . . 
, xi. K. O. -8OIJ: ,Then do I take it thal; the individual members of t,hia 
organisaUon were not, guilty of any subversive activities? 



8uIIlUIdQUBS'ftONI . ·AND. ANSW .. I .. U61 
;,8.1 JIoD8u&b1e Sir J'naCia .Jh41t: I have told the Honourable ~  

that' in some cases they defied the ban. 
, ~  5. G. B.lqa: Is ·the Society suspected of any Pacifist activitn:,s? 

'I'll. JlOD01Il'&bl. Sir ~  Kudla: That is what I said., 
1If •. Abdul QalJUm: ~  I know if·the members of this Society have ~ 

, their religious beliefs since the ban was lifted? . 
'ft. BCIIIOU1'able Sir :rrULCII KwUe: I believe not. 

. PAY, BTC., OJ' WOBUlBS IN F'JormroGA.JU. ,WOBXSHOPS 
'. ' .... -Dew .. AbdUl BUltll 0hDacUL1IIJ: (a) Will the War Secretary please 

.tate whether the workers in the Fenchugao) Workshop of t ~ ~  and 
f' B.S.NI.Company in Assam are employed 00 a. monthly basis or on ~  -.S ? How maoy workers are being employed on monthly rates of pay and 

bo". mao,. on daily wages? . . 
(b) What pay OJ: wages are being paid to these workers? 
(0) Is any dearness allowance paid to them? If so, at what rates? . 
(d) Does any provision for overtime work exist in the Workshops? What 

amount of overtime has been prescribed under the Factories Act, and are t.he 
'workers being paid on t.he same tiQale as is laid down in the Factories' Act? 
. I'Mr. 0 .. K. TrIvedi: With your p,ermission, Sir, I shall answer st.arred ques-
tions Nos. 889 to 898 together. 

The points raised in these questions are the responsibility of the Provincial 
Government. ' 
SUPPLY OJ' EssENTIAL CoJllllODITIBS AT CmlAl' RATES TO WOILKBBS OJ' FBNCII170ANJ 

.. WOBK8Hors 
t890. -Dew. Abctul Bulth Oboaclh1llJ: (a) Will the War Secretary p!ease 

.tate whether any arrangement exists for. supplying essential commodities at 
cheap rates. to the workers of the Fenchuganj Workshops? . If so, what com· 
modities have been made available to them, and at what rates? . 

(b) Is the Honourable Member aware that the quality of commodities 
supplied is very poor and the prir.e at which rice iF; "lIppIied is higher thaD the' 
market price? If so, does he propose to cQnsidpr t he desirability of bringing 
this to the notice of the Managing Agents·of the ComJ>flny? 

QUARTERS FOR WORKBRS OF FJ:NOflUGANJ WOB1[8BOrS 
t891. -Dewan Abdul Buith Ohoudhury: (a} Will the War B ~  

state whether any qUltrters have been ~ for ,the workers of the Fenehuganj 
Workshops in Assam? If so, will he please state whether '(i) there is any 
venmdah attached to these quarters, (ii) separate latrines have been provided -
in these. quarters, (iii) there 'is o.ny provision fpr drinking water Inside the 
quarters. and (iv) three families are hdUsed. in· a block of three rooms? 

(b) If these amenities have not beell provided. in these quarters, does he 
propose to consider the desirability of doing so now? . j . 

MEDICAL TBBATMBNT OJ' ~ OJ' 'FBNmroGAN.T WOBl[SHOPS 
. t891. -D.w&Il Abdul BlBltll Ohoadluu1: Will the' War Secretary please 

state whether any arrangements exist for the medical treatment of tbeworkers 
of the Fenchuganj Workshops and the members of their familiei"l If not, 
why nob? 

LluVB I'OR' WOB.DBS OJ' FHNmmGANJ WORESJIOPS. 
t898. -Dew. Abdul Baaltll OhoIldll.ury: (a) Will the War ~ please 

state whether any p!,!>visionfor leave, .medical or ot,herwise, exists for worken 
of the Fenchuga:oj Workshops? . 

(b) Is ~ a fact thali wages for Sundays and holidays are not·.paid, to the' 
worken?' . 

(c) Is if a fact that .the expenses in coiUleotion with the medical treatment 
of these workers ~ bome by them and noli by theCompaDY? .' 

« 
tJl'or anawer to thiB queeticm -. answer to queaticm. No. 889. 

B! 



12«52 LBGISLATIV.B AssB¥BL' [9TH Mu. 1946 
(d) Is it also a fact, t.hat there is no provision for old age pension, providen' 

fund, gratuity or bonus for the worken ;)f the Workshop? 
(e) Is it also- a fact tha't there is no security or stability of ~  for the 

workers of. the Workshops? 
(fJ Does the Honourllble Member propose to consider the desirllbility of 

bringing the grievances of the Fenchuganj Workshops to the notice of the 
Managing Agents of .the J,G.N. and R.B.N . .company. Limited, with a view 
to their being redressed? 

Sl1P1'LY .01' ~ B AsslDlBLY DBBATlDS TO LBGISLATIVB A ~  
MBIIBBBS IN JAIL 

1M. ·1Ir. 8ft Pr .... : Will the Honourable the Home Member be. plull8d 
to state: -

. ~  if the proceedings of the Legislative Assembly are regularly supplied 
to Members of the Legislative Assembly at present confine<l in jails; 

(bl if Mr. Shri Krishna Dutta Paliwal, a 'Member of the Assembly at presellt 
e9nfined in the Bareilly Cent.ral Prison, United Provinces, is'supplied,wjth sueh 
.proceedings ; 
. (c) if it is '" fact th!\t the jail authorit!fs refuse' to deliver packetlll con-
taining these proceedings to Mr. Paliwal and. if so, under what Jaw this la 
·done; and . . 

(d) if he pl'Oposes to make enquiries and ensure the : ~ 3f. the' p&ekeM 
10 Mr. Paliwal? . . 

!'he Bonoarable Sir JIruLcIa Kadle:' (a) to (d). The Government .>f India 
. are advised that Honourable Membm of this House, who are detained as 
seeurity pri80nen. have no right as such to communicate -with the Legislative 
Assembly Depirtment or· the Office of the Council of State, if the rules under 
which they are detained do not pennit of sueh communication. . 

The United Provinces rules do not. however. prohibit the receipt by 'Security 
-prisoners of the ~ of this House and should Mr. Sri Krishna Dutta 
Paliwal wish to received them the (k,vemment of India will raise no objecti()ll. 
'The decision. however, 'rests with the Govemment of the United Provinces. 

Prof ••• G. Bug .. : Is it the opinion of Govemment that the Legislative 
Assembly proceedings are so revolutionary and subversive that they ought noti 
to be received by detenus in jails? 

fte BoDoarable Sir JInIlcII KucIle: That is not what I said. I taid the 
Govemment of India would have no objection if Mr. Paliwal witbed to have 
them. 

QUI Kahamlll8d Ahmad ltalllll: Are the Government of In-na prepared to 
recommend to t,he U. P. Government that thev IIhould not interfere· with the 
receipt of these books by Pandit Paliwal?' .... 

'!he Bonoarable Str :rraacta Kudle: I have answered the, quest.ion faal, 
clearlv. ., ' 1Ir. Sri Pr&kala: Is it. a fact that the Legislative Assembly office doe-I 
Rctually Rend these ~ t() Pandit Paliwal and that the same are ~ 
beinS! delivered to him in jan? 

fte..,1lOllourable Sir· :rraaeta Jludle: I presume they do send it to aU 
Members. 

Qui Jlahalllll18d Ahmad Kuml: What are the rules of the Government of 
India themselves for S8eurity priBODers who are t ~ by the Central Gov-

t ~ Are such proceedings pp.ceived by them or not? ' 
.: fte BODOIIrable ilr J'n,ncfl Xu4Ie: Those detained by the Central Govern· 

menf are kept in Provincial jans and the rules Of that Province apply. 
QUI Kah&1IlIIl&Cl Abma4 Euml: In the cue of.a person de'£ained at Deoll. 

for instance. do the rules of the ~ of···lndia .prohibit his receiving 
G9vemment publlestions?, . 

The BCIDOIII'&bJ.. Sir Jiraacla .ud.lI: They are Japanese. Chinese, Malayans:' 
and as to whether they can receive the proceedings of this House, I should. 
require notice .. 



U:O;HTAaRl=Ol> ~ ~t  ANl> AliI:tWl!OB ~ 

1Ir. Pruid.eDt (The H,onourable ~  ,Abdur Rah4n}; ,Nexi question. 
1Ir. 8n I'r&kUa: ~  We should be t~  .tP' aHk further qUE:;stioua 

because the privileH6 ot the liouse is involved. , 
. Prol. 5. cJ. BaDea.: l'here l:U'e 110 privileges here. 
1Ir. Pres\Clellt ('l'he Honourable till' Abdur Hahim): The Honourable Member 

should not tUake that kind of remark; it is a reflection on this ;House. 
Prof. N. G. BaDga.: I:)ir, J. submit' that the question of privilege is involved 

here because we, have been denied the right of receiving the proceedings of 
this House while we are being kept for years under detention.' 

1Ir. PlelideD\ (The l:lonourable Sir Abdur Rahim): The a;onourable M;ember 
has got the answer that it is for the Provincial qovernment to see tb,ot the 
rulei they have laid down are complied with. . 

1'Iof. B. G. BaDp: I submit ~ t the Legislative Assembly Department i. 
a part of the Government of India and it is the duty of the ~ t of ' 
India to see that every M;ember of ~  House gets a copy .of the proceediog. 
of tb.iJJ House wherever he may be kept, even it. he is kept as a detenu. ~~~ 

1Ir. PrIIl4ellt (The B;onourable Sir Abdur Rahim): The Honourable Memller 
has said that so far 88 this ~  case is conaemed they have iBButtd 
instruetiona. . 

fte HOIIOurable Sir :rru.cll Kadie: No, Sir; 'I said that.we hn, DO 
objdetion. 

Prof. 11. G. BaDIa.: That is about Pandit Paliwal. What about other 
detenus who are detained elsewhere? 

1Ir. PreIlclent (The Honourable Sir AbdUl Rahim): If the HonoUl'able 
;Member .... ants to raise any question of privilege he can do so by an appropriatfs 
motion. 1 

1Ir. Sri Praku&: Sir, the Honourable Member has Dot assured us ,that he 
has issued any instructions in tlais behalf even to the U. P. GO\'ernme:J'. 

'ft. BoIlourable Sir 1'r&1lCla Kudle: I understood the question to be this 
~ t Pandit Sri Krishna Dutta Paliwal wiehed to .l'8ceive these proceedings and 
did not receive them, and that is why this questioD- was asked. I have inform-
ed ':Mr. Sri Prakasa-that ,if Pandit Paliflal wishes to receive them we have no 
objection whatev.er. But the decision rests with..,the U. P. Government who 
have detained M;r. Paliwal and who have made rules under which he is detained. 
I do not-think anything can be,more clear. . 

Prof. B. G. BaDp: Buf may I inform the Honourable. Member that when 
I wanted to get into communicatiQn with the Secretary Df the Legislative 
Assembly with regard to the proceedings, the letter was not allowed to be sent 
by the' ~  authorities? -

The Honourable Sir 1'ranc1s lIudie: That was the Government of MadrAS. 
Prof. B. G. BaDp: Yes, but the GoveJ"lment of Madras is today under .the 

:( (lovernment of India, being under section qS, and they have to comply ~ 
the directions of the Government of India. ' 
. fte Hoaourable Sir I'ra.ncll Kudle: If Prof. Ranga should go back to jail 

I shall have no objection to his recehring the proceedings., , 
Prof .... G. lI.aDg&: I am not going to oblige the ,Honourable Member .• 

UN STARRED QUESTION AND ANSWER 
INTERNMENT AND PROSECUTION OF MISS HEILMAN 

,16. Mr. Badri Dutt Pande: (a) Will the Honourable the Home Member be ' 
pleased to state under whose orders, the Provincial or the Central Government, . 
Miss Heilman, a EuropeaD lady. educationist Qnd social worker and a disciple 
of Mahatma Gandhi (now known as Sarla Ben) residing in Kausani, Almora 
District, U. P., was first interned and then prosecuted and jailed for one year? 

(b) What were the, charges against her? ' " 
(e) Is it a fact that she is not- a political worker, but only a social worker? 
'!he Baa.ourab1e Sir 1'r&D.CII Kudle; (a) No action was taken against this 

lady by the Centr.al Govemment. • 
'(b) and (0). I have no information. 
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TUE ~ A D · O}t,' DEM1.ND;S .. 

SBCOlfD STAO.. . 

Mr. PreIl411l' (The' Honoul'able Sir Abdur Rabim); The Jiouse will 'now 
diseuse the Demands for Grants. . 

I understand that t ~ time-table agreed to by aU t ~ Parties and·,.puattaohtd 
Members in regard to the moving of Cut Motions has been circulated 'to Hon-
ourable Members . 

.. ~ As' regards the time-limit 'for speeches, '·1 suggest that, &s usual, the Mov&N 
of cut motions will have twenty nlinutes. and the Government M;ember replymg 
will have twenty minutes or even more, if necessary. Other spea'keri will 1>e 
limited to fifteen minutes.' . • 

I take it that this will suit Honourable Members. . 
Mr .. Bhalabhat I. Deal· (Bombay Northern Divisions; Non-Muhammadan 

Rural): In this time-liillit for speeches, Sir, I should like to poin£ out that there 
is nothing about Leaders of p!U'ues. . 

Mr. Pi'eId48Il\ (The Honourable Sir Abdur Rahim): As· regards cut motions 
there is no special provision for T .. eaders of Parties, but if an arrangement Iii 
made among the Parties themselves I may be informed beforehand. 

•• DBKAND No.- 12-EQCVTivB CoUNOIL . 
ft, lIoaombie Sir Jeremy Ba'''" (Finanee. Member) :Bir, I move:' 

•. "That a RIll not exceeding RIa. 1,96,000 be ~ to the Goveraor-Geaeral iD Ooancil 
to defray the charlN which will come in COUl'le -of P&7IIlent durm, the year GeliD, ~ 
Iht dar of March 1946, in reapec\ of the 'Executive Co_i!·. II 

JIr. l'nI14ent (The lIoBourable Sir Abdur Rahim): Motion movec1: 
"That. a aum not exceeding RI. 1;96,000 be granted to the Oovemor·Gell1!lral ill CoWlOil 

to defray the obarg. which will come in ~ of payment durin,. the year .Ddin.l the 
~ day of March 1946, in reaped of the 'Executive Council'... '. 

BefuBal of Buppli6IJ-No Oonfidenoe in the G(lt7emme-nt 
Mr. Abcl1ll QaiJam (North-West Frontier Proyince: General): ~ President, 

I beg to move; 
"That the ~  und"r the head : ~  Council' be reduced to rupee 1." 
Sir, this is a direct censure motioii against the Government of India as at 

present constituted. In the brief time of twenty minutes, which is -at my 
disposal, it is very difficult to ~  even the important' points. dealing with the 
many acts of omission and commission of the Govenlment of India. I shall 
therefore try to content myself with giving the main heads of the varioul 
charges which I hope will be absolutely self.explanatory. 

The first 'charge which I wish to make against the Government of India is 
that the prcsent Government of India in spite of the promises made to the 
people of India ..nd to the people in other countries still remains irresponsible 
and irremovable. Sir, this is not only a vote of censure against the present 
Government of India because after all they are the agents of His Matesty·a 
Government in Great Britain. It is something niore. This iii in a way -a moral 
vole of censure against His Majesty's Government because it is they who have 

. constituted and .set up a thoroughly unpopular Goverqment in this country. It 
is His Majesty's Government, which haa never been tired of explaining to the 
world that they are fighting this war in order that democracy should be vindi. 
cated, that free Governments should be set up in different countries in bhe 
world, and yet we find that in India, where about 1/5th of the human race ~  
they have set up a· thoroughly undemocratic Government almost on the Nazi 
pattern . 

.,. Sri PrabI& (Allahabad and Jhaosi DiviHiODs, Non-MuhalJlmadan 
Rural) : It would be an insult to the Nazis to compare their Government with 
this. 

MI. Abellll QatJ1llD': If you look at their record, you wUI Bee that it is 
thoroughly undemocra"c. Sir, when I gave the analogy of the N •• i patilern, I 
was notl.very far wrong. The Nazi regime in our··eetimstion .and in our viUil 
essociated with concentration campa; when W-e think. of the N'&zi repne; we 
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think of ~ t t  camp8where thousands of people are arrested at the 
dead of Olght and detained for years on end without ~  a trial. And what do 
we find in this country? The fair face of India has been blackened and dis-
~  by the .numerous concentrfttion ~  which have been set up by thia 

~ t  where the very best 0.£ our countrymen have been detained without 
any trIal" wIthout sny chlirge havlOg been ~  against them, and ,Heaven 
knows how long their detention is going to last. Sir, this is a Government which 

~ ~  to fight for freedom, for fOllr freedoms-freedom of speech, "freedOIQ 
of reh:8lon, freed,?m from ~  ~  freedom from want-and yet we see the type 
of ragune, the reign of terror whlCh they have set up in this country. They ant 
absolutely. unresponsive to, the popular sentiment in thls country; they are 
actuated by the feelings o( lllistrust of the Indian. people. 

Now, Sir, let us 1001: at the Defence expenditure. The estimated expenditure 
.for the year 1945-46 has mounted up to something like 412 crores. It is far 
beyond the capacity of a poor country like India to payor to withstand. I have 
said that the present Government of India works in a spirit of mistrust of the 
Indian nationals. '. I can give an instance. and a very direct instance to the point. 
Here are t ~  million men recruited in this country 08ten'"Sibly to 
defend India, but ~t present to conquer other countries so that Brit:sh Imperia!. 
'ism and British trade might'prosper snd might thrive 88 a re'sult of our sweat, 
our money and our blood. ~  Sir, what happens? Thousands ot our soldien 
have been taken out ftom this eountry to different theatres of war to fight in 
Italy. in ~  in Africa. in so many distant countries, at a time when the 
Eastern Frontier of Indili was threatened by the .Japanese. Why were tl}ey 
taken away? How could the Govemtnent. which pleads for the absence ot 
shipping space for ordillsry imports into this ~ t t  case of the Govern-
ment is that We cannot bring capital goods in this country because tber:e is no 
shipping space-how could they, in the midst of a gigantic war when the German 
submarines w€re so very  very active and playing havoc with the Allies' shipping, 
llOW could they afford to find shipping space to transport these thousandrand 
thousands of peeple to different theatres of war to fight the battles of the British 
,Empi1!e? _1 believe that any Na.tional Government in this country would have 
aeen to it that the entii'e Army on the Eastern Frontier of India WaS cent, per 
cent. Indian, but it is that spirit of mJstrust which has resulted in the ~  

Government implill'ting soldiers from A ~  Britisli. East Africans. 
West Africans. Chinese, _and all these big forces have been brought into thia 
country-because ,thtl Government of India and their masters in Great Britain 
are haunted by a feeling of mistrust of the people. We have, absolutely nQ 
voice or say in the orgllIlisa\ion, in the· control and in the direction of this huge 
military machine which bas been set up in this. country at our expense Rnd at 
our cost. Promises have been made that. at some time or other in the distant 
future-God knows when-the Army in India is going to be Indianized and 
defence is going to be handed over to a minister responsible to the Indian people. 

I now come to the next charge. namely; the malicious and tendentious propa-
ganda which has been carried on_by_ the Government of India and the1r agents ill 
iUle United States of America' to slander the great people of this country. They 
have set up their Agent-General there to do this. The other.day: the Honour-
able the Leader of the House, when I put a question to him. stated,that 1/10th 
of what was, stated in the article was true, This was an article about British 
propaganda in the U. S. A. The Honourable tlie Leader of the House forgot. 
and conveniently forgot, that 9f1Oth of what had been stated in that article 
was no other thing but a repetition of the propaganda which is being c8t;ried on 
by the agents of this Govemment. in the United States. Therefore, it could 
not be true. I think the statement of the Honourable the Leader of the Rouse 
was correct. Sir. I am quoting an extract from an article to show. the type of 
'propaganda which bas been ca.rried on against us: Here is an extract from'. 
publication entitled :Four Freedoms' issued hy the British· Information Service 
'in America: '. . 
"Wh .. t i. t ~ foroe that hold. the Government of India and the mau of the Indi ___ 

.peorle "tolether 1" 
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[Mr. Abdul Qaiyum] " 
It is news to us that the Government of India and the man of the Indian 

people are 'at aIr together: The articleM'ceeds: 
"The Atlantic Charter guarantee. four freedoms to the world of thepoat:war fut.ue-

Freedom of Speech, Freedom of Religion, Fre\'ldolD from Fear and Freedom from Waitt. 
It. may be neceuary to pl'omise' the first. three of t.he.e freedoms to ot.her countriu, but 

India h.. already been enjoying them for over a hundred yean." 
, Sir, it isreaUy a lie of the worst type to say that there is friledom of ,speech 
11 NooN in-this country when men like Jawahar Lal Nehru, MaulanaAbul 

~ Aaad and other patriots are under indefinite detention just 
because they had the courage to say "Quit India, becapse we want to set'up a 
Government of our own". ' 

There is an other Bhort extract: It says: 
"Under Bajpai1s direct mpervilion, thouandl of pages of poiloDoUlpropaganda &gaiDat 

Iudia and her leaclen bave been published at the cest. of, the Indian taxpayer. The st.raol{ 
aDd natural anti-Japanese feeling in America il exploited to describe Mahatma GandJu 
and other CongreSI leaden ai' defeatim, and agente of .Japa,n. The lealt ~ of criticiem 
.ppearing in auy oblCUre paper in Iudia il eagerly picked up and parveytd to American 
naders by means of hundreds of tboulBDdl of Mflet. for the IOle purpoee of diacredit.ing 
Gand)liji and t.he Congreaa. Thil ia t.be ~  D ~ of the ~ t over which 
Bajpai presides.' The air mail hriDgl ~ unending .tl'eam of the right .tuff from India 
WheN a huge 'Informat.ion' department i. maintained for the .l'urpale. Tbe air mail 
reach.. in a matter of a week." 

It would be very interesting to know why t.his prljpaganda is all centred on 
the--United States of America and not on Russia. For the simple reason that 
the RUfSian people know all about.-the doings of the present Government in this 
country and about their masters in .Great Britain-the atrocities, the horrors, 
the'detentions, the shootings and 'the ~  committed by this Government. 

'Therefore there is no room for the spread of malicious lies in that great'Republic 
~ the.. Russian people. ~ t in the' United States of A ~  they think that 
they have got a soil where the seed which they are scatteriIig all over the 
country might take root, but I am sure, Sir"that there also they are going- to 
be disiJlusioned. . 

I now come to the performance of the present Government in the domain of 
.,neulture. They have absolutely failed to rise to the occasion 8Ild to come 
to the rescue of our peasants. What do we find in this eountry? If you go to 
the villages in the countryside you find iJliteracy, you find hvnger, you find 
nakedness, you find completitl absence of ~ medical relief ~ and these are _ the 
people who contTibute to the upkeep of this white elephant whicli is called the 
Governmont of India. ' 

And now, Sir, coming to the finanCial and industrial side, although the Got,· 
ernmenta in the Dominions of Canada and Australia did not have any heavy 
Industries before the ,war started, they became alive iIb the ..:ealitiel 
of the situation, and while this great war was going on and in spite of the difli· 
culties of shipping space they managed to obtain capital goods and they started 
heavy industries like automobile, aircraft production, ship.building, locomotive. 
ln8nufacture and t:hemical industries. But what do we find in 1Ihis country? 
We find that the Government of India. did not take any advantage of "the ~ 
lituation to set up these industries because we' have got 110 freedom in the 
matter of setting up industries. We cannot set up any industries which, are 
likely to compete at the end of the war with the industries which now 1l0uriab 
or are likelv to 1IoUl·lsh in Great Britain after the wal'. We have no freedom and 
therefore that is the real re8,!on why this Government has t ~ the people 
of India by not setting up these heavy ~~ t  which are so vital for the weI. 
fare ~  for the .strengthening of our nation. I 

Now, Sir,in the closing year of the war, we have got absolutely ~  freedom 
to pursue an exchange or currency policy of OUr own choice. , 

Then there is the coal muddle. The machinery forth'e ,prodyc.tion ~  ,die· ' 
tn"butidn of coal has ablolutely broken down at a time when the ~~  aet 
up during the war were badly'in need of coal. ,There is a shortage of coal with 
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the reBult that ~  factories and mi1.ls had to .close down and, this might 
bring down the produC?tion in this country and might result in -.killing once and' 
Jor all som, of the industries which the Indian peopltl managed to setup. ~  
this W8r in spite of the restrictions and handicaps which an - unsympathetic 
Government had imposed upon them.' , . 

.And then what is the"ir attitude in the matter of sterling balances ~  
nQw amount to the tune pf 1,200 crores and the Empire Dollar Pool? ' It is a 
wo'nderful mystery. ' It is like the Dead Sea. Liquid gold flowB into it but 
nothing comes out of it. The Government of India will not take this country 
into its confidence 'by telling us what are the financial resources of this wonder-
ful dollar pool. Everything is being kept as a- sort of mystery _ "Everything is. 
secret and now after so much public agitation something like 40 million dollara 
for two years have been released because there was an uproar in the country. 
All this is shrouded in mystery and all our cun:,ency, our finances, our sterling' 
. bal'r-ncea, our dollar reserves are being manipulated by. a subservient' Government. 
'in the interests of Great Britain and, not for the. people whom they pretend to· 
serve. This must be exposed once and for all. 

Then there 1s the sending of the Hydari Mission to England_ 'All these· 
attempts to bring consumer goods into t~  country when the W9T is about to. "I 
end is a direct blow ,aimed at industries set up in this country as a result of the 

.' war. We do need consumer goods but we must see,that those goods sh(mld noir 
be brought into this country which would compete .with the goods already being' 

• 1l1anufactured in t ~ t  We dvot want our industrieS-which have come-
into existence as a result of the war, W> be killed just because it suits Great Bri. 

, ~  to send ·our consumer goods to this country. When we demand that capital 
goods should be brought into this country we are told. there is no money and no 
shipping space. These difficulties will go on as long as an irresponsible Govem-' 
ment is -at the helm of affairs in this country. 

Now I come to another subject which de",ls mainly :with my people whom r 
have the hoI1Our to represent, thai is t ~P t  In the year 1985 this House 
passed an adjtmrnment motion against- the Govemment of' India in which in 
clear and unequivocal terms the policy of the Government of India in bombing 
the Pathan tribesmen in the tribal belt was condemned. And what do we fineI-
in 1944? I will reRd a short .extract to show that this kind of bombing has been-
going on in the tribal areas by a Government which t ~ be a civilized 
government, a 4emocratic government, a government which is fighting for free·-
dom of cODscience anet of thous:ht all over the world. Rerl! is an extract from an 
interview given by the :ifritish Political Agent in North Waziristan. It wa .. 
published is the Civil and Milita.ry Gazette, Lahore, on the 5th January, 19U, 
and it was for the Iftlt time that we came to know that our kinsmen in the-

• tribal belt were being ~  months on end.' It reads thus: -
"Tho story of intennittent bombing, lasting for five montha. of t.he villages of BODle" 

of the turbulent Pathan tribes in North Waziri.tan under the Faqir of Ipi, was described, 
to me by Mr, R. H. 'D, Lowia. Political Agent, Norlh Wazirilltan, in an interview ... 
Miranahah, on Thursday, '., 

Mr. LOwia I'mphasised that air t ~ was taken against carefully IItIlected ~  
(T/.i, i, Iww a butcMr ,eta about hiA bUlin!!" eHicie1ltly) "and housell and invariably- follow-
ed verbal and written warnings to the wibea about the time of bombing. . . . . 

"In retaliation the Pol,iUeal Age1)t. ordered the bombing of the villagell where holt.U. 
were encamped. The fint bombing was made in February, and then '. it intermittently' 
tont,inned. np to June lut." 

For frve months these unfortunate people were being bombed by a Govern-
ment whicb preiends to be civilized. It is said that the hostiles were encamped' 

,.inf.he&e villages. They are never encamped in' these villages. '. The li'ostfles-
who come out to fight are always at the front. The people who reallv occupy' 
Ule villages are the women, the aged, the infirm and', the children:' it ie this 
unfortunate non-combatant population which was the target of " theSe bombs:-
falling fr.om British aeroplanes and on a people who are as good British Bubject&: 
as we are, '- -

Ill. PnIkleDt. (The Honourable Sir Abdul' Rahim): The Honourable Mem-· 
ber has only 'QDe minute more. .. 



.lJ68 LEGISLATIVE ASSKMBLY [9TH Mu. ~ 

JIr. Abdul QaIJum: I will take two minutes and then I will conclude . 
. Let me say ~ t D  about the n.otice which is given. The first · t~  

~~  they racel,!," IS the first ~  ~  falls on their heads: no other t~ , 
·18 P~  All thiS story of DOtice 18 a lie and I would 'ask the Government· of . 
India. to d? ~  thing. H tbey do not abstaiii from this horrible pragaiee of . 
bomh.ing cl.vihan ~ t tt  I would ask them to confine this ditty work 
t ~  It IS really very cruel on the 'part of Government to send. out 

. oll;l' ~ ~ aumell •. who really are as. ~  patriots as apy on these Benches, to 
. dQ th18 dirty work ill the cause of Bnt18h lmperialism. I would like the Govern. 
ment of India to see that only non-Indians are sent out to perform this dirty' 
wOrk of bombing the civilian population. 

Sir Knbmmld Yamin Kbaa (Agra Division: Muhammadan Rural):, Wby 
not try them in England? 

Mr. Abdul QalJ1Ull: Sir, the promise of reforms for Baluchistan has not 
~  fulfilled. There isn01:>ody to speak here on behalf of Baluchistan. Even 

though a. promise was made that a representative would be 'nominated the 
powers that be thought it fit to send a ~ t t  to the other House. They 
would not introduce elections. 

The people in BalJlchistan are very largely Pa thans. They are of the _ 8ame 
race, the same blood and speak the same language as my people in the N.-W. 
F. P. In fact they fotm pari; of the same people whom I have the honour to 

,J'epresent in this House and I condemn the Government of India for having 
ignored the question of refonDS for Baluchistan and for having done their worst 
. t<J stop those people from having elected baiies of their own. " 

There is also the failure of the GovernlPlent to revise and increase the suh· 
'nntion to the N.-W. F. P. Our Provincial Government is r.tarved for moftey 

~ 6,000 of our teachers are on strike because of inadequacy of pay. Sir, I 
conclude my speech as my time is up. I think that the record of this Govern· 
ment of India is 80 very black indeed that they deserve to be censured and 
-defeated. Sir, I move. . 

.trr. Presidat (The Honourable Sir Abdur Rahim): Cut motion moved : 
"'That the demaltd under the head 'Executive ~  be reduced to Re. 1. ,,' 

Sir Olaf O&roe (Secretary, External Affairs Department): . Sir, I listened 
-with great interest te what my Honourable friend Mr. Abdul Qaiyum has said. 
1 should like to correct one or two statements which were definitely incorrect. 

6 In the first place. I shouid like to correet the ~ that- the tribesmen 
in the Tribal Belt are British subjects: they are bot British subjects, they a:re 
British-protected persons. This area is not part of British India. It has not 
been disarmed. It consists of a large number of a·rmed men who sometimes are 
~ considerable nuisance. From the other side of this House, much more in' 
peace time than in war time, and from the middle of the House there has been 
very strong pressure that something should be done to protect the lives of the 
most unfortunate and innocent, mainly Hindus, not always Hindus by any 
means, who live ,in the adjacent districts, from kidnapping and mOst violent 
·outrages. We have to strike a ba.lance. We have to do what We can to protect 
·those lives and to see that the armed tribesmen do not exceed, what I might 
-eall, tbeir brief. _ 

During the war there have been in the neigliDouring "State of Afghanistan 
Legations of our enemies. I wonder whether it is fully realised either by this 
House or the country at large that a great deal of effort haR been'put into,the 
~  Belt by i!tJr enemies in an endeavour to embarrass the Government of 
India and to tie up troops on the North·West Frontier, We regard (I am not 
at all penitent) when necessary the USe of the air arm as justified against armed 
tribesmen who might be instigated by our enemies or by the enemies of India 
and the enemies of the. Commonwealth generally to embarrass us, ~ to .take 
'lives to carry off innooent persons and so on and I am not in the least D t ~ 
in this matter. I regard it 88 entirely justified to use £he ail' arm. . . 

Mr. Abdul Qalyam: . Is the Honourahle Member Rure that those ~  .. kId· 
mapped are t :~  the only oneR who teee'ivE'd t ~ bomb • .., .' 
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, SIr Olaf Oaroe: Almost always. Very· often aotion has been taken ~t 
belligerents, against htlrfbourers and kidnappers, I repeat, and I am not il'\the 

~ peniten,t, that the air arm should be used when necessary to keep them 
under controL. At-the 8ame time a warning is always given, The Honourable 
Member made. a definitely incorrect st.a.tement .. He said that it was quite 

t~  t ~ warnillg was given. That is utterly Ilnd completely false. 
Mr. AbdUl QaiJum: This is absolutely true and we bave no faith in what 

the Ooverwnent have said. This Government consists of liars, especially the 
Political Officers." -

Sir Olai Oaroe: On every occasion when the "air arm has been used against 
tribesmen a warning has been issued and tbe tribesmen given the time to enable-
them to remove non-combatants from the area. 

Mr, t~: What is the nature of the warning? 
Sir Olaf 0&108: It is sent out by the officials of the neighbouring Tahsil. 

This is also dropped from the air. It is Ii well known practice and the tribesmen 
them8elves recognise it as absolutelv fair. It iii done on every occasion. It has. 
always been done and always will be done in the tribal area. Jir. Abdul QaJ1um: It ~  ~  be done. We will, God willing, kick .this . 
Government out: we will bomb t.hem out oJ· this countrv. 

IIr. Prllldent (The HOl\ourable Sir Abdur Rahim)": Why sh(:mld the 
Honourable Member get so excited? 

Mr. Abdul QaJyum: Sir, this is our country, who is he to talk like that? 
JIr. President (The Honourable Sir Abdur Rahim): . So long as the Honour-

able Member is in this House he should respect the rightsof"tbe other Members 
of the House.' 

Mr. Abdul Qatyum: Sir, he should not talk like Hitler. Sir, you may 
tolerate this behaviour but I' calmm. . 

Mr. Pre8ldant (The Honourable "-Sir Abdur Rahim): . I think. the Honour-
able Member is really too excited. ' 

Sir Olaf Oaroe: Sir, the Honourable Member is a friend of rn,ine-and I do 
not wish to see him excited at aU. He is a Member of this House for whom I 
have the greatest respect, but, at the same t~  I would like to point ~ thAt 
he has made an incorrect statement about air bombing on· the Frontier. 

The Honourable Member at the end of a verv hurried speech, hurried 
through no fault of hiil own, made certain comments about Baluchistan. I 
could not quite understand exactly wbat the purport of those ('omments was 
but he implied that becausE' a large part of Baluchistan was Pathan (it is per-
fectly true and, in fact, it. might as well he called 'Pathanistan '}, there should be 
8 member to represent Baluchi"tan . . . . , . 

Mr. AbdUl Qaiyum: I said that. Ii 'member shoul'd have been nominated to 
the lower hous.e, whereas I see 8. member nominated to the Upper House. 

8tr Olaf Oaroe: There are many reasons {or that. There are not always· 
vacancies available. 

Seth YuaUf Abdoola B&l'OOIl (Sind: Muhammadan llural): Is he a member 
of British Baluchistan? . 

Sir Olat... oaroe: Even Quetta is not in British Baluchistan. It would be 
rather a pity jf we were to limit B ~t t B to what is" technically known as 
British Baluchistan and as I .explained in this House on three or four previous 
occasions, it is a constitutional anomaly by which even the capi"taTof the Pr0-
vince is not in British Baluchistan. In the circumstances, I thiJ;lk Honourable 
14embers would prefer that we cast our net wider and look for the most Buitabla 
representative withQut being tied down to tbifl purely paper distinction between 
British Baluchistan and other ports of Buluchistlln. That. Sir, is the reason 
why a member of that kind wa!l nominated. 
_ 81th ~  Abdoola JIaroon: Is he the real representative of the people? 

Sir Olaf OarOl: I would like also to say that the other point which was very 
largely stre88t>.d by my Honourable friends of the Muslim League when we were 

~  ~ t  in the last Sesston. ~ that thera, ought, to be. an t ~  
system in the Quetta Municipality. The prop<;>salsin" this connection .have b., 



·l2dO LBOISLATIVB ASSBMBLY . 19TB MAll. 1945 
[Sir Olaf ,Caroe. J 

~  out and are now under examination and I hope they will shortly be put 
mto effect.. .. 

I was not expecting these matters to be raised so-soon but it 'Seemed to . be 
well that I should rise and nail certain matters to the counter straightaW1$Y. 
That, Sir, is all that I have to say. '. 

Prof .... G. :aanp (Guntur cum Nellore: Non-MuhJ.mmadan Rural):· Wea 
the bombing on the ~t  started in 1985 before Mussolini had started it in 
Abyssinia? • . 

Sir 818d BaI& All (Cities of-the United Provinoes: Muhammadan Urban): 
Bir, I support the out...rootion for two reasons,' and I will put t'hem before 
the. House briefly without possibly availing myself of the. full fifteen minutes· 
which under the rules are at my dispossl. r 

The first rea.son is this. What has the 'ExeClnive Council sb for done to 
find a solution for the present constitutional muddle? ~t have they done 
to A ~ the way for a political scheme which can be introdUced ultimately in 
the form Qf a revised and new constitution? Though I fully realise .that the 
Govemment of India today ,do not.., take this House seriously, a fact which is 
shown· by what Q8S been happening in this House since November last,' yet 
I think that even according to the poor standard set up by the ~ t 
of India for themselves, tJte Executive COUllcil has invariably failed to do its 
duty. Let me -tell .he Honourable Members of the Executive ('.ouncilwhat I 
meani. In 1916 when· the Great War entered on 8 very acute' stage, action 
was taken by 19 ~ of the tlien Indian Legislative Council to frame 
certain propoaals which were submitted to the Government of India. One 

.. of the signatories to that ~  which waR signed,.:ls I pointed out 
by 19 members, wall t.he present leader of the Muslim League, Mr. Muhlllnmad 
Ali Jinnah, who fortunately is a member of this House today. Sir, a gnat 
change has taken place since then. It. is no longer open to the non-official, 
or elec,ted Members of this House. to submi.t any proposals to the Govemment 
of India for the simple reason that no a.ttention wil1 be paid to these proposals 
which will only fall flat on the Govemment of India. The change clearly 
indicates that whai was done in 1916 by the non-official members of the 
Legislative Council should be done today by the Members of the Executive 
Council.· That is the great: change which has taken Wace. Their number iii 
large. What are they doing? What.. have they been doing? What thought 

~t  given ·to this question? Have they had consultations ~  them- .-
selves? Or are we t.() believe that 'iven if these 14 or 15 Members of the 
Executive Council are united-and thIS is a question on whicb they should 
more or less heunit.ed, 110 far as I can see--no cognisance of their united 
proposals will be taken at all by the Governor General or by the SecrfltBry of 
Btate? Bir, my Vlain grievance is that the ~  of the Executive Council 
take things very mildly, they do not care, they do not consider it their duty 
to help this country in the present crisis. We know that . Rction hRS been 
taken in almost every direction to'find 8 solution for such problems with which 
the country and the Qovernment of India will be faced after war. There 
is such a thing as post-war planning on which hundreds of crOTeS of ~  are 
going to be spent 'I'here is the Hyd.l'ri Delegation which was mE'ntiolled by 
my Honourable friend, Mr. Abdul Qaiyum. Numerous, almost too rnnny, 
1>f.)egatio:lns have ~  Rent. out during the past eighteen months to Ellgland 
'and America to deal wit-h. economic, .social. labour and other -que!\tions which 
will arise after the wor. The Goyernment of India are. doing their level oost ,.-
to deRI with every problem except the poJitical prohlf'lm, which it shol1ld be 
the first duty 'If the Executive Council. toO consider. So fat as the prescnt 
membera are concemed, I am sure they. are keenly interest.ed in the qucstion. 
One of them, namely •. the Leader of the House, is interested in the question. 
to such an extent that he has brought out a book which, to say the leu.st of 
it, Ie a thought-provoking one. One mayor may . not , agree with 'what the 
Honourable ~  has said in that book, but surely the questions that have 
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been disCU9SE:d by him in his book ~ questions which ~  the serious 
attention ~  consideration of the country, and mOre so of hill owu colleagues, " 
namely, the Members of the Executive Council. If the Honourable Members of 
the Executive Council feel any keen sense of duty, I will ask tliem to put their 
heads together,' and to appoint a Committee from among themselves to go 
into this question, a small cBmmittee of three of which personally.. I would 

. prefer one to be II Hindu, another a' Muslim, and the third an Englishman. 
H I had the power, I would almost nominate the Committee' at this very 
minute. There are in front of me faces of people who can discharge this 
duty in a very proper IllUd satisfactory manner. The only thing whichtbt? 
Member-s of the Executive Council lack is seriousness. That is the whole 
trouble. There is nothing so dangerous as' lack of seriousness. If I may say 
10 without any offence, I would say that the Members of the ~t t  
Council are acting like the Prince of Denmark in t ~ play of Hamlet. They 
know.all the faets, they want to do sQDlething, they consider, they think,9' 
yet their minds are not free from suspicion and doubts, and they do not know 
what io do. They want to do something, but they do not know how to do. 
In order that their fate may not be the fate ~  befell the Prince of 
Denmark, namely, to act but to act too late, I would ask, them seriously to 
take such action as they can, as they are the most ~ t :t peop'fe to take 
the initiativ.e at. t.he present stage. " , 

The BODOarable Sir Bdward B_thall (Member for Railways and War 
Transport): Thank' you. 

Sir Syed Kala Ali: I do 110t know whether t.hat. is -ironical or sincerely 
meant: my own fear is that it. was rll.ther the former than the latter, aud this 
is the disease from which they are all suffering. I am very glad that my 
friend made t.hat interjection. 

A few words on the tlecond ground and I have done. The question of the 
bombing of the Pathans in the tribal area' was raised in the speech of my 
Honourabl'e ~  Mr. Abdul Qaiyum. The Honourable Secretary for Exter- • 
nal Affairs justified that. bombing on two grounds. I happen to be ~t  
with the N.orth-West Frontier Province up to a point: I was a member of the 
cpmmittee that toured the, whole 'of tht3 province in 1922, and brought forward, 
ti. report: it was presided over by Sir Denys Bray, Sir Olaf Caroe's predeceaaoi' 
at ~ t time. Sir Olaf Caroe said. pressure had been b'rought to bear on the 
Government by this part of the ;E[0iJ8e---he referred to the Central part-to 

• tak" action against those who were engaged in kidnapping the Hindus. Secona-
ly, be pointed out that the enemies of England,. those who are at war with us, 
were carrying on' propaganda to BOW the seedS of mischief in the tribal area. 
These two grounds have nothing to do with each' other. They are absoluWy 
unconnected, absolutely separate. What was it that induced t ~ Government 
of India to embark on a policy of bombing these innocent people? Was it t ~ 
tender regard for t.he Hindus that. prompted thQ Government of India to take 
this action? Or, was it really the intrigues that were ~  on by England's 
enemies in the trans-border frontier area? This is a painful subject in fach. 
I Am sure t.hat t.he Government on this question have been acting recklessly, 
because there is, 'Do public opinion' in that part of theoountry, and there ia 
nobody in this House from that area, to represent these unfortunate people who 
arc bombed. After all, you are b,ombing people who even though they do not 
owe allagiance to the King are our neighbours. No doubt they act in a very 
unruly manner at. times; but ~ to bombing is a very" extreme step; IlDd 
the Government of India, constituted as they are, can act in any, manner in 
which they want to act; but surely it is a very wrong thing to have recourse 
to ~  these mostly ~  people-some of them are armed no doubt 
but it is a very wrong thmg fro do. .. -

, Mr. PruJdeb.t (The ~  'Sir Abdur Rahim): The H"onourable Membt\r 
has one )llinute more. , 
.. Sir Syed .... .All: One detects one thing more. In the ~ t  givell 
by the Secretary for External Affairs, I seem to detect a desire to. caUIe a apli' 

• 



. 1_ ~ A  AS8BMBLY [9TH lelA.. 1946 
[Sir Syed Raza Ali.] 

~ bet:weep ~  Hindus and the Muiilims, DalUely, that the action that wa. -takeJl 
.was to safeguard the Hindus' interests. \V,bllt have ~  Uovenunel1t of India 

. been doing to sufeguard the t t~ of. the Hindus since the year 19'..121, In 
fact the worst year 80 far 6S thi3 Hindu community was concerned ftl·> ".titia 
1ear 1921. What did the Government of India do then? They did not bomb 
these unfortunate people thm. Why are they doing it now? So all thiI pretoxt. 
of protecting the unfortunate Hindus against these unruly Path.WI ia a· .farce. 
In any case that pretext ought nQt to have been bl'Ollight forward in this HoUde. 

Mr. PniII1cleU (The Honourable Sir Abdul' ltahilu}: T1;Ie Honourable Kem· 
her's time is up.' . • 

.Sir IJeeI Bua All:. Sir, I support the motion of my ·Bopourable friend.' 
SIr Olaf CJan)e: I 'said that most of the. victims were HindUtl, bUQ there were 

also Muslims; and the last thing I had in mind was to draw any" communal 
. distinction. The question is t.() protect the. people of' the plains who are British 4 

subjects· from outnges and worse 1rom people who are not 'Under. adequate . 
~~  . . . 

, SirXQblmmld YIIDbi. lDwI.: By bombing innocent people? 
Sir ~ BuaAJ1: The question is does the Honour,able Member want to 

protect theintet:ests of the Hindus or the interests of ~  I want to 
t ~t t ~ interests of England j but say in what direction you are moving" 

WhB. is most dear to your heart! 
1Ir. T.aJclaud If&valrai'(Sind: Non-Muhammadan !tuml): Sir, I find' the 

cut motion is to refuse supplies-in other words, if the supplies are not given 
for the Members of the Executive Council, they will.have to.«o starving I 

AD. JIcmourab1e Kember: The Food Member is tbere r . 
Mr. I.aJ.cband Ba.viJrat: I am coming to the 'Food Member; he starves otht'l'a 

Bnd therefore it is right that we should starve. him first. A motion of this 
nature would, 'require to show the irresponsibility of the Members of. the Execu-
tiVfl Council collectively and ~  individually. I think in their own mind of 
minds they know they have e.ommitted and are committing many Bcts of omis-
sion 8Dd commission for which they deserve censure. I wish I had time to 
take up collectively and individually the EXecut,ive Council an9 show their 
irresponsibility and non-performance of duties to the public and to this House 
but. I shan ~  take up a rew of the points now. For want of time I 
cannot speak on any and every point sufficiently. _ . '. , 

The fil'Bt and foremost point is their irresponsibility in not giving their 
advice to the British Government as well as to their own Gov:ernment, to 
remove the deadlock that is going on now ~ this country, which gives no 

• free.dom . to the people; it is their duty, I say, 88 Members of the Executive 
Council to do their duty, at least to give their own honest, conscientiou8 
advice to the Viceroy and the British Govemment. I know that they are 
bound hand and ~ and they feel they cannot do anything and that it is the 

.-'British Government only that can do this in removing the deadlock; but I do ' 
think they muat do at least,. their own part; and I say they have failed in it-
they are not even giving advice: they are' not giying their own views in public 
or the House at to what 'their view is. I know they sit collectively in 8 
chamber which may be styled a star chamber where they -talk between tbem-
&elves secretly and that is all. They show no independence. But all the eame 
.they owe a duty to thepubJic, Itt least to state their oWu inclinations in'some 
way which maybe considered creditable f.Q them to show thattbey are also 

• striving-at least. those In4:ian Members of the Executive Council should give ' 
ali ink1ing that in their heart of hearts they do support freedom. Why, for 
the matter of thai, t ~ become independent and give their view in th"ir 
council or in public, deadlock will be removed, but .they do ndt oare. I mow 
if meD-like Sir Sultan Ahmed or the ·Law .Member go outside to exprest tfiem-
selves they will be applauded by the peOple. But .tbey feel Bubservient anel 
+'herefore I am subnlit.ting that they have failed in theit duty colJeetivel,.. 
With regard to giving views outside, we have seen even members of. 'Parlia-
ment and of the British ~ t and many, responsible p-e1'8()DS have. given .. 
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t-beir'views on India's plight. Why, are they giving it and not these Honour. 
able ~~ . Then •. Sir,. I have. ~ tha.t not only ~  but. even 
~ B  ~ t  ~  given their vIews ID England $Jld t.bey have given 
It very plainly and without feQ,l",. I have been reading 'tbe views of Prof. 

'Bertrand Russell. He says that dorpinion status won't do for India. Of coUflle 
~  t t ~ is not beiDg ' oHere8. He says advoCating the grant of 
~~  to ~ : shot1;fd, not be construed as opposing 'the' grant of domi-
~  statuI!. While d18cussmg the question of the future of India 'at Ii. crow-aecl 

,meeting at ~  yesterday, Professor RUBsell argUed that there' W&/:1 no, 
,cultural affimty or sympathy between Britain Bnd India as. existed betw:een 
B ~  Bnd··the Br;itish Domin·ions. Even if dominion status is offered' to India, 
India would exercise the right of seeession. Then ~ is' the use of off'enng 
dominion status. The tie between Britain and India is an artificial one. 

So far as the ~ ~  of the Executive Council areconcemed, they Jpe1 
sh:y .to express their views ~  privately. , They do ,not, even. givetbeiroWD 
opllllon to people to come to India for, t ~ purpose of finding out whether ~ ~ 
if 110 how freedom should be 'given to India. For instance, last time''Sir-
Stafford ,Cripps ('Arne t<> ~  May I ask if the Members of the Execut,lve 
Council gave him their honest "iews. ~  left it to the Congress and other 
people to decide between themselves. 
, The second question is with regard to the release of political prisoners. In 
that. 0.189 they have ~  The present Home Member is giving short ~ t  
to questions. He will gIve a short reply. When y<>u put another t ~ 
tIe will give the same ~  in monosyllabJes. ~ 'are prisoners consid,erad 
to be non-violent, who can give good advice like Mr. Jairomdas DauIatram of 
Sind who has been incal'f,lerated' for a long time. The reply always is-go lp 
the Pl'ovincial Government and if we go to the Provincia! Govemment, they 
say it is Central Go'vemment policy-go ,to the Central Government. rhis is 
how things are btling done: Persons are being locked up 'and no help is being 
rendered either oollectively or individually 'by the Members of the Executtve 
Council. 

The third question is about food. May I' ask the Food Member what ~ 
~ B  done? We know the condition of Bengal and other places. In ~

whp.re there was much food, matters were brought to his notice that ,ct>rrup-' 
~t  and jobbery was going on. Re .. 70,OOO was taken by one man, as a bribe. 
What did he do? He again left the mana.gement of this to the Provincial 
Govemment. ,They should_a.ppoint their own Inspectors on higher pay for food 
distribution and rationing. The Food Member says we ha:ve not the machi-, 
nery for doing all that. If you have nOl the machinery, then it proves you 
ar:l failing in your 'duty. So far as the question of food is conoerned, they 
should give more attention. In this respect also they are to blame. 

Then, Sir, I come to clothing. 
fte Honourable Sir lWala PrUad Srlv .... va (Food Member): You have 

finished with Food? . 
Xl. LalchMd .avalra.t: No. I,.,m come back to you BOme other time, ,OU 

don't give us food. You are getting good food yourself. 
80 far.Bs cloth is aonoemed,-the Honourable Member sa'yS that ten ~  

will be given at some places' and 12 yards at some t: ~ Is' that, sufficient? 
Have you consulted the' People and come to that conclusion? They feel ~  
01'e masters of the situation and the matter is for them to decide. This is' tho 
tim£ when we should tell them plainly ~ is their responsibHity. If they 
d;In't listen we must censure them. 

With regard to industries, the Honourable Member ill not in hiB ~~ t  
We have asked him a plain ~ t  and onlv evasive replies have been gtven. 
'l'he question was-will the new industries that have been builti up now and 
which " are ~ for the war, survive a.fter the ~  or. will you Bcrap t ~ 
and send for all things from England and the Uroted States? We have goti, 
no I!atisfactory reply on that., Rere ' also, they are ., playing hide, 'w seek. 
~  know full wen'thal the in'{.erests of BritaiIt will suffer. We know what 
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,has happeBed to their' country, how they have suffered. and how. their indus-
"tries have been ruined by bombs like Vi, V2 and VB. After the WBl', they 
'"Will say that first they will put their own house, in order. They will say· 
'·Youare a ·subject race. We will give yoil after we pave helped ourselves. 
,.after we have rebuilt our homes and hearths'. 

JIr Preai .. , (The Ronollrable Sir AbdUl Rahim): The Honourable Member 
. :baF; one minute more. ' • 

JIr, LIlchmd. ,.aVllr&l: In the end I.will say one word about the Honour-
able the Finance Member. He is not here in his seat. He was getting on 
f.\;rly well but you saw his conduct today, hoW he bred up and said that ho' 
was not, going to reply to supplementary questions, because the war work is 

'on hin). 1&'0 that the reply to be given? They want as if to sit upon us. Are 
we their servants or masters as ,legislators? There are oertain other handicaps 
.h,o but 88 my time is up I will take" another opportunity to diacun them. 

Qui IhhNDmad Ahmad. KUm1 (Meerut Division: Muhammadan Rural): 
-Sir, the Executive Counoil is constituted' for the benefit of the t t ~ 
of India and it is only from the point of -¥iew whether they are discharging 
thulle duties for the benefit of India that I rise to speak on the' present motion. 
'Now, Sir, there are various way' in which a country can be governed. It 
may not only be a demOQl'8t.ic government a8 it ia being demended by us to-
day; it may also be a benevolent bureaucracy, and if there is not even that 
'benevolent bureaucracy in this country, then it is incumbent on us to support. 
thi!. 'cut motion to refuse supplies. It is often said by the Government thAt 

: Cripps Mission was sent to India offeririg to give Indians a larger share in the 
'Government of the country but the Indians refused to accept it. The Gov-
ernment, therefore, was obliged to be run on the did model. But t ~ questio:l 
is that now that they have sent prominent leaders in the country tq the prison. 
pel'flOns who had any voice in the country, could they not come tic any terms 
-with the other Parties-the Muslim ~  and other Parties. whether they 

_. be capital:sts or labour? The Govemment., however, selected quite a laqJ8' 
number of Indians-prominent Indians-to serve on the Executive Coimcil. 
Now that might have been considered a step forward But the question i. 
whether these Members wl!.o are Indians, -do they reallv represent the Indlln 
pornt 'of view? I say and I maintain that even with' the preaent Govern-
nll'nt, constitut-ed ss it -is, we can establish and carrv on to a certain extent 
a government which can be for the benefit of India. But are the presen' 
'Government Members conducting tbemsel7es in such a way as to inspire confi· 
dence of the Opposition and act according to their wishes? It is only if they 
do so, t~ t it can be said that they are acting for the good of Indians. Is it 

. necessary that formal cbange of Pirlies ahould take place before real 'National 
~t can be fotmed? Can there not. be an intermediate stage? By 

intermediate stage, I mean that persons selected should be, from among the 
Indian people who would constitute the Government. Let them be selected 
by the Government, but t ~  must. absolutely act; Rccording to the wishes of 
. the elected representatives in this H01Jl8. Are the' present Members of 

~ t prepared to do t~ t  If they are ~  to do that, and if they 
=1SaD do It, ~  I, for one, wIll ~  no complamt;, and I would say that we 
'should not refuse the Grant for the Executive Council. But what do we find? 
.l!nfortunately, we find that every one of them works with jo:nt ~ 
bty ... '. ' 
~: • - .. ~  (Nominated Non.Official): But have they got joint rea. 

poDlnbility? • 
~ •• ~  Abm" Kuml: It is ftrydoubtful, because joint rea. 

'pon!!lbdtty means JOInt confidence and I am DOt quite sure whether they enjoy 
-the confidence of each other and whether t ~ know the secrets of each ~  
~ t ~ t  can!1oti exist· without confidence. No",", Sir, are they acting 
'lD the Interests of IndIa, are they, dischal'lJing their duties in consultation or 
in concert with trie Opposition parties? We find that; we have been crying 
'bORne ~ t tbe ~  that Is being carried on against India in America 
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at. the expense of lIhe Indian ta"payer. May 1 )(now how a ~ '.laW 
allow and permit one of their own agents who is paid by the Indian -taxpayf'..r 
to:! carry on a malicious propaganda against Indians i1\America? Have the 
Members, of the Executive Coul;lcil ever cOl;lsult.ed, in spite of 80 many ques-
tiOlle; asked, so many Besolutions discussed and passed in thi. House, haVtI the, 
ever consulted the Members of the Opposition' as to what they ahc1uld do to 
llll'let this adverse propasanda that is being carried on by their own Apw 
in America? The Members of the Executive Council simply ~  up anli.. 
give C\lt and dry replies, sometimes having no information, sometimes contra-
dicting them and saying that mere contradiction in the House is sufticientco 
sive wide publicity in the world that what is being said in America is not with 
t ~ consent of the British Govemmev.t or of the Government of India. Do 
the Members of the Executive"Council really try to meet the, wishes oJ the 
Opposition in any Department which they ~  'rake the Department 
of Supplies. We know the amount of extreme corruption that is going on 
in •. bis department. We know the reign of terror under which we live,th,se 
coutrols and these Defence of India Rules are being actually enforCed in a spirit 
of hostility to every Jndian. Matters are so clear, 80 transparently cleu tim, 
the,)' must be known to every Member of the Executive Couneil if the" have 
lot any intention to know them or if they care to know them. But we all 'l(-A 
that toey are absolutely indifterent to what is going on in the country. ~  
~ Delhi, under their very nose, in the name of controls, in the name of 
permits, a la.:ge number, of persons are given monopolies, they are aUowell 
to I:luck the blood of the poor people of this country and deprive them of their 
tllnployment, deprive t ~  of t ~  food, deprive them of their elothinLlini 
they say they are earrymg on effiCIent Government by th.ese contrOle. Look 
a. the cODdition of. the market? Go to any market? You do not find nef) 

~ cloth, you do not find .muslin which used to be bought ea81!:f mthe 
market. Go to any place, you do not nnd anything available 'in the market.. 
Tho moment any article comes under control order, that very moment it dis-
appears from the market. Sugar has gone out of the market. Anything whiel 
the Government touches and brings under control, it disappears from o;be 
lllarket, We find that agriculturists in U. P. have been producing large 
quantities of gur. - The Government in their wisdom thought it, necessary to 
put a ban on export of gur from U. P. to Punjab. In the Punjab, the people 
are not able to get a chtlttack of gur, while in U. P. large quantities of 
gur are rotting and going to wastie. 

The KDDourable ·SIr lwala PrMI4 Sriftlta.'Y&: That is not correct. 
Qui Kubainmad Dmad KumJ.: If my Honourable friena woultl only ~  

the latest inform",tion about this, he will find that there is ban. 
'The JIoDourable Sir kala PraIad Srtvutava: There is DO ban On gur DOW. 

Qui ~ Abmad Xuml.: The people in U. P ... re fwad to give 
their cane to mills, they are forced not to sell their produoe at pNPIII'l'8te1 
but only at cont-rol rates and "Iken the gur, seRson comes in t,he expert of 'tJ" 
is prohibited. I can t~  R ban being put on eXPQ1:t of gu,. in times 
of scarcity, but you will find that under the 'Present ~  in '0. P. 'e"eB 
though there is a glut of gur in the market, the Gonrnrrient MA protfibiW 
iM I::lport. 

ft. HOILOIU'&bI. Sir .Jwala JIiUId SmutaYa: There ia no ban 'On eXll'o .... 
of gur ail all just. now. ' 

-, QuI K·bunma4 .AhmI4Kuml: Very good, it cannot be iust DOW, 'beeauH 
tht' manufacturing season is only in November and December when the CI'C?'P 
wiJI be ready and when persons will have a lot of it in thei, hanet. ' ~ t A  
coxnes at thab time and it is withdrawn Ilt a time when there is t ~  

1 l' e:lport. I will give a!l, illustration .. We appreci&te the action, .0'1' 
• Jr. the Railway Member in submitting to the vote, of 'the 'HoWIe intlle : 

t~  of not increasing the, raUway fares tast yeal'. That is, ~ 
Which may be followed by other Members of the Elfleuti.e 'Couneit .'to: ft.' 

:1' .. 



1_ 
. -LEGISLATIVB ASSEMBLY 

[QuLMuhammad Ahmad Kazmi] 
[9TH MAR. 1946 

~  respeot the wishes of the opposition they can be a Government w1Uoh 
will be for the benefit (}f India. ' 
· Now what about! the release of political prisoners? There are all kind.-of 

theoretical ~ ~  which ~ t ~ ~ the teat of a tr'\al, yet ~  are oonti-
nuously detammg Jleraons mSlde the Jalls. Now when we are wmning the .nu-
and the war is coming to a close, what is the reason for detaining theu 
perrons without trial? Is it that the chaiges against them are so serious that 
• trial would mean a grea'''t scandal? No; it is the want of evidence which 
i:, forcing· Government to keep them in detention without trial. It is said they 
may do a lot of wrong if they are allowed ,to be outsiae. But many of ~  
have come outside. Mahatma Gandhi has COqle out and he was considered 
to be the originator of all these plans and schemes and it was .also thought that 
hia tlrders would ·be followed by the whole country. He is Qutside the jan 
and he has ~ indications of his views. It is well known that if any 1'8.,0-
lutionary or subversive activities are undertaken it will not be done against the 
wh;hes of Mahatma Gandhi. Still Mahatma . Gandhi has been let out and 
those who are his followers only are detained. I pet'8onally know tbat person. 
who had nothing to do with this agitation, once they have bel!'n arrested and 
taken into prison, no one cares whether they are outside the prison or inaide. 
Maulvi Habibur Rahman was t~  ~ P t of the Majlis-i-Ahrar. He had 
~  communication with Mr. Bafi Ahmed Xidwai long ago. He was taken 

·inilo jail; in the hot weather he used to be kept at Montgomery and in the 
eold weather at Dharamsala in Kangra. 

· 1Ir. PreIldelL\ (The Honour,ble Sir AbdUl Rahim): The ·Honourable Member 
ha! one minute more. ,.. • 
· QuI Xu1i,mmad. .Ahmad Euml: In short,' Sir, the actions of this Go.,· 

ernment are absolutely guided by a foreign Government which is not· acting 
in the interests of India in any manner whatever; and therefore it i. JICJ' 
entitled to get a single pice from- the Indian taxpayer to carry on the Gov-
enl1nent in the- way they are doing. Sir, I support the cut motion. . 

'fti BDDoarab1e Sir :rr&DclI Jludie (Home Member): Sir, I think that wbeD 
one attacka the whole Government and wishes to abolish the whole of the 
Esecutive Council one should base one's case on facts and should ail ~ 
know what the policy of that Council is. Mr. Abdul Qaiyum condemned the 
policy of the- Government of India of detaining certain persons without t ~  
but he based his case entirely on. slogans. He talked abput concentratIon 
:!8mpS The slogan of "one vast concentration camp" or "one ~ prison-
houle" ia very good, I h\ve no doubt, as propaganda, specially abroad where 
the facts about this country are not known and cannot be verified. But. 1 
think Honourable Members of this House will prefer to base their view 00 
the actual facts and ltot to be ~  by the slogans. What are the facti? 
The total number qf persons under detention today in this country is 7,500 . 

• 1I'Clar."'\ Smp (West Punjalf: Sikb): A very small number I 
• fte KoD.oarabie air hDcII Md.: My Honourable friend Sardar Sin' 

,Singh oomments that it is a amall· number. 
8ud.i.r .... , ~: It is not consistent with the rule of law'-\. 
fte IIoaGar&ble Sir I'nacIII JJ1Idle: What sort; of people are theae 7lSOO' 

., Ji'iratly there are two thousand Bengalis-moatly Oalcutta-goontJaa, whom I do 
not thihk it will be in the interest either of Bengal or the country at large to 
Felease. Then there are over two thousand Hurs from my HOnourable friend 

.. )ll'. Lalchand Navalrai:aprovince, 'who cannot be allowed to be at liberty t ~  
That raduQes tbe number of detenus, who are not either actqalor pC?_ttal 
oi.1inary eriminal., to about three thousand. . Let u. examine them. A eanalft 
,,\Imber . are detainec1 because they have had Clealinga with the t ~ 
~ -eJ\her enemy qente or helped enemy agents. A large number are Bengali 
terroriN. I ao not believe that the Honourable Members of this HOUle wi.h 
to unIOn ~~ for not releuing enemy agenta, and l' am quite ,ure 
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thtl ~ of Bengal would take strong objection to our. Ukint \hem t. ' 
,.leue theae terrorists. . 

'fhtin there area number of other miscellaneous people. T1ae total.of .thesl 
~  ~  agentlil, terrorists and miscellaneou.-comaa to rough17, 
about 1,500, which leaves us ·with 1,500 people detained in this. countrY for whd 
olle might call political reasons in the ordinary sense of the word. NOir, ~  
large a number is f;hat? Let us compare it with the population of ~ country· 

Call you call a country where the number detained. is four per million of 
~  popUlation one vasll concentration camp? Compare it with the jail popUla· 
aon; it represents one per cent. of -the jail population. If. the jails of tbia 
coUntry are full, they are not full of political det"fnus. Compared with Krw. 
Pundit's figure of 18,000, Mrs. Pundit's error of exaggeration is just over 1,000 
per oent. That i.e the dap.ger of slogans. \ ..: 

Mr. '1'. '1'. Kr1lbnMnICbIorl (Tanjore cum Trichinopoly: Non (Muhammadan 
Rural): What about political prisoners convicted? ... 

!'Ill BImoarable Iii I'rUlCla K1IClie: Now, Sir, why are theBe people ~  
eel Mnd who ~ detained them? This. House is concerned "leIy with ~  
responsibility of the Governor General in Oouncil, particularly in a motion' to 
censure the Council. Of that number of '1,500-0f whom 1,350 were detainei 
owing to the August disturbances-the number detained by :the ~ t  
lnd:a including Ohief Commissioners' provinces is round' about 50, the balance 
bf!ing detained by Provincial Governments., . . 

Now, Sir, I am not giving these figures in order to plead that our faul., 
if it is a fault, is a very small one; nor am 1 sheltering behind the Pro-fin· 
dal Governments ... But what I do claim is that if we err we err in . good 
coftJpany. Every argument which has been used against our -pCicy ~ ~ 
.ullt·d also against the policy of })rovincial Governments, including the. polio t, 
of Ministerial Governments. . . • 

Prof. ... G. Banp: Allah Bux! . . 
Xl. '1'. S • .A.v1nybtUJlpm OhetUlz' (Salem and Coimbatore cum Nort.h 

~ t: Non·Muhammadan Rural): They are all shaky. .J' • 

. The Eaaourable Sir. J'raacJs Kudle: I do not Sl1ggest of course for a momen.f; 
that the Government of india and these P ~  a&vernments all by acci· 
dent hit upon the same policy. We ~ t one another lrom time to tiJne.. 
Doubtless the Provincial Governments pay considerable attention to the views 
of the Horne Department 'whichreceives information from all over the country, 
but we, on our side, also give great weight to the views of the Provincial 
GIl\-ernments. ' . 

What sort of a policy is that which we have adopted? What "is this ona, 
policy? To begin with, it cannot potsibly be an anti.Indian policy; it cannot 
be ~  part of tome sini\Rer. anti·Indian conspiracy. If it were, we would 

~ have been supported :by Indians responsible· for the administration of thl:lir 
provinces, and responsible to their Legislatures and supported by· those Legis-
lature". Nor, Sir, can these people be detained, a,,1 think one ~  
fiuggested, because t~  believe in and would advocate self·Govel'1lmelUt for 
India. As far as the League· Ministries are concerned, Mr. Jinnah b8s maae 
it quitfl clear that one of his, main objects is. to obtain self·Government as !'loon 

. ~ posllible, and whatever the difference between the Punjab Government and 
the League may be, Malik Khizar Hayat Khan has made it qUite clear t ~~ 
they ~  at one on this point. By self·Government I mean self-Government < 

of the DomiI)ion kind-full self-government with the right to secede. Nor, Sit, 
nre these people detained for any opinions they may hold .. If, as has been 
lIulEltested, there is 110 ri2'ht of free speech in this country, would Mr. Gandhi be' 
out now, would Mrs. Vijayalakshmi Pandit be allowed to go to the Unitp.d 
States? These people are detained simply Bnd solely for what. they might d ') 
if· they were released. .. . 

Xr. '1'.--t'. Krlslmam&eharl What will they do? 
. ~~ ,Dnoarable iii I'rancts Jludle: A great rnajbrity of t.hem either ~  : in ,·violence openl¥ as a political method or have had associa.ions with thOfie 
who do.·. . .. . ........ 

c 2 
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PIei. Jr. G •. &up: Who? 
TheJl.ozaoll1'abie Sir J'rNlCia lIudie: Others. who do not follow. violence a" 

..... mer.bod.· CiAUllot a; OUOtl btl rtllell.l>t:U 6" owe: liti tllllli wou..d veri li"elY ortsalle . 
• ~ ~ ~ whloh would tacilitlAte the ~  of those who believe in'vlo!enCtt. 
': ~ :~ D  Jlember: Are .You non-violent?' . 
. .-. RrtIiC1eDt. (The H.onourable Sir Abdw: Hahim): I must ask the Honour-

eblt: Member not to go on mtettuptlng. Let tue D ~ p ... t furwllld. 
&beU' CMe. U the Honourable Members do nOl want to bear tile ~ t  
• ill anoUaer matter. 

Ill. Sri Praklla: We want the Government to put their case properly. 
ftI ~ Sir I"rIAciI ~: No Government' couia afford to take 
~ risk ~t  present .moment. No Uoverqmtln.ti could attord to risk a repeti-
tion of what happened in 1942. . 

Ill. ad P.rabia:Ho" many people Buffered? 
. Mr • .JIJPDIIiaa II. 11m... (Bombay Central Division: ~~  

au,ral).: There, is t~ right of free speech in this liouse. _ 
·~  Sir baDc1a K1I4ie: 1 quite agree that these people CBUn.Jt 

Iae kept in detention tor ever. It does ~ .. follow from that that they shOUld 
~ 6le released ~ t t would b..o disastrous. For that reason, ine 
.Government of India and 11011 thtl other Provincud Uovernments have t ~ 
}be policy of gradual release which means that we and they release t.bese ,detenua 
as l'apidly .. that can be done consistently with the public safety. t:iome 
~ ··  be. over-rash, Bome over-cautious, The decision rests entireiy 
Jri&b. tbeIIl. They do not even ask us or report to us when the, rele!l.se 
._yone ... 

1If.t". ~  EriMnmacbad: QueatiOll. 
fteJlDDDara'bl. Sir J'rulciI Kudia: They decide as to when someOlle sboul.i 

t.o releaaed. The pace of reJ.eaae depends,. if I may say so, almost entirely 
GIl the behavmur of theMe who have been released. 1£ those who are released 
_have well aod cause no trouble then Provincial Govemmnt& are ~  
&.0 -releaae more and" more rapidly. If, on the other hand, they cause trouble 
.thC!D ProviDcial Gqvemmenta naturally hold their. hand." The pace of ~  
ill govemed almost entirely by the detenuB themselves ·after tbeir release. 

I have not the leaatdoubt myself that tne po!icy we are pursuing of gradu •• l 
~  is the coiTect policy. It is equally clear that it is not an excuse for 
Jreeping the maximum number of people\in jail. 'If you take those who ~  
dEltained in connection with the disturbances in August 1942, the large:;t 
number of detenua in jail at anyone time· in Junp 1948. was 10,000. ·Six 
months late •• ....;..in 'Il anuary 1944--the number had approximately halved; it was 
5,500. Ten months laJ,er it had decreased 'by more than half again; in Octob(·r 
1944, it was 2,000. And on theIst of February this year, as I have said. it 
was 1,850. That means that near1y 00 per cent. of those who were in deten-
tion only 18 months ago have been released. That has bee!) done without 
an.:', great disturbance to the law and order of the country. 'rha.t is the policv 
which we are following and that is the process which I would ask the ~ :  
10 endorse when they come' to vote on this motion. 

Sir, I would like to say one word more before I sit down. I Rhould like 
to pay a tribute to those who have as MinisterR been in ~  of arlTYlini<:t.ra-
tion in 'the Provinces and. had to denl with this very difficult and distnstf\t'11 
matter .. They have been subject to criticism, wild criticism, ignomnt criti-
cism, in the press: They have also been attacked in their o.wn t :~  
but they have never faltered in what they have considered. theIr duty. I t.hmf( 
tbatit 'would be disa.strous from the point of view of Indis a8 B who'p, if Rnv 
.!ite ~  in this House today could be. interpreted. as even by. ~ ~ t  
lbowing 1aek of appreciation of what these ~  have done. 61r, J P B~ 
tho motion.-
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Prof. B. G. B D ~ I can not ~ t t  my Honourable friend the Home 

Kember onbis frlvowua attitude in regard..to the manner inwhi!3b our people 
.have been kept as detenus He was tellingt.he House how at six ~ 
interval thSll numbers have been reduced. I was offering bim the other day U1 
.our private conveniation advice that. it would be ··sgood thing indeed if these 
people were kept in jails for at least six months so that they would be able to 
lmow the pains and the rigours' of it. The Honourable Member does not seem, 
to realize tlllolt there is what ~ known as humanity, . Of course he cannot realize 
it, becauaJe he forms a part of the Government 01 which that· Member, who 
1Ipoke.on behalf ot Government for Tribal A ~  also fonns I/o part. We were 
told that this Government will continue to bomb from air with or without notice 
thoSe tribal ar(.as just on some sort of a pretext that they have eloped with's 
woman.or kidnapped a girl. There was a tIme in 1985 when there was no suutt 
charge made at all against these tribal people and yet they' were being bombed 
nom the air and that was the first time anywhere in the civilised. world where 
aerial bombardment was resorted to in the case of c:'vilian population. It was 
MusBolini who followed in the footprints of the Government of Ind:a; it was not-
the Government of India who followed in the footprints ~ Mussolini. And yet 
this Government has the cheek to say .that it is fighting Fascism, . Nazism, 
Hitler and Tojo, It is true to say that those people have only been following 
the soiled footprints . of this Government as well as its master, the British 
Government. Sir, I ~  that on every Bcore there is enough reason and more to 
condemn thia Government. My Honourable friend there began to take to task 
Mrs. Vijayalaxshmi Pandit for having given the number· as 60,000 to 70,000. 

'!'he Honourable Sir J'raDc1a Jhd1e: Even Mrs. Pandit onlv went to the 
length of 18,000, . - • 

Pro! ••• G. Jlimca: . M..J' Honourable friend Mr. Krishnamachari was asking 
him for t,he number of an those political ~  behind the bars and the 
nonourable Member would not give that information .. And why? "For v'ery 
good reason, because their number is very milCh more. All these people have 
been kept there for all these years and some will be kept for ~ than 20 years on account of charges put up by the pol:ce who were ltlt loose on .the country 
in the troubled months of 1940. This country has been turned into an enlarged 
prison hOl1se. < -

My Hono .. urable friend, Sir Sul.tan Ahmed, who deals in,onine-tenths of false 
propaganda in America and otMr cmlntries has nothing to say.' If he wert' a 
responsible Minist.er he would have hAen driven out of b:s office within twenty-
four hours for tne villainous propaganda that Ire has allowed his agents to carry 
on in America against this country and Mahatma Gandhi. It was thiR Govern-

.t1!eni; who was responsible for sayin!!' that Mahatma. Gandhi was Il Jap.anese 
agent. It was after two years of adverse propaganda.: against our people by II. 
few friends of the Government of this country in Amerie.a that Amery was forced 
to admit that thill Government had never charged Mahatma Gandhi as bAing 
a Japanese ,agent. . . 

Now, what hos this Food Member done for the countrY?.One Member has 
called him not Ii Member for Food P\lt for Starvation, and it is actually a. fact. 
The other day so many of our Members were II.ngry with this Government he-
caUBP the Finance Member was giving power to Borne people to ellter into ollr 
honses, . But what is happening in the seven lakhs of our village homes? Your 
officials are going into those homes !tnrt hrpsking open the locks to the doors 
with pistols and molesting our wcfmenfolk Bnd tak:'ng away their grain. When 4 

a question was put h('re to find _out whet}:ler enough grain would be ~ t for the 
peasanta, we were informe--d that thp.:v wo\tld be _perinitted to hlWe only three 
months !!rmn,· Whnt Wf\R going to hnnpen for the next nine month? Were thev 
expected to go into the hlnek-marlret? • 

Coming t.o t,he Emigration Department, even whih> the House ~  in Ses>3ion 
to discuss the depar.tmf\nt.'s luilure to !!'ive Rl\tiRfllction to this HOllse in. relll·tion 
to South Africa. the .High Commiss:oner \Vas .,heingpermitted to go to Soutb 
~  •. , When the Honourable Member in charge was as.ked questions a.bout 
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him he said he was not sure where the Higb Commialioner was, nor could ~ 
8ay 'whether he ,W88 really on his journey to 80uth Africa. But that gentleman 
-haa actually gone to South Africa: What can he do? The Honourable Membe,r 
has not sutlicientpower to give any sort of effective relief to our own people. 

Then I come to the Law Member. What ,has he been doing while all t·he 
.gents of this Government have been misinterpreting the Defence of India Rules 
.nd persecuting the ma88e8. Here sits the Law"-Member wjthout making .any 
sort of mOVEl to remove the various anomalie& brought to the n.otice of. thi'll 
'Government. by the Federal Court, not to speak of other t~  instead of 

~  here with ,the neoessary legislative counter-proposals,. 
Then there is the pianning Member and he has been raisjngfalse hopes in 

the hearts of our ~ t this Government; was going to do important things. 
This house baa passed a Resolution. We asked this M;ember whether he was 
,going to aoe-ept that Resolution. He had the temerity to say, No. And why? 
Because he was not allowed to speak.· That is the frivoloU8 nature of thii 
Government. But there, is the more important reason behind him: because the, 
mail ftst of the Finanoe Member has com& out. The Finance Member has said 
that post-war planning must be past-war planning and there shall not be any 

t ~ t  of it during the course of .this war. And :(et he continues to be :l 
Plsnrung Member. I know tpe Planrung Member does not care for the money 
he gets. There is some sort of glory about .the position. But what sort it, is 
I ~ not know. I woulc1 ~ thought that he would have been completely 
unconcerned about glory, but unfortunately he happens to be a former member 
of the Indian C;vil Semce.- Poor fellow, in tbose days he co;Jd not rise to the 
position of an Executive Councillor. Now that he has the lIatisfaction _of rising 
to that post, we hope he will go out once we PBSS this motion. 

I now come to ~  and' Civil Supplies. There is the gentleman who 
888ures us inside and outside the Houllf'. J am impressed with his earnestness 
but ~ must condemn him for not being able to persuade the British Government 
to Yield to our demands that it is not civil conijUmerR goods that we want in 
return for our sterling securities but canital goOds: and he haa not been able to 
prevent the importation of these so-called specIal experts into this country. 
There have been -streams of them. / : 

,.,'J.'he JlODo.anJiIe Sir X. Aslnl Jluqae ~  for Commerce and'Industrids 
and .Cinl Supplies)! They do not require any license I . 

Prat. :1'. G. Bulp: But you are a part of this Government and an 8Til 
combination of it. We are told that. he is in charge of civil supplies. What 
sort of supplies are there avaUable? He wants us to be satisfied that the price 
of cotton cloth bas been brought down to 76 from t ~ peak figure 01 194:8. 
But how was it reached? Was It not ~  by the Civil Supplies Department 
when it was stm in existence? It was allowed t6 be reached because the Finance 
Member wanted to command the financial resources of the masses through the 
bottle-neck of the millow:ners. They were profiteering bat they were condemned 
for very much more than they deserved because most of their profits went to pay 
their excess profits tax. You w-ere 'absorbing 100 per ,cent ~ that .. First of 
all make out A a' caSe against the millowne? hefore :V0ll can condemn them for 
proftteer:ng and black marketing. 

TIlen to t ~ Supplies Department. I ~ alrelldv told the House thnt the 
SupplieR Department, is another name for bribery department. It t. growiq 
like anything. It is under th!. ~  of the Supply 1)f''Partment that the United 
: ~  Commercial Corporation hBR been allowed to commandeer our l'8sour-

ces, take goods awa:v at tb8 cheapest -pricp Rnd !\ell them nt, th4> highellt rates 
and al80. establish trading' goodwill imd ot,her contacts. 

Then J come to t ~  Member. . ... 
. X,. Plutden'_ (The Honourable Sir Abdur Rahim): It is lobo p.m.: now. 
YOll .:had hetter continue your !'I-peech after Lunch. 

Tbe Assembly then adjourned for ~  till three' of the Clpck. 
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, "fhe Assembly re-astembled after Lunch at Three of the CIcek, Mr. Deputy 

Pl'esident (Mr. Akhil \ Chandra Datta) in the Chair. • 
• 

Prof. N. G... BAIiIa: Mr. Deputy President, coming to the }'inance MembeI" 
I have to say that he appears .. to be a very honest and sincere man but. his honesty. 
and sincerity have served ~ \'I:;ry good. purpOSl\ ~ far as ~  ~  concerned 
but have proved very bad 80 far as thiS country 18 concerned. Sit, lie hal 
impoverished our masses, he has impoverished our villages. He has only 
enriched the AmericanS and the British. I am not here to say that he, has. 
enriched himself, because in that respect he seems ,to be an honest'man. I am 
rather more afraid of soch people. They disguise the continued drain that they 
have been ~  op. of our economic resources in favour of their own country. 
that is, England. He is like Lord Irwin. He' also poaed as a Sl1dhu. He also-
let our country down at a most historic moment in her historr... . 

The Honourable the Finance Member IiBs iritrodueed a new element into·'our-
w.xation system, that is CODlJllodity taxes and through that he has been impo-' 
cerishing o1,1r agricultural masses. Only the other day I was touched 'to sea. 
agricultural peasants and ~  people shedding tear,s, because when they 
went to buy bidi" and cheapest possible cigarette9 they' found that the cost had 
gone up, thanks to his tobacco tax. Similarly he has introduced the betel nut' 
tax and other taxes and he envisages, he advises that our future finance minis-
tel'8 also should ~  commodity tuation. I am here, Sir, to protest 
very vehemently against that kind of attitude. The Finance Member considers 
that the system of commodity t,axation must be developed and he is not at all 
ashamed of ,the growing regressive character of the taxation system. He has 

, been draining our resources to America and England. The EfJdBm Economiat, 
a very able weekly, has made it perfect,ly clear how the Finance Member and 
the ~t  Members of tl\e Government of India have conspired among them-

'''-selves to insist that our commodities like jute should be sold to America and, 
England at a much lower price than the purchasing power parity of the whole 
of the world. Similarly they' have been trying to import consumers goods into. 
this country from now on. I have got the information which was' given in the. 

, other house only yesterday, from :which it is clear that they are allowing retai'lers 
in this country to add as much as 100 to 150 per cent more to the cost price 
at which the foreign goods have been bought from England. What is the idea, 
behind it. It is that they want to build up their trade again for Britil4h goods 
to be sold in this country. In all our markets, they, know that before the war 
began the British business was 10sing its trade and they now want to regain.-
that trade. And the. Honourable Member comes here and says "Oh, I am 
importing all these commoditieB in order to lower the pressure of inflation". 

,He creates the inflation. He then goes to England and makes what is known. 
as the Financial Settlement with Great B~t  and pretends that he is getting 
by it a quid f11'O quo for all the wes that we are making to England and 
America. But by this the Honourable Member has arranged far a very (JQick 
and rapid impoverishment of this country., All our goods _ are, being solc;1. to· 
England and America. We have to sell these things and our people are obliged 
to pa,.Y higher and higher prices as a result of it and there is this mounting 
in1Iation. ' He is not prepared to stop this in1lation but he says in answer to 
questions from my Honourable friend Sir Zia Uddin Ahmad that he is trying' 
to stabilise prices. How does he propose to do it? By ~  down agricul-
Wral prices and thus keeping down the agricultural masses also and by 1'IOt 
conotirolling the prices of industrial and commercial goods and by importing 
industrial goods and commercial services from England and America? I)'his 
is how he has been impoverishing our country and draining ~  our countr.v'. 
resources. 

Coming to the question of oQlour prejudice, my Honourable friend was sa, .. 
ing thil moming that there wal no racial disonminattou at all.', I say that this 

I 
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isa Coiouill.l ~  1t is a racial Goverwutlnt. ~ is ior t ~ ~ of 
Great Jki1;ain t ~t this countrs is ~  governed. , 
• Ill. Deputy Prestclent (Mr. Akhil Uhandra Datta),: .Your time is up. 

Prof. l!t. G. BADIa: England has not suffered hsJf as much, 8S J.ndi8 has 
suffered in ~  ,casuaities, though England has been th,e soene of war;. 
India hus not been the scene of war, because lndia happens to be G· colonial 
oountry... The ,British soldiers in the defenoe· foroes are paid thrioe and four 
timl'S what is paid to the l.lldian troops fUld this racial discrimination is being 
carried.on under the very aegis of the ~  the .}'inaDce ;M;ember. 1 I\Dl 
therefore . ~ 1:-0 dissent very strongly from ~  polioy of the Uonourable the 
Finance Member and to support this motioD'. ' ; 

(Both Dr. P. N. Banerjea and the Honourable Dr. N. B. Khare stood up.) 
JIr. ])epU'J Prestdellt (Mr .• -\.khil Chandra Datta): Under the conVeUtiOll 

ofUy if Dr.' Banerjea agrees call I call Dr. Khare to speak. 
Dr. P ••• Bueljea (Calcutta Suburbs: Non-Muhammadau Rurol): Sir, I 

am a oritic,-sometimes a stern and. severe oritic,-of Gove2;nment's policy. 
But I -have no personal quarrel with !lny Member of the Executive Counl'il, 
whether Indian Or British, Illthough I want the Indian Members of the Execu-
ii've Council to cast away their inferiority ~  to be more-"'sssertive as to 
the rights _of Indians and to stand forth 8S the true representat,ives of the people. 
of India. ,AfI the same time I want the British Members to curb their superior-
ity complex and be more alive to their sense of duty to India, wh:ch has done 80 
muoh for Britain during the last ~ yeors. 

Si!, I have Borne grievances of a public nature agamst the' Members of ~ :  
~  Executive Council. My first, grievance is t ~t these Members of t.he 
Executive. Council have placed a huge' burden of taxation Oll this e.o1mtry. My 
aeoond grievance is that they have placed a very large burden of debt on the. 
shoulders of the poor people of India. My third grievanoe is that tlley hll,-e 
been a party to the adoption and continuance of a policy of inflation which ~B  
proved disa8trous to the country and has J',esulted in B devastating famint- in 
Bengal and scarcities in other Provinces and has caused an inordinate rise in 
prices throughout the country. Fourthly. my grievBnoo is thRt they have no" 
been able to modify the inequitable finanoial settlement regarding thetilloeation 
of the cost of war' between Britain and India Rnd to place it on a fair, jus, 
and reasonable basis. Fifthly, they have failed to. safeguard the economic 
interests of the country. Sixthly. they have failed to prevent racial discrimina-
tion against Indians in the other parts of the Empire and the Commonwealtb. 
Se:venthly, they have kept in detention large numbers of men and women in 
the counU'y without trial for 8 long time. Eighthly and la stl:v , the:v hn"8 
failed to resolve the political deadlock in this country. 

~  Sir, if my Honourable friends, the Members of the EXecutive COUlIet!. 
are able .to convince me that these grievances' Of mine are ill-founded, or if 
tKey are able to sb.ow that they are nol; responsihle in these matters. then I 
-am prepared to vote. against this motion: otherwise, I shall consider it m, duty 
to Bl1-pport tbe motion. 

ft'e JrOllOlll'&ble Dr. B', B. Dare (Member for Commonwealth Relatiol'ls): 
- Sir,.1 would not ~ stoOd Uf) to' oDJlO8e this cut motion hail R fulJ-ftedRSd 

nAti9nal Government responsible 'to the people been in sivht. W P. have bom 
.ked by certain Honourable Kembersto . state cat.eJ!;orieAlly our viewR in ·.hil!l 
mitter. . 

.b BoJaoarable 1MDbir:Nobody asked. 
ft. KGIIOadIIle Dr ••• B. Date: You have aflked, 
:at. LIl0bu4 B'&l'&Inl: We bave asked, let liS see thp, answer. 
fte KOIloaable Dr .•• B. Due: Therefore, ~ answer to thAt queF:' I 

want to state here cateC!'ori.eallv that. I am behind nobody in this ~ t  in 
m:v .desire to hn'e " fnll-ftedlled n"tio",,' GovMT1ment reA."ontlible t.o the l"enTlJe 
llere And now. I wil!ltI it-was in m, power to ~ it ahOut., hnf.lI11 it if(nO«"f). _ 
1 eannot belp it: ' 



GENERAL lIUl>Gt'l'-Ll'ST OF DB A D~ , 1m 
We are' charged wAh briuging about a constitutional :muddle. This)J; a 

wrong interpretation ~ history. tiir, we are not responsible for 'the"con'stltu-
tional umdPle. We are here because the Opposition Members ,indulged' ,in' fI' 
constitutional muddle:'fhat is the real fact, Sir, I have. told 00' ~: 'fo);llner 
occasion to this House that, in this drama of wilderness Bharata is WIlling t ~ 
ofter the crown ot tbe feet of Hama when, he comes back from Lanka 'ufter 
slaying Ua\·nna and rescuing Situ. Bharata is prepared to do it as'bi .. ~ ~  
But, Sir, if Rama comes back to Ayodhya for the throne from the wiJdemeg , 
without even' going. ,to Lanka, either from Madras or from Wardha or' frC::n 
Bombay, and if there is nothing to his . credit excepting the doubtht' 
and uncertain friendship with the Monkey-God' Hanuman, then Bliar"'ta ie ~ 
entitled to revise. his part in the draina. Therefore, Sir, I am bound to OppolJe' 
this motion. ... . " 

It has been said that we are irresponsible, that we are irremoftble--:it is J . 
fact. We are here under the Act of 1919. ,We are not re,ponsible fGr thflJ. 
Act at all. This is the best leg'al defence one ~  after against this charg(;." 1 

As regards the other charges that have been levelled against us,, I believe. 
in 'the dictum that the best fonn of defence is attack. I want to ask, eir, . 
whether, this motion, which 4as been moved today, is a part of the Pl'0gramme 
for the fight for treedom. Are those who are responsible for this motion sincere 
about, it. If ihis motion is carried, according to the best canons of political 
practice, it is clearly the duty of the Opposition to go to the coUntry nnet· 
start a no-tax campaign.... and a non-violent or a violent revolution. Are' they 
prepared for it? I am sure they are not. Therefore, it is absurd for' them I 

to press this motion today. But they will not desist from that., Therefore, ' 
I doubt the motives behind this motion. What is their propamme after this 
motion is carried? They say there is such a thing as the constructive ~ 
gramme; but it has been before the country for a generation; and yet ·it is 
supposed to be new lead for the country; I cannot understand' this. It seems I 

to me that the' constructive vrogramme is like marrying a barren woman. 
The other part of the programme is deIQagogy in the open and intrigue. 

in t.he secret. Weare aware of these from press reports, rumours and ~  I 

wise. It was in the middle ages that palace intrigues were the ~  0' I 

political setion. We are rather far advanced now, and democracy demands, 
that all· these political manamvres should be "placed before ,the public ';'nd' their . 
verdiot bbtained. There is no plaoe for secrecy at all. But they do not ~  
either for democracy or for ~ 

Then, Sir, much hos been said "about the four freedoms. Here I mysell ~ 
have said once that before these four freedoms can be obtained there should be 
a freedom from humbug. They do not care .either for freedom of thO\lght or 
freedom of expression. When I began to. 'give expreSsion to my views, t ~  
\Oictimised me. Here in my person you behold 'a live victim of Non-violent 

~  , 
Sir, this country has gone through varioul storms. E.ecently we ~ bee." , 

through one. .The storm of war has also practically Mown over. Where '<"ere 
my forgotten brothers then l' They were not' here. They liave cOme back to, 
the scene again after the storm has blown over just like a rainbow with its' 
varied splendour called Vibgyor, and in their imitation whiteness aU tbese, 
colours from V to ~  implies jealousy, ~  jaUD,diBe, red revolution-
are ~ t  and I do not wonder how they can cha.nge tbeir ground likp quick 

~  artists. There was a time when they cnUed out "Quit t ~
"Cha.le jao". !-tow, there is a time when they say instead ,of' "Quit India",. 
"o;ve job!!". In'Rindi it means from "E chale faD" to "HUiU1' nokri deo" 
A cynic mny call it, a fall from the sublime to the ridiculous; but because 1 
am n gentleman. I will not say so"; but a cvnic mny say that. T am conp.tra.inAi: 
to sav that, all'thesc manreuvrf'S ore not for any proln'amme of ltep.dom at 8.11. 
It is 'only a game of power poHtil1s-palace intrigues for power politics, Intri· 
Imes started under the shade of tarnlJ,rind treep. in t ~  Avenue; 1ber. 
thl'!Y ent.ered. into the Pursna' Kila, into its dark cellars: here they .. ,.,,1 .... -
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t ~  80rt of a scheme or Jantar Miintar and went, on'to King's Way; where 111m 
afraid Ulese intrigues will meet their kerbala. They have begun ubdel' the 
ahade of ,tamarind trees and ae the poet 8ays, lmli Be dant khatttJ 'WJtBn hai'n, 
are bound 'to come to sour end. ,We are quite willing to go out, but lhe 
Governlnent expected to replace us as a result of this palace intrigue will 'he, ' 
I am sure, as much or as little t ~ ~ we are; then how are we better; 
1Ve may be worse. I would 1ike to remind the House that there was a time 
.aat year' when we were likened to chapraBBiB: the liveries ,,'ere once very ugly; 
but ~  ~  .. ~ ~  at ~ to ~ people tbey bave now beClome Vfll'Y 
attractive. It IS no use beating Rbout the busb. I will come strRight to,the 
point. I woulcllike to ask tbis House wbether tbev believe thRt this war should 
he won and won quickly Rnn it is in the int.erellts or' I ndin to/') win t.his ""or or 
Ilot. If they f»elieve that it is so, then' they mUllt VOU\ A~ t the motinn, 
If they believe it is not so, then they can do wbat they like. ,I will SAV wh. 
Because yesterday a member of tbe Opf)Ositinn IIpn1re And saId thnt. t ~ WRt' 
is not of our seeking, and 'fe Are not going to support or fmance it". He 1 ~ 
Mid 80 definitely . . . ' 

JIr. 't. '1'. ErIIbDNDlCbarl:, Not yesterday: it must be the day before. 
fte BOa.oarabie Dr. 50' B. 'Dare: Yes; I will mention t.be nRDle if you 

~ t it. The fact of the maUer ill thn+' t.hpre iR no 1lllF\ (lpn'Wnf' tllF\ fn"t tn'\t 
tbeCongieas has been against the war efforts: it is on aocount of that that thflY 
left this House five yeat'S 'aIlO. They cannot denv that.. T ~t !,AV t,hnt the 
Conll!'ell8 is willinl! to hl1rt. and holi! pnnl1"" tn .... ;Jrp, 'R"t thn 'M'l1"lim, T,n",."" 

~  is' willing to hurt and afraid to strike. That makes nn 
difference, so far as the actual Tar efforts are concerned. 

There was a ~  in the debate to concentration ca.mps. " I do not want 
to 88y anything about it, because it has been replied to by the M.embt'r cun-. 
cerned; but the fact remains-and I wuntto tell this House definitely-thllt 

'Ute very firat 8l1'est under the D.l.R. was Blude by a Congress P ~ ~ t  
in Madras in the person of Mr. B. Srinivasa Hao, a Cougress socialist, a 
member of the All·India Congress Committee; and if that same procedure j& 
adopted b, this Governmelit, who is to blame? 'fhen, t4ey cavil at nominated 

,),Iembers" and say We hu,'!'e got a packed house, nnd this and that. I want 
also to say tha,t my Honourable friend Dr. Rajan, who ",us here before, rnd 
trho was not an elected member of the ,Madras Legislature, WRS taken into the 
'ministry by the' Madra, Prime Minister after securing his nomination through 
the Governor; and when asked by the partv why he was' employing bark atJOr 
methods, 'he aaid. "No; it is not hock door hllt he has come throull'h -he 
window". Bo. th,re is nothing to ~ .. What is the difference? You 
.tarted the joke . . . 

Mr. B'adrl Du" Pmde (Robilkund and Kumaon Divisions: Non-Muham-
madan Rural): You have come through the,hlack holel 

The Hcmourable Dr. 5. B. lDlare: This phenomenon is common to nil, 'ro 
make a long story ~ t:·  I haVe? heen tt ~  on the iBilue of South A ~  
I will simplv read to the House. with YOllr llermiss6ori. Hir, three or four ~B 
of a presl cutting I have g,ot. This is from the Amrita Ba.tJ.r Patri1ca, a 
Con/I!TeSB paper, . . . . ' 

Xr. D. E. Lahtrl Ohau4hurv (Rengol: I.nndholderR): No: queRticn. 
fte Kouou1'&b1" Dr. W. B. Jr:hare: ... dated the 23rd February 1945. It 

18V8, 'it i8 from "Our Nagflur Ofticp": 
. "T f'lInnot forget t.he way in which Dr, Khare. the Memher for ~ t  Refllt.ionl, 

hi", holl'd to "olve the t~  Afrir",n prohlem: he hilI' t.ried to ,olve .it wit.h ~ t hravllry 
and ..,..1It. Rtf rel'pert. Now can I f.orl!et. that!' Raid Maha+ma Gandhi in the COIll'!J8 
of .It. int.ervi"w to Mr, Rarbre. the Secretary of the Capital Punishment Rnlief ~  

Thev call it bO("lIl1. T ~  not. Cl\r.e; nord.o I care for' his <'t'rtifi!'ntr.s. Mv 
contll.;ence is mv on1v Inlide. Thltt -il1 all. Rut T want t.o tell thl'rn tbnt 

P~ t  Gandhi, the gr:eat mighty aliom of which they Rre aU" ~ t  or 
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if I may say so, the great resplendent comet of which they are the tails, haa 
said this. Sir, I opPGse . 

• awabllda Kuhamlilad Llaquat AU ~ (Rohilkund and Kumaon Divisions: 
Muhammadan Rural): Mr. Deputy President, the motion which has been moved; 
by my Honourable friend, Mr. Abdul Qaiyum, is t ~  to express laCk of 
confidence in the Government of India as it is t t t t ~ ~  would 
not be the first time when it would. be demonstrated that whatever anypody 
else may say, but so far as t.he peoples of India are concerned, they have 110 
confidenoe, no respeot, for the present Government of India, I have fiatt-uNt 
very carefully to the speech of the Honourable Dr. "lehare. Sir, no royal court 
is complete without its jester, and the Executive Council of His Excellency the 
Viceroy of India would be incomplete without Dr. Khare. In the olden days. 
thOse who had the privilege of being appointed' 8S court jestel'fl were me'! of 
intelligence ana .it. But the days are ~  now. The Honourable' 
Member's logic is indeed peculiar to· himself. He says that if we pass t.his 
motion of 'no confidence or refusal of supplies to, the ~ t we .hould 
go out and preach a campaign of non-payment of rents. I am afrf\id I do not 
see any logic' in it . . . '. 

The Honourable Dr. N. B. Khan: It' wants intelligence to do so . 
• ~  Muhammad Llaquat AlllDwl: I am afraid it does because Any-

thing which is abstruse and is only intelligent to the Honoura'hIe Membcr him-
self would be ununderstandable by any intelligent person.' He has tliken shelter 
for his presence in this Houlle under the Govemment of India Act of 19)9; 
but he is notwilling,he is not prepared to give this side of the House the 
privilegea which are embodied in the Government of India Act of UH9.' Are 
not the Members of this House entitled to express their lack of ~  in 
the Governor General's Council without going into the coup try and preaching 
a campaign of non-payment of rent? From where hal5 he got this ~  Is 
he aware-eail he point out a single instance where in any country if the 
Legislature has passed a vote of non-confidence in the Executive, its Members 
have gone out into the country preaching non-pa.yment "f taxes? l<'roIn where 
haa he got. this "idea? It ,does not exist in any constitution nnd it ,does not 
exist in any country in this world. Sir, the HonoUJ'able Membertalkeu of 
sincerity. I think-he should have been the last person to do so, becauE.G it 
is very· fresh still in the memory of ever{ .Honourable Member of this ~
the statement that he made to a press representative wherein he st.ateu that 
he had aCGepted the Executive Councillorship because he wanted a job. toIo, 
I do not know how he can accuse the ~ on this side of being not lIincere, 
when on his own admission his motive for accepting the Executive <,,:ouDClJiqr-
ship was anything but sincere, or ~ t  Sir, the Honourable M;emher' has,' 
pleaded for freedom from humbug. Well, he enjoys freedom for JllImbug. He 
has had a Birig at the Muslim League which I think ill-became, him. hel'nllSe 
one of his colleagues, the Honourable th/", Home Member bad paid a tribute 
ill his speech to the Muslim Leaguers who w,ere in power in the various Pro-
vinces. ,He had paid a tribute to those ministries who had taken the' rpspon-
sibility and have not shirked their duty and yet his colleague comf'S for\\o:nrd 
and $Couses the Muslim ~  of being willing to hurt but afraid to stril'fI. 
The Muslim League, is not afraid to strike and let me tell him thnt whpn ihe 
Muslim League decides to strike it will not be a blow of ,the t.vne· whil'h :he 
Government of India have received in the past. Mussalmans do not believe 
in going to jails. Musslllmans believe in either killing or :being Idllprl. 'He 
knows nothing about sacrifice. He thinks that heMuse he" hllR hep" tb ~  
onoe to ~ t some kuaos therefore he i$ the onlv one who CRn strikp. Wp I(;':ow 
bow toO etrike and we know wben to strike. Sir, the HonourAhle Mf'mh"r hn"l 
Quoted some IItatemEmt, whic'h is 'Purported tn have heen mnde hv Mr. r."rdhL 
In one brenth, he acr.ll!le!l Mr. Gandhj And hill mnvpment fnr 811 I'I1'I1'f.q "If U".'''II. 
and 'in anot,her breath he wnnts to take credit from some ut.teran"res' whi(!h 
Jllh,M hn-.rp, neen A~  bv him. 

'!'he Hcmoarable Dr. N. B. 'nare: I have already ,aid I do note.,.e lor 
the chit •. 
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but be is shrewd enough to ~ t  them on the :Boor of t.his House so ~ t 
the world at large rna] know that whatever Dr, Khare is doing is really receiv. 
jIlg the blessing of the peoples of India. The peoples of India. )mow what 
'Dr. Xhare bas been doing. The people of India know to their shame, nnd 
lorr .. of the ill·treatment which Indiaus have been receiving in South Africa, 
without Dr. Khare turning a hair about it. The people of India know how hf'l 
h88 been flouting the opinion of 400 millions of this country and yet he h!ls 
the audacity to come forward Rnd produce a chitin his defence. 

81r 8114 Baa. All: And talk .of sinoerity. 
Bawabada 'XvbNDm'cl LJaqua\ Ali Bllu.: J. am sorry my H'Onourable 

friend Sir Olaf Caroe is not present in the House. While' replying to a charge 
of air bombing of civilians in the Tribal areas that was made by my Honouruble 
friend Mr. Abdul Qaiyum he stated-l have got his word •. written down-.'I 
repeat that I am not 'in the least penitent that the air ~  should be used'. 
This t t ~t is at par with the evidence of General Dyer after the mass.ere 
at J allianwa18 Bagh. General Dyer had stated that if the troops had had more 
ammunition' they would have oontinued firing on the defenceless people who 
had collected-there. It shows, Mr. Deputy President,. that ;Britishenin this 
country today-and I say it deliberately because your actions are proving t~ t 
-are 8S bad where IndiW.ns are concemed, where Indian lives are concemed. 
as General Dyer was in 1919. He defends the act of bombing of unarloed 
civilians, women and cliildl:en from the __ air for certain criminal oftences they 
may have committed and yet the Honourable Member says that the people 
living in the Tribal areas are not British subjects but they are British protect· 
ed persons. God 'help those poor people from such protection, which takes the 
form of throwing bombs from the air on innocent women and ehildren' af d 
destroying their homes in their hundreds; Sir, anyone with any 4eceDGY 
and with any human feelings would ~  ashamed that this mighty Brit,ish 
Government should resort to' luch methods but, not the Honourable Secretary 
for External Mairs. 

ldj. lJeputy l'resident, my .l::I;onqurabJe friend I:)ir ~ t  Ahmed whe,n 
speak.ing on -a similar motion las1; year stated that the political parties tad 
refused to join ~  Executive Gouncil" and the Viceroy theretore d1d. the be.lt 
he ~  under th.e. ~ t  by ~  with his original plans of 
expan8lOn ~ ~t  ~  the Executive Council public ~  standina aloof 
from the mam t ~  my. ~  friend's statement is not quite 
oorrect. I know. at least one political party. I mean ~ ,Muslim League, did 
not refuse to share the re8pontlibility and the burden for the successful ptr.ise-
cution, of this war. ,It refused to aceeptr-as any decent man would refuse to 
accept-the position of camp followers of t,he ~ t  Govemment. It wanted 
equal position as co-partners in a common enterprise and becaUSe Lord Linlith-
lOw, the then Viceroy, was not able to· ofter those terms to the Muslim LeaguE', 
therefore aa a ~ t  party it had no other course open to it but 10 
refuse that offer. After that my Honourable friend says-1 ·would not ~  
the quotation but r think he can refresh his memory by reading his own 
speech-that it was through the efforts of this Government that an Indian 
had found a place on the War Cabinet. I have paraphrased him correctly. 
because I have got his speech in front of me. I would like to know who .s 
the person in the ~ Cabinet today? Is it because the Indian· who was B~ t 
there was found not a very docile person? Or is it because the British found 
that, the Indian was useless. It may be either of the two things. Will 
the Honourable Member give ,explanation to this House !!os to, why this great 
achievement of this Executive Council does not ~D~t  'ODgeJ;? Why there 
is 'no Indian, on this War Cabinet today and there has not 'been one for a "ery 
long 'time. Then, my Honourable friend jUBtifie4 his own t~  and. ~ t 
of- his other Indian colleagues on the grounds that they were dOIng a ~  
job of work. I think it must have been on aceount of this ,that the present 
Govemment of India has been described by Ris Excenenc, the GoverI,lor 
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. General as a NatioDal'Oovernment. He said they are a National Government 
because they are 'doing a national job of work. Now, Mr. Deputy President 
this defin1tion again is at ,p'ar with the definition that is given hY"Japanto t ~ 
Bbro.la Government. Japan also says the same, that the Government of 
Burma is a National Goyernment because it is doing a t ~ job of work. 
To me, Mr. peputy President, only that Government can be called legiti, 
m,ately and honestly a, National Government tltat has the support, the good 
WIll aad th-e ~ t  of the peoples of that particular country. Unless 
the G?vernment is that, it cannot by any t ~t  .of language be described ros 
a National Government. All that I would say IS, gIve up ~  t t ~ , 
do you want by such .phrases to deceivE! -the world at large, because do not 
think that the world at large consists of' fools, and that you are the only wise 
people in this land. The' world at large knows that the presebt Government 
of ,lndia has neither the backing, llor the good will, nor tne co-operation of 
.the peoples ot this country. I do not cast any reflection, 8S I said on the last 
occasion 011 the honour of Honourable Members who are Executive Councillors. 
I\ut they would certainly recognise that we on this side- of the House are 
entitled to express on the floor of this Assembly the opinion which the people 
. in this country hold about the present Government of India. Some df my 
Honourable friends who supported this motion referred to the miscleeds, the 
sins of oomIniSliion and commissioll ofihe variotur Departroenis of the Govern-
ment of In.dia. They are indeed too many to be related in a few honrs. 
Every Department of the Government of India is not only inefficiently managoo, 
but in some cases. its activities have proved a curse to the people of this 
country. What is the ufle of your sitting -in your office and passing certain 
ordinances and orders Without knowing and without appreciating the effect· of 
those ord,ers and those ordinances? Sir, the whole policy that has been 
followed 'during .the last few years has been responsible for a great deal of 
misery to the people of this country. I do not want-it is. not my intention 
at ·least in this debate to refer in detail to all that. You can ask any Indian 
you like--I am not talking of an Indian of the type of some of the Honourable 
Members on the Treasury Benches, I am talking of -an Indian who does no' 
want jobs, I am talking of ail Indian who does not want contracts, I urn 
talking of an' Indian -who really wants to live in peace and purSue his nOJ'l'llal 
lile in the-country ....... go and.ask any Indian, and you will hear a loog tale,of"'-"08. Even in the nrmy, and I am making this t t ~ with. a full ~ :  
of respPDsibility in the hope .that this Government, bad-as it is, in their own .. 
interest, in the int.erest of this war, may be able to. take some action which· 
may proveousefu} in the future, even in the Army,. your Indian officers-- are 
most dissatisfied with the treatment' which they are receiving. It is lIOf! 
·confined, -. mind you, to any particular ' community. People have approached 
me, those who have jl'one and fought for you ~  the tt ~t  of this war, 
they have told ~  Muslims, Sikhs and t ~t  have told m!. 
of the shabby tre,tment which is being meted out to Indianofticets in the 
army. t would request the Government and tell them: do not at least tre!l.t 
~  peoflle 'who are shedding their blood, who are miQ.gling their blood with 
yovrs to ~ t for the' preservation of British Commonwf"8,lth of NationR, at 
least treat them with Ruch ~ :  with such humanit:v, and with such justiea 
that they may not have this rancour in their hearts, Sir, I again repeat what 
I have RBid does not applv' to Anyone individual. What I have said applies 
to the Govef!1ment of. !ndia t ~ and I say that the?reslmt Govern-
ment of IndIa have fRlled oomple,tely- mthe purpose for whIch the proF;ent 
exp8T1 Rlon had t,Aken place .. Sir, I SUllport the motion which hRS been meved. 
'The BoDourab1e Dew&D. Bahadur Iff A. Bamuw&ml J[ud&Uar (Supply M e:n-

bfor) ~ Mr, Denlltv Prf'isidMJt. ihiR is t,he Rixth ol'clI.sion wbim T bllvP ~  An 
onnon.llnitv of ~t ~ t,o R debate on 9- motion of this kind trying_ to abolish 
tnt' F.,(f'l'utiv.e Cnunci1. 'rhf're w,ere previous O(lCl8Rions when t must oonft'1I1 
t.hAt, t ~  mnrp tAMible rP.Rl\ons 'Pllli forward, than have been put-forward 
tn thr 00\l1'8e nf this debate, The disousRion has ~  away because in funda-
tnt'nt.nt prindpleR there is n diftet'ence beliween the pojnt of view whicb :n, 

." .. 
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Honourable friends opposite have and the point of "iew which any !Governmen. 
~t  at thtl present time and any Bet of Members eitting on the Traugury 

• Bt'llcheB here must. have. Sir, I do not want to import any heat int() this 
discussion atq!l. It was my Honourable friend oPposlte who suggested that 
'whatever may be said by Honourable Members, opposite, however w.i:d aecusa-
til)U8 they may make, however much they may lose their temper, the Membert 
0'1 the Treasury Benches had always to sit calm, cool and collected and. ought 
n"t to lose their tempers at all. For my part, and on the present ooca'lion. t 

C ccnfine m.\'self to the present occasion, I propose to· ~  t~ t advice\. ~~~ 
is the gravatru-'II of the charges that have been broughtr agaInst. the Executive 
Council or the Government' of India? It springs, d()f!8 it not-we bave heard 
a great deal about humbug, straightforwardness and frankness-it springs, d08l 
it lIot from the fact that Honourable Members do not like the existing Gcrvern· 

· ItIE'nt? 

'. 

"I do DOt Uk. thee, Dr. Fell 
Th' reuoD ~  I cannot tell 
Thia I bow aDd.,know full weIl, 

. I do DOt like dlee, Dr. Fell." • 

• 

1 do not thiuk that· thtire has been any more serious reaion than that. The 
fa6t it; thatthtlY want'to have a type of UO\'ernment-1 can understand t.ha __ a 
Govljl'nment. which is responsible, a Government. which can be turned ~  a 
Government, as they say, which has the backing of the elected element of the ' 

'Bouse. I do not quarrel wi\h that.. All of us want to have that sort of Govern-
me.lt. But ~  they- try to put the l?lame on this Govenimenb for not bringing 
into e.xistence such a Government, I think they nrc very wide of the :Ilark 

· intl(.ed. And J should like to refer to one point which has been made by more 
than one speaker-my Honourable friend Dr. Banerjea for instance-that this 
Govcnlment bait done nothing, that the Menibera of Government have done 
noi.bing. t.() resolve the political deadlock. Now, Sir, this phrase "political 

I de,Rdlock" has ~  ~  . often' used t~  t it. seems sometimes it is ~t P P~  
unrlerst.()od. TaklDg It In any sense m whIch ,any speaker may use It; I think 

. I ('an appeal to the knowledlle that most Members of thi. House must ~  
that thill Government as a unified body, that inc1ividual Members of this Govern-
meilt. have time and ~  tried to do what they can to resolve the polit.ical 

• deadloCk. (Interruption by M.,. T. 1'. Kri.hnamachari.) I hope I shall have 
the ~ t  of a patient. and quiet hearing because while I am not afraid of 
int.f.nuptions I think they will take me away from my theme in the shon time 
thnt I have Itt my disposal. Is it not " fact that since 1940 ~ t  .ftel' 
suggestion has heen made by individual membe" who are Members of tht. 
Gov(.rnment. hy ol"Jlan(aed groups in thiR Government. by the Council as a whole, 
t.() fF-Bolve't,bi" political deadlock? I thall noti refer to all the .teps that have 
b(>en' taken; some· have not been liked by one section. others haye not beeD 
Jikedby another section; ~  did not ,come up to the expectatioDs of 'BOUle 
people at some t.ime, others have not come up to the expectation of other people 
at other times. The proposals which were once anathema hav.e become a little 
more reasonable 8S time has passed on. But to suggest that no elort has beeD , 
made by either individual Members of the Goverument or by thiS' Government . 

· as a whole to resolve what has been said to be a political deadlock and to bring 
into e.stence a Government' more in keeping WIth the. wishes of Honourabl., 
JJembers oppcsit.e-Iet me put it at that and no higher-to suggest that no 
_tepa bave been taken is to wipe out all past memory which individual Member. 
opposite must have on this subjec*. '. .. 

~  ~  T will refer to only one other matter before I come to specifie 
c)lnrgell that, have been made. A great deal has been aaid about propapnda 
In America.. \{y Honourable friend the Leader of the House _bo i. SP8(\,al1y 
in cpargeof 1,hi& subject may have to deal with that, and I hope Ite will; but 



,-GBNBRAL ~ D :  OF DEMANDS 1279 
I bhould like t.j relate one personal experience. I was in America for over two 
mrmths in t ~ early months of 1943. 1 went about- lecturing at various placel; 
I pqt forward what I considered to be the 'point of view of t,he Government of 
In.lill,-I do not put it any higbf1r j,hRn thRt_ Some of those I;peecbes bave 
bpen printed nnd circulated in America by American Foreign RelatioDs Councils, 
no! by t,he British Information Office. not, by Rny agency functioning under t.he 
Agent General of the GO"\J.emment of ~ I ask my Honourable ~  jp 
fairuess to in.Vllelf. to take any of t.hose printed speeches and to find one word 

. there of abusE;, of even Revere criticlsm of any of the Honourable Member. 
O'flpc.site or their leooersi I wall in 8 foreign country, t ~ my Goyern-
rn .. nt and my cuuntry. Every Indian was sacred to me. Whatever difFerennet 
we had were here in our own COUjtry, and I refused to be 8 party to sayillg one 
1111SaV01Jry word or phrase about any perllon, whatever my differenc-es may be 

, with that -person. Just .contrast that with the sort of ~  that is going 
011 by certain of the splendid representatives of the Party opPosite at the present 
time. Look at the way in which Iniliatls have been maligned simply because 
they do not agree with your views, ridiculed simply because they do not conform 
trj your wishps, held up in, the blackest of colours simply bec,ause you Ilnd I in 
tI:iI; country CLlunot come to atl agreement over such issues. That is the p o· 
pag.mda that bas been -goiilg on. That propaganda is sufficient. 1iO br:';'g india 
it!W ~ t  that propaianda ~ -sufficient to make the, Amer:cans ~  thai 
lUI!)ullS Oe.. _ not deserve selH:iovernmenti that is t.le propllglinda against. wluch 
Olltl nas LO ngnt. If one has a rea, love tor the country. 1 sllould like to say thla 
i'l _all Illneerlty. 1:ieresy-hulltmg is never prontuble ; rdigion has never ~  

~  of lltlresy·huntlDg, and pobtic! heresy-flunting \\'111 ut:.ver briniiaboui 
tbut UJ,uty walch aU ot us are ~t D  for. If people go about culling traitott 
tbosu, who do ~ t agree with them, you are .not -g.HUg ·LO uave a natioual Govem-
hltsU\. lor tbe lI<:,x,t one hundred years. - l'here must be Ii common platlorm where 
nlilll" pevple tlUtit be consuiered to be ali g09d patrlot.6 m udvlIoncing the cause oj 
ollr ~  country: in advaucing the cause of sed-Uoverumeut, ill admitting ~  
pee/p.e to tbat stature whiea is uecessary so- that we m.IY be ill the same poaitioD 
as '.)ther people in t ~  countries. A eeJ;"tain lI1illlDlUlll Gt lIssumptlOns on this 
lIubleQtI is requi.·ed, and during the last 25 years it is because all those who are 
not In agreeme,.t. with you were said to be not oniy aglilnilli you but agaiDllt ~ 
e::>lH.I try , beCll1Jae you have treated t.hem_ 8S traitors. the differences and diver-
rOlJC"S arc widening in ever-widening circles. Alld I appeal' to my HODOumble 
fril:'nd" o}Jposite t{J take this lesson from that that while they mlly,have the mos'. 
severe criticism of men, of policies, of measures, common factors' of all Inciian .. 
of· any self-respect, thel"f3 must be the basic assumption that they are ae goocl-
patriots as any that can be found inside the, jails qr outaide them, in- the Benchet 
opposite or in the le88 oomfortable Benches on this side. -

Now, Sir, I will come, in the few minutes at my disposal, to one' ')r two 
questions t.hat have been raised in the course ,of the debate. I do -1I0t know 
wht<ther J sh"ll have time to deal with them. _ but I IIhould like to deal wit" 
ouly >one partitmlar point. The Honourable the Finance Member both in d.8 
g ... 'leral discussion on the budget and now in the course of this discussion- h8. 
bt>en held up as the one tyrant here who has done all sorts oftbingato the 
'detriment of the country. I hope I shall- have a full opportunity of pa . .,.ill! 
rn_y meed of tribute to my ~  It is not usual ~t  
for one colleague to praise another in public. -But this is an exception81 ocr.a-
lIioJJwheh my Honourable colleague is shortly ~ us. Rnd I do not think ~ 
tribnte that I may -pay' to him will be miRunderstood. In the first place I should 
likp. to ",tate that the Honourable the FinRnflp. MAmber is not t.heone pt\1'ROIt 
who deCides the policies, that every oriP of these Que-stions flomes before the 
Governor Gener9J in Council. that 'the whole Executive Council does take nna" 
must take the responsibility for these measures; and it.is quite lmfair; iii fsct 
and in theory', to "put n.ll the blame on the ~A Mflt'hher. If hf! hilA h;";',.,-
tluflt'd me8FIurt's. if he has put forward ~B  if t ~  hllR hf'!en inftntion in 
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~ :Country. a.lJd if certain, measures have been taken which have tended to 
nppl'e&8 the poorer. sections of the ~  'the whole blame must be shared by 
fYery oue of tiS, and there! is no point in tryinR' to blame the Finance Member 
only for tbem. I think that is a cardinal fact; I say it as a fact.a.nd not mel!ely 
,.as a political theory that in these. matters the Finance Member. is not. the only 
tterson diat C:lll he blamed. And, Sir, let me say this.. I have been his 
colleague.for six years: I have watched every one of his financial proposals. J 
do not .suRRellt tlJllt there. have not been difterenr-es of opinion amongst us; but 
.I d.:: ~ t t  as Commerce Member and 8S Supply 'Member, I perhaps 

~  had morl' to. 110 with the Finance MAmber than most other Members of 
('ot:u.il-T do IlHf:;trest this for serious consideteLtion. I know there are whispers. 
outc:jde of Ilentlemen well in the public eye, who say that the Finanoe Member 
flo" I1ftPl' all (lonp well by this oountry. And T do ~ At that. it doell n«1t reQuire 
It hist-orinn· of the future but Rn" one who hRst.l\kAn nn intellilZ'ent ~~~t in 
~ t "ITuin: of the t~ will SRV thot, on t,hA wholA the Finance' :Mem· 

~ A t ,,-ith t·hifl conntrv aR if it WRR his own r,ount.·\"V. T wA.nt to Ji1ItV thiR 
~ t ~ and t~  (Interruption by' Mr. Manu SUbedar.) 

.'fhp, 'Honourable Member from Bombay who has been tt ~ about the HOURe . 

. who hall been for five ;vears absenting himllelf and haR not got even the ~ t: 
,af beil'\g an bonoured guest of the GovArnment of India cannot ~ here Rnd 
.ay that tbe ~  of the country have ~  mismana2ed. when be ~ not 
"'onc his duty either by his conRtituenev or by himse.lI.I shall not purtlue the 
Honourable ~ ~  furtht'r .• AR J s •. hA hllR nnf: &!'ot. even th" ~ t  of 
Ilavlng t ~ highly valued certificate which other Members value in his 'Party, 
of havin!!' been ~ t  of t·hE! Government of J.ndia. 

1Ir .... " Sabedar (Indian Merchants' Chamber an'd Bureau: Indian Com· 
Ifner'ce): I .am. "ot a collaborator. 
J' Be Ircmoarable DeWAll BaUdur Sir . .A. Bamuwaml lIudaUar: ~ whole 
~ :  about illfiution, about the various measures that have been taken, about 

deferice ehars-t:!i, etc., is 'Yarped by· this one consideration, and one Ilf my 
flonOUrable colleagues has referred. to it. Honourable Members opposite, to 
&hiS da,Y, ·do ~ consider that this country is at war; Honourable Members do 
not 'consider to this day that it is ail war along with, the Allied nations; snd if 
thAt'isllie fundmnental hypothesis on which they are basing their critici8m, it is "A 'Worider that their point of view must be radically different from the point ~ 
view' ef thoae 'who occupy these Benches. We are aware that we are in this " 4.: " war.-Never mind, it is t~ . issue altogether whethet: the 

..... A8tlembly should have been ·consulted or should not have'bee.n con-
lulted.-it is a facb that this country is at war. You cannot escape from that. 
and itit- is at war, certain essential me.thods have to be adopted, certain essential 
measures h"ve to be adopted. which are inescapallle and those are the me88ures 
Aat ha-vebeen adopted by this Government .. rou may .ay. t ~t owing to in· 
.c&cieocJ. bad r..dministration. want of staB, whatever reason you may put for· 
:'a'w; ·flbe ~D  that have been adopted have so wm:ked that it has q,aused 
''''dahip' ·bete Rlld there. Which countr-y is there' in this world tOOllY which hus 
"pn. and· is ·-at war where 'people of one section 6r another have not complained 
of the· ..... '}n which bureaucratic rules and administration· have clilused hardship 
em tb6m? .: ~ 

· . *- .idri'J)utll'aDd.e: You are at war witlJ the people. · '. '. .. . 41'he 1i:00000able- DewaD Bahadur ·SIr .A, Balquwaml KudaUar: An excelJent 
~ ~ that, J am at war t~ the people. Thans a sort of arg\im.ent, Mr. 

~ t~ Pl'6sido.ut, which will no.t advance· t ~ cause of the politicaf freedom of 
i"e cotintry by a hair's breadth. The Ronournhle M<!mber talks of my beinf, 
itt ,,,"!lot" with the people when he is fully aware tbat for five years Istoo?! at ~ 
l'r,gt ana tried to do what I can to defend the interests of mv cotmtri, T t ~ 

· lit my post t.o defend the interests of" my countrymen . . .' .. ' .. 
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'!hi ~  Dewan' Bahadar Sir A.. It.a.maSW&mi Kud&Uar: My Honour.-
1\ble friends wh& have been in the wilderness, who have allowed the Government, 
to btl l".:n·withClut bringing to their notice at the proper tjrne any eritieism thll.t 
they havp. 'thought of, they ore not the pcr!lons to ~  of the liberties of tha.,. 
people, t,hey Ilrt'. not the pemons to talk of the economic interests of t.he ~ 
'vhich they have. 'Woefully neglfloted. . 

Sir, 1. begun ~ saying that it waR not my intention to. warm mVRelf up rind 
t.o deal with lIoints which I feel are not relevant. 1 say in all sincerity that 
Honourable Members opposite should appreciate that some Government must 
exist in this cCluntry. So long ~ it is not PQssihle for an agreement to be amvM 
'Ot with' t.heParties opposite to replace this Clovernment by another Go'Vern-
ment-it is no ul!e indulgiftg in mere nihilism-that is not good, this is not R'oorl. 
something ehl:! it. not gooo and T nm not able to take your pbce, that iii ~ a;ti-
tudt' of ~  which is prevailing in t.he minds of ~  ~ 
~ t t :  this GoVeI1lmellt. 1I0r individuals' in thfs 'Government. ce:n be 
,hlmned. Mr: Deputy President, I would on:y close on one note. I intended to 
refcr" to other ttlatters that have heen referrpd to, but perhaps 1 may havp. an 
opportunity 01' the Finance Bill where J dare «ay these things will bethr.nshed 
out in greater 'deal, tp refer to my own department and some criticism that hall. 
beeD made IlbJut that department. I could only say this that 1£ ~ 
Members are :mxious to bring into ~ t  " (}ovemmcllt' which they lib 
better,' none will stand in their way provided they are quite clear t ~ 
that they havft come to BOme understanding among themselves, tbat the.y are 
ablf- to run (hi" Government on the basis of that un<lerstanding Mld it is not 
common hatred tbat joins Parties up and makes for cut motions being carried 
but'sqrnethil"g more slibstantial, Bomet.bing more pollitive, something that in-
heres them together more solidly than thE' mere hatred of any particular offieiuls 
01 Government or' Council. If that is predicated-and I hope it will be pre-
dicRted and I hope all the rumours that J am hearing and all the thin:s th:.tt I 
J'E'lad in newspa.pers-some of them inspired, some of them most unin!;piring-
thllt an these are correct and will evolve into something tAngible, and in ,that 
~  nqh04y "i11 be happier than myself to ~  m: place to those who want to . 

O(lCupy this sc')at. ' 
Mr. Bhal",&! J. D8I&i: M;r. Deputy. President,' 1 rise to SUppOl't the ,·ut. 

motion which has. been made before this house. Jt has been said' that the 
aggressive declaration of patriotism ill, 1 believe, the List argument of an 'un-
patriotic person, for' it is obvious that if it weru so true it did noterequire the 
declaration ot the 'last speaker before thiS House. 1t. is II matter of sincel'u 
regret'to .me t.hu.t people .have been put for"'ard here-my two houout'llbllJ 
friends-to dellect. the course of ~ t  by pl'etendillg 8.,wetbing which we ~  
intt:lnd to sa.y. ' . . . 
, , The motion before this House iB extremely I<Itraightforward; .There ')ri:l ,two 
Iar;u; which are not in doubt--that those, who sit· on this sid.e of the HOllliO 
~ t tqd three-hundred odd millions of eicC1i(Jl'S of this couutry, 1.Illd' it is 

l·qUUUy a. fact that those who sit there represent nobody except themst.ves tlud 
it is no use every time saying 'Oll, yes. I am as good 11. putriot liS you, 'JlIt 
tJobody has coufidenee in me', and contldence, ufter all, is the real measur<:l of. 
patriotilim in any democratic country in t ~ world. Therefore, I thin". th: 
less we speak about persoilal elements in 'this House the 'better so far as,thl:! other 
side are concemed, because they' cannot claim. more, for I am aware ,that in 

~  to most of t ~  I am excluding perhapR the :European 'l\lembel's 
bet-ause 1 ,a.m not quite aware of their secrets-that as regards most of t ~  

; rnany of their own members of their own families do not agree with them: .j;O 

theA! you might. be quite certain thnt whether our struggle is based 011 means 'a11d 
t ~  which you mayor may not approve, the fact that we struggle .for, the 
frep-dom of the country is a fact. that cllnnot be denied. You ti)ay deride it., or, . . 
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us. my Honourable friend t:ltl Home Member said this ~  he was under 
1\ duty to keep ~  Huder detention and his duty was to suppress tlioioie who 
were fighting for freedolll. Therefore he ClLnnot get uway with the fact that 
without any cause and out of shear misapprehension one night they carried out 8r 

~ on thosf' patriots-Iltld I venture to say that IIgain-who dared and were 
prepared to hy down t.hoir lives for the cause of their country, and not those 

e ~  who sat and supplied other people who fought and laid down ~  liver;. 
Supply is 0. very simple problem, becBuse it is to be taken from ,me. passed 
throll!:!h t.ni!; hllnd on to t.he other lind paid for by his sweat lind labour-nlld 
that is the duty he did in our absence, extrAordinary 'duty! I have known a lIenS,e 
(,f duty of this kind for the first time in my life. But. Sir, it is my duty to come 
down to every single charge that I propose to make before this House, to prm'8 
that you have done ill by this country, that you have acted during tht' last 

, year, for which this particular vote ill eoncemed. in a manner that is a standing 
di82r8ce to the Government, for indeed what have you done? Compliments fire 
usily exchanged. and it is easily said, ·Oh. You dont believe in war; we bp.lieve 
,in war'. Perhaps it is easily forgotten that in this very House last ,Mr, in 
thill very House in ,the year 1940 r got up and said we are quite prepared to make 
~ war ours if only you have the Qonfidence and if you are prepared to leave 
it as our job, but we are not going t() make it our job if we are ~ t() do it for 
the purpose of defence of your own ,(ltlmocracy 'and not'mine .. You may nf>glect. 
it. you may forget ~  you may qisregard it, hut you will do so at your peril at 
thtl b,ar of the world. It is no use 'saying ~t speeches were delivered ~
where. The fact is that their conduct is much more important than the ques-
tion of ~  delivered here or abroad. But 'take each thing done during the 
last year. My Honoumble friend tbp. Finance Member said in a most gloricus 
to)'lP, shall I tell ~  We have col1eC'ten. -s.'MI crares of loans in a year and it is 
your proucI.reoord. ... ' 

ft, Boaoarab1e Sir Ilfem., JtaIImu: Not in a year. . Since the beginning 
of the war, 'and ss..q eroreR. ' 

Mr. B1l1l1abhr.t 1. l)eIr.t: All right 888 crores. But what does that mean in 
terms so far Btl the people are' concerned? Of course that is not a ,debt which 
t,h ... Indian people have to pay. The fact is that the stewardship of Tiry ~
"hIe friend. however much iii may be praised bv his own friends, hos cost us 
this: our outstandings are sterilised. The thirteen hundred crores it will easily 
amount into. You are aware .f the proverb: very often you go to A debtor. IT. 
aays, you lent me Rs. 100 but after all cannot you accept Rs. 6O? Then you iay, 
~ t ~ ~ us Re. 6O? He says. what does it matter. Rs. 20 I will pny. 
Rs. 20 I will ~ t paid. and lurely you are not mean enou2"h to ask me for the 
1'Amainder Rs. 20! And I read that in the 8l)eech of the Honourable Member 
himRelf. He S8U that this is not time to diBOlllS our }jabilit:v. In other words 
it wmes back to this. What we have taken we have pocketed Rnd plea&e tIo not 
discuss about it. ttwould be very 1IV1'Otlg. I suppose some planning or unp'an-
nlnjr is going on in the hope that he will try to rob me of !lome part of :t. Bu" 
let him beware that this country will not accept A~t  thllt is dene hy the 
irresponsible Exeeutive of today. This country will demand that every pi .. that 
the swelfi. labours, the starvation, the debt of the people of this ~ t  has raid 
.haH be recovereiI"to the last pie. 

Another' Honourable Member, said that tbeyare looking for jobl. I think, it 
is the least be ",hould have spared himlelf. The very disgraceful show he mnde 
is unworthy of '8 man in that position. You think Mr. ~  is doing D job, 
or that he is looking'for a job when he wants to govern hiS own country, 'becau&e 
he has. a right to do 80 I To call that ~ job is ~ t ~  the ~ ~  
langual!'e and if you do not understand It why don t you talk In Mahrat)n 11 
think it is right that if you use a language you should t ~ what you ry.e 
talking: otherwise do not Bpeak in it. So let us not have this kind of ~ 
in orner to .tigmatis8 people who deserve better. ,You ~  not want to Mit 'or 
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desire to do it. You may want to feather your nest. You may not want to 
declare every moment that you do not want to resign, but you know that you 
do not ~ t to resign. You all know that in all probability it will not happen. 
S.) you say, let us sn:y, we will resign. The fact remains that ~ do not want. 
to }'esign if yr,u .can help it. What is the good of tamarind trees in Harding& 
A venue I Why not have the courage to say that Parties in this· House will come 
t-o an understAnding and when. the British Government. have -the hononr to-
honour the, pledge they have ~  certainly you will have tlJe honesty. and 
obligation to resign. It is no use talking in terms of obst1urit.y of this nature. 
Let us talk straight. The fact remains that whether we take office or not, ar& 
you here to, S8, that becau!'e we do not take office ~ t  you havp. c.kne 
everything right? It is ~ t pity that. the way in which this issue has been 
railed has entirely Obscured the issue. . 

I have told you about the . two ~t issues which are the gift of oUr friend, 
the departing Member for Finance. Have you ever found a person who said' 
your balances are not recovered and your debts have grown, and that is good 
stewardship I That is to his credit. Well, get on with, the rest. 

My Honourable friend who was very vociferous a little while ,ago when this 
Houie told him that he had no business to send any representative of this Govem-
ment-not of ~t t  Africa as an honourable protest, because thai! is 
the least we can do in order that we may, show that we do nob prt>pose to dea! 
with a country that does not deal with us, prevaricated in this· House. He said 
1 rio not know whether the gentleman is ill Bombay. I do not know whether 
he is going or has gone. Such a. penreJ'Be.ignorance coming from the Honourable 
Member is amazing. He ought to have fltated,. I insist on sending him. I 
intend to send him there. I do not intend to honour the vote of this Housf'!. 
And yet he n:vs, why not give me your cOnfidence? But by your own conduct 
you have t~  it. Therefore if you resign you resign in an ignominious ron-
dition altogether. After all, one can say two things for one if he wants to. 
. The POlDt. 18: what is it thab you have donel 'Our position abroad had dete-
riorated daily including the position in every other country. ~  friend, the Leader 
of the llouse-of course he will have t.o apologise or speak at all events b 8n· 
apo!ogetic t ~  that very dirty propaganda is being carried on under the 
aegis of this Government against India in general in America. He may say that;. 
it is one-half, or one-third, or one·ninth true. But why should it be t ~ 
at all? You spend my money and malign my country in another lund and then 
lay that this Government deserves some confidence? My fr:end 'say!;! it is a. 
joint. responsibility. I hope it is. Then I hope we know with whom, we are 
dealing. 

Thil monlbg my friend, the Honourable Mr. Mudie, referred ,to an error of 
t.b" number of prisoners and he thought he had secured a very great point. Dces 
it ~ matter as to the number of prisoners? The question is under what 
ciroumstances, what class of people, and for what offences, have you kept tDese 
persOns in prison, that is the issue. The issue is not the number. Even if you, 
keep one man in prison it is a symbol that India is fighting for freedom agains1;. 
you. Then you do not deserve well of this country. One thing is certain thut 
thi. war would have been fought in vain if India Iii to remain exactly where it 
il. Do not. go and tell the world that my soldiers ate fighting for freedom, thu', 
we are havmg victories, that we have ~ t strength and great merit. So tht!y 
hllVe iudividuu.Ily. 1 am glad India has. But 'f01'<l wbat purpose are you 'Ising 
it ia the real iS8U6'? And that .is the islue on which 1 hope and trust that every 
man, who VI>U,1 against.. this motion, will have ~ lay his Land against hi •. 
'OODBCience and say 'ha.t he Js an honourable man or u. dishonourab.e man.' It: 
you advance lohe freedom of India. by an inch, it is a question of freedom. It 1& 

not a queation of a81eement to replace one or two Members from the other side. 
It is all very well t6 talk of slogans of democracy, etc. But for whose de;noc-
racy? Your democracy, meaning the British ra.ce that you are serving? Un-
doubtedly the Indian soldier has thE! hd'ilour of his convictions. He has foughfi,; 
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in Africa. in Ituh'. hi France. HI!! DOW fights in Burma and I am quite cerf;ain 
be w'Ifl go right h;to the f.rontiprs of Japan. But ~  are you to talk about it? 

t At this stage. Mr .. IJresideilt (The Honourable Sir Abdur. Rahim) resumed 
the Chair.] 

I bope you baye some sense that you are a subject raoe. It is amazing, to I 
Ule that thesp. gtmtlemen should ,get up without the realizatioll that the1 belong 
to the 8sme slavo race that we are. notwithstanding the salaries and the l\!-
llluneration that they' a\'C ~  ev,ery time. -We were willing to figbt. We 
were not going to undertake the responsibility of figating unless we fought for 
our own freedom along with the qeedom of the other pe9ple and you don6t 
li1m that. You 'went 'and are fighting for their banner, for their freedom ~ 
my freedom and, that is tbe chargA against you and that is a charge wh:icb will 
'Always remm BO long '8S this present state of affairs ~ t  '. _ 

Two ,and" half million of ollr mt'll, 830 crores of very easily raised loan aud 
1,200 crores' of sterling balances. , Indeed that is what we, have paid. those 
whum I reprt·&ellt. not one of you. And wha.t i'A the result? The relult is that 
in the march of freedoln I am ~t  I was. I am merely told in :J. glib 
·manner by paople who have no authority of any kind "Oh. come to BJDl.e agree-
iment and we will vacate our p<!st(;. ,We are. fighting. that India sball attain 
~ D t  freedom like any othp,r country". If there is the smallest honesty 

.in all the declamations that Britain has made from time to time, jf we desire t.o 
-occupy a place similar ~ the Minister of the ~  elsewhere. it is Dot a pro-
-position of 'finding a job Bnd keeping people suppressed who want to fight for , 
tneir freedom. '. So that· the quest.ion is not what i$ happening in America. It 
is !'Jot your monollOiY,. though you may have a great ,dealoi cehsorShip. I know 
what is going on. What is going Bn, is t.his that America by reason of the fact 
:that they arc allies in this war, by reason of t ~ fact that their ~  ·~ in 
this country. by reason of the fact that they have come to acquire 8. great deal 
mere of respect ~  the Jndian people. not indivjdual officials bllt ~ 
Indian !teople'it haa now become difficult for them to resist the demand of India 
'for freedom! They cannot call us !mciviIised. They cannot 'call us unfit for 
freedom. And my Honourable friend preached to me. of all people my Honour-
able friend in this House, we won't 'be fit to get the freedom of this country 
if J do not call hipl a patriot. That is, all the qualification. . I am afraid I will 
attain freedom long before you ever think you will get it. Tlle fact remain,; 
thBt it does not depend on my calling each single individual here and there a 
'Patrio\. Let 118 have BOrne sense of proportion. Let us have Bome logic. kt 
U8 have some !.'Ommon sense. What is standing in the WAy of India'S' freedom? 
My not calling' my friend a patriot., Hav.e you ever heard of such a joke? I 
have not heard Ol'e. It is the hest I ha!e heard for a long time. If t ~ not 
can you a ~t t  we do not get freedom. I assure you that I am prepared ~ 
"lose that frel:dom if that is the only oondition. involved. The point is VPrJI 
sirrlple. We have deteriorated every where. Our externalaftairt; are not in 
-our hands. We are ground down and our futt.lre is dark. 

There is whKt is called plunning going on. I do not. know what is planning 
but this ~ passed a vote seriously and 1 trust that this House will stick ,to 
it. We &4id that it shall n9t be planned by llny ~  however great or 
good he may be, that a committt:e of this Bouse Rhould be set'up for this pur-
P ~ and all pla.ns should come before them, It does not matter whether you 
..a$1'ree to it or not. We will be able to plan our future, we are quite capable of, 
doing sO when the time comes. It does not require'merely the inside knowledge 
-of a factory to plan a. country's fut\,lre. It is an extraordinary idea with somEl 
people that I::ecause they collect revenue, or keep order in a particular diiltrict. 
and the,n go into the inside of a foctpry thot they are super-planners. ~ the 
"'orld. :Plans are made for the world by thoRe who ~  greater hearts. larger 
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patriotism and greater interest in their country.. So far you have mortgaged our 
fllture, you havtl degraded us in the eyes of the world. In every thing you 
bsvtl attempted to do you have disgracefully failed. I am very glad that any 
Indian, even a single Indian, who is able to go out can set an example to show 
what we are mll.de of anq what we represent.. We do not want- to take y.cur 
place; It is not your place. It is a very different place, yours and ours. " 

Coming to the other Members of this House, it is not my desire td take up 
mor& time of the House. I have got only five minutes and I will sit down to the 
time. There is a Member for Trade, there is a Member for Supply and there 
Are- other MeDlbers also in this House. I have no desire, as I said, to deal with 
every Member individually. It is not the issue with me. It. is their joint res-
ponsibility, 0.1 their own showing, of .what has been done. And, as 1 said, if 
thiil country hRS been impoverished, if this country has come to the brink of 
st:lrvation, if t,his country has come to the brink of epidemics, if this country 
bas ,uffered it all in some u,eful cause. I would not regret it. I make a bolcT 
l ffet· that I would even make a present of all the sterling balances if England 
has the dece"cy to say "From tomorrow you are free to arrange your own allairs. 
in the hest way you like" .. But I do, grudge that my money and my resources 
1;]I(}uld be exh'lusted for other people's freedom and I continue to be a slave and 
this gentleman tt>lls me that I dst call him a paflriot. Imagine coming and 
telling us t ~t  the effrontery of it,. The whole point. is merely this. 'rhere 
iR t.he fact that the country has fought,the war. Yeu may say you have fought 
the war. You have fought t ~ war agauist us, against our will. I do not ohj.ect 
to that, if you would iike to use that phrase. But the fact remains that if aU 
thllt had been expended even against me, notwithstanding all the difficulties T 
hRY(l put in your way, and you have secured the freedom of this country, rwould 
have congratulat.ed you but you do not care about that. The self.complacency 
of the Members sitting opposite is the most degrading tJiing that I have ever 
seen. They seem to think nothing better could exist in this world except them-
seives and r dare say if that is the attitude, then they ~ us to say ",bat 
w(' think of them. We do not want to say anything more. We want to talk 
al.:mt t ~ admini,t.ration. But the facti remains that unless this war is meant 
to be a war for our freedom, there is no doubt that every thing that has been 
expended, stlPplied, traded in or anything else, all that would be perfectly 
t ~  That is the real issue before this House. The gentlemen opposite have 
ndministered this country in a most dismal manner during the previous. years. 
AF I said they have accumulated debts which bring me no quid ptro quo, They 
have mortgaged the future of· the country. They wish' to plan sOlllething in 
secret and ask for the approval of this House. They say, "Our wisdom cannot 
be, questioned by the representatives of the Indian people. We are a very 
different race. We are a very superior race". I am glad that :tou are a 
different race. We will treat you. as a different race when the time comes. 
But the fact remains,t.hat if more resources are to be expended and if my 
frefldom is ~  it is worth having done it but inasmuch as it is not done, 
I hope this House will unanimously condemn those sitting on. those Benches 
lind if they have a sense of h€lnour. t.hey will 801110 give. their vote in favour ot 
this motion. 

, The Honourable Sir Sultan Ahmed (Member for Infonnation and Broad-
casting): Mr. President,' it is not my desire or intention to vie with my Hon-
ourable friends opposite in the use of violent language or even Dt ~ t  
language. I shall. however, deal with one item which has loomed large 
throughout thfl debate today as well as on sevf'!ral other ~  nt question 
tim'3. But I cannot allow my Honourable' frielld, the Leader of the Opposi. 
tion. to run away with one observation which he has made, without challenging' 
it. lie h80s put one question to us: Have you advaneedthe freedom of the 
c01mtry by one. inch? What have you done for the freedom of mJ country?' 
My aCBwer to him. respectfully ~  is ~ t  to B ~t t t "e have-
cert80inly done much more by sticking to our Jobs ....', 

HODOUrable .embell: Hlllr, hear. 
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'I'Ile Jloaourable Sir S1IlYil £hmect: 
lloDourabl, Klmben: Act infinitum. 

[9TH MAa. 1945 
. and ~ t  to our' posta. 

ft, Jlonoll1'able Sa Sultan AIQIled: That is right. My Honourable friend 
t~  that only hit.· lreedom is involved, und freedom of people like nim" 
}'reedom 01 thp. country means the freedom ol-my country-this is my country 
at; much as it is t·hl!!irs. They have no ,luonopoly of patriotism. I hope we will 
not heRr th·) same thing alPin, becRuse they repeat the same thing over again 
ever ... · year. . 

JIr. Bhulabbai I. »el&1: You will U you remain there. 
'.l'Ile Honourable Sir lulu .Ahmed: We have been liere, and we will be here 

8S long a, you behan liS you have bE'en ~  ~ you· may rest II'Ssured 
)'ou are not serviJ)g the country by simply aousing th'Oee who are trying to do 
their jobll as belt as the-y can: . . 

Mr. Pl'ef.ident, I am glad that several matters'i"hich I have to deal with, 
. have been dealt with already by some of my frienas who have spoken before, 
me, and 1 a!ll really goillg to speak only en the question of Propaganda outside 
Indi.. I am glad I' havt' got this opportunity to slly a few worda on this sub· 
ject and I will do so within the limited time at my,disposal. My Honourable 

~  are very anxious that they should cyr.J this motion in time, and I 
assure them they' will have plenty of time for that purpose. 

Th'l maip point that has been discussed times out, of number tbJ'oughout the 
S;eS8icn WIN our publicity in America. Tnere have been a ~ of inquiries, 
in the House Itself, various questions t~ be-eu put,aud statements have been 
made in the preA 1D Delhi and outside and everywhere. I s81 that most of them 
alP. lnaliciuu" and fantastic as I will show in a moment. I use the word mali· 
cious advisedly not only heeaus& most of them are false, but because. they have 
bl'l'In designedly used to decry every Iudilt41 as venal and ullprincipled. Sir, . 
before I deal with the statementi I would iike to say that'1 propose to desoribe 
the untrue statement,. in aD unequivocal ~ ana fnr this I Rm going t() 
take advantage of t..he word which has been used by Mr. Abdul QSiyum. He· 
seem'l to think that unleas you call something which is untrue as a 'lie,' it 
will not have the same effect. Therefote, for every untrue statement I propose' 
to use th", word lie. ' I . 

.An HonOUrable'Member: Your Department is expert in lying. 
fti KOD01Ilable Sir Sultan Ahmed: Let me just tell the House of a .. tate· 

mellt whIch hatt recently been made in America, according to preBS reports, 
~ Mr. J.J. Singh. He is-the President of the India League in America. 'As 
~  can ~  from t,he various papers that come to \Is, he has for years 

cOIlFistently been proclaiming that the Indian National Congress is the only 
p')litical plirty ill lndia r(>presellling IndiRll views af;! Ii ,whole. and that only the 
CongreRs ~ t  Indian!:! can plkCe Iudio. in ita rightful position on the 
internAtional map. There 'is no :>bjectior. to that, Everybody is entitled' to 

~ hi;, own views, but this gentleman somehow, or other came to hear a 
rumonl' that arrangements were being made for two lither parties to send. their' 

.' rE.!}JrHK'ntlltives to America., and that is the ~ League and the Hindu 
Mohasabba. This was quite enough for him, and he made a statement ,at a 
public gathering to this effect: "The presentation of conunuhal viewJ.l· in Amp.rica 
will weaken Indill"s cause, n.nd strengthen British case ". Now this amazing 
stalemO:llt W8.8 made by him. But it does one good. it gives direct tepudiation 
to' :\IJ'R. Pandit's statemeut that "there ~  no religious differences in India to. 

Mr. J. J. Singh say8 that it is dangerous to allow these communal organisations 
to Come and represent their views because it will weaken the case of India. 
Mrs. Panclit says, tnere are no religious diffprences in India lit aiL 
. Sir, as regards Mrs. Pandit, .she made three amazing statements: one, t.hel'e 
are no rehpiour. ditTerE'nces-my Honourable fr:end tbe Leader of the ~ t D 
also sns that there 8rfl no ditterpnces, I wiRh it, bod heen true. If there bad 
been ~ reli'!inu8 differences, I am sure things'would' have been much better in 
llns country than they are at present.. . 

I 
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The ~  statement she made was tha\ India is '., conCentration camp. 

That hali been, .dealt with by my Honourable friend, the Home Member, 
etlecth·ely. 

Bcmourabl.- •• ~ No, no, it is nothing. I 

'!'be Hbnourable Sir SultaD Ahmed: That is because vou will not accept any-
thing which does not please you, ~  therefore you .saY1£' is nothing. In. this, 
connection, there id one question which was put to the Home Member by either 
Prot. Hllng:l or ¥r. Lalchand Navslrai, which has not been answered. That 
is the ~ of convicttld prisoners still in jail. J:o'or disturbances ~  people 
were convicted. Let me tell them thut out of this ~  21,OOO--I.thiok-
8r-3 out of jail within two years or less' than that, ana there are only 5,000 who 
are there, and who will come out after serving their sentences. It cannot be 
.. aid t;hat . the sentences were severe, aud apart from that they were convieted 

• . aud sentenced by courts of la.w. My Honourable friends cannot say that we 
are ~ ... ibl(l for it. 
: The third sttJ.tement ~ she made Wilt! still more objectionable. She saya 
that Indian soldiers are rice soldiers' thereby suggesting that: they . were 
mercenary sc,ldiers, thl&t they had no love for their country at, all. that they were 
not. dying for anything which was noble. The saine thing haa been repeated ' 

'here in 9' different language by the Leader of ·the Opposition. Mr. Desai. Sir. 
I confe'ss ther.e .is nothing so unpleasant as these ~ t  expressions about 
our soldiers. If India is to get freedolU, sud get it soon. it will not be because 
YOIl ~ h9.vf\ gcme to jail •. but because these soldiers'·have shed their last 
drop of ·blood. Mr. President, it is all very well to be talking here like this, but 
on ~  5tb May, 1944, I myself visited Imphal when thst place was cut off 
frolll aU sidet>. Let me tell the House the conversation I had with the ~  
C"lJ.missioned ORicArll hi the e'¥ening quietly ~ t t any other officer, with 
thp.m. Wbell I was leaving them. they told me r'Plcase go and t~  our 
60untrymen in India that we will not returu to India until we have driven the 
Japanese ~ t of t ~ Indian soil and until we have driven them out of Bunna". 
Mr. President, it iii all very well for our frienes tQ be tolking gaily as. they have 
been doing. Do they realis.el that only one Indian aivision, supported by s tank 
divisiou, actually annihilated about 3,00,000 enemy soldiers in Nortlt Africa? 

JIr.AbdUl Q&iyum: I thought the Honourable Member \\'Rsdiscussing and 
replyinp- to criticisms about the propaganda in America: ~  is going on to disGURS 
other matters. 

The B0D01ll&ble Sir SUltan Ahmed: I was going to reply to Mrs. PB'lldit's 
rernl\rk a .... out Iudian ~  being rice soldiers. Inlltead of ~ f\ wen 

~  tribute to these people. these people who are the real ambassadors of 
the freedom of India, inst"ad of Plying a tribute to them. are called mere ~ 
loldiAri!. 1 would be ashamed of thinking on those Ilines. As my Honotlrable 
frienns are very anxiouB to hear about the allegations that have been ma.de about 
our publicity in America, I thought tha.t I shoulds8Y something about t ~ ~ 

• pagand'l. that Mrs. Pandit was doing; and when I say that those remarks made 
by her are abfolutely ulljulltified then thp;'y' SIIV "We wl)uld like· to hE'lU' Olhc.l1t 
your propnganda". Very well; they will have it. I will dE'al with the criticlllms 
in neWRJ;lrpen os well ~ the statements in t·he House as ~ t  ~ I enn and t 
will take only .hout 10 or 12 of them .. The first lltatement that. hasheen mRrle 
is lhat the Indian Informatn:m Series have illsued hundred of books in Ameri!'!\.. 
What are the facts? The whole thing is a lie in the language of. Mr. Abdul 

~  Not one book has been published by us. 
S&rdar 81Zlt Singh: Who published them? 
The Bonoufllble ,ir Sultan Ahmed: May be you r . 
8&rdar Sant Singh:, I ('nn. assure you thAt I never did anvthinl'!; of the sort. 
fte Honoura.ble Sir Sultan Ahmed: We are told that we htrve ~  

American writers and re-written their books for them and then pllrchnqed hl1S!e 
auantities for free distribution. Sir, this is a lie. There,is not one· Rln'!l .. 
callC where we have done it I cannot U!\8 the wnrd • untruth ·....:-.h will "!"It 

~  Mr. Abdul Qa.iyum. We ere told that our Agent Gent'r9'l d('votes bis 
time to sp.ving on Indian students and visitors in America . . 
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Mr. Sri PrUIIa: That is a lie I 
fte Honourable Sir Sultan Ahmed: It is a blacJI: lie. I will try to waf> 

adjective,; if they ~  :,ou. He has neither the desire nor the time nor the 
staff neeessary for such n futile· and Ul\snvoury job. We are told that t·he Agent 
General gets 52,000 dollars n 'yelLl' to carr.v on IIoIlti-Illdian propaganda '. . . . 

Mr. Sri PrakUa: 'fhat again is a lie! 
. '!'he Honour." Sir SultaD .&hIDed: I will tell. you. my Honourable friends 
a.re out by 30,000 dollars. You knew it, but ~ wanted to have it from me: 
you believo in iBftatian8nd therefore you use' tDe bigger figure I _ 

Now, it is a very serious thing that an allegation has been made that the 
British Information Services di9tribut.ed Miss Mayo's book "Mother India". 

'1 ban denied our and ~  connection with thia bOok in explicit terms before; 
but let me repeat it ~ : that. we neither distributed it nor encouragbd it. 
dist·ribution anywhere either.in this country, in America or in ~  . . . 

Pol ••• G. BaDp: Did you ever try to ~ it? , 
fte HODourable Sir Sultan Ahmed: We &'l'e told that India spl'nds 26 lakhs 

of rupees every year on doing propaganda. The fact is that we spend only 4i 
lakhs . . . . . 

, • I 

111'. Abd1Il QalJam: At least one-sixth it. truel. 
fte JIonOurable Sir SaltaD Ahmed: 80 far as tliat is concerned, one-sixth 

is true. I wish my Honourable friend will force me to spend mOle, ill which case 
I think our proPbga!lda will be more eftf'Ctive than it is at present. The ~ t  
to which our frielldb can go is really most amazing .. 'We are told that the 

. Indian Goyernment confers titles and other favours upon' Americall missionaries 
to induce them to poison the Americlru mind against India. This is in one of 
the papers. Mr. Abdul Qaiyum . . . ." , 

JIr. AlMlul QalJ1Ull: On a point of order: I never read these charge&-t.hey 
have been wriften for him-I do not know who wrote them-but he has got a 
writteu reply and he can unload it on the House: but I can assure him that 
I gave only two ClUll'S and I did nO.t read this before-I never knew them . • The Honourabll SIr'SulUA Ahmed: Questions were put to me and I 
remember very well that Mr. Chapm8lIl-Mortimer-I do not know whether he 
is ~  or not.-asked me "Why do you not come and repudiate all these charges 
in the press?" '1 paid I' would de it at the proper. time, and, I am doing it 
DOW . 

• , Badrl Dull !lade: Why are you uncomfortable? 
'I'Ile JIoDoarable Sir Sultua Ahmed: Whv am I Wlcomfort&ble? I am 

ashained of you. Now, we are told that iO,o6o British propagandists. of whom 
3,000 are officials In devoting their time ~  to India. I am afraid I 

~ credit to the statements in the press to the extent of one-tenth-I was 
wrong. When a statement is made. that' there are 10,000 propagandists of 
whom 8,000 are ofticials, devoting their time 'eiclusively to India the proportion 
of 'truth is negligible. If you want the honest facts, there are only three ofti-
cials-so it is only one-thousandth true.' ," 

Ill., Abdul Qaiyam: The British have got their own independent agency. 
'1'he B.oILOa1'able .SIr ~ t  ,Ahmecl: I am referring to that: there "are only 

three and you multiply It by a. thou8aDd and ask 11S to believe in India that 
those are the facts. We know the author responsible for these statements; but 
it h thought- that by doing this he is raising -tIle- status of India in America. I 
rellpectfully submit that the greatest wrong is being done to India by such lies 
8nd falsehoods. . , 

There is another fS'Ctor which has to be borne in mind. It is believed that 
anything will do for an American. The American is neither a 'fool, nor is be 
such u simpleton as my Honourable friends think. He knows how to assay these 
t t ~ t  ~  ~  'Yhat ~  ~  be put upon them. I respectfully 
~ t ~t  If Mr. J. J. 8mgh 10 AI?enca or .the gracious lady, Mrs. Pandit, 

thm.ks t ~ he or she can lead Amencan OpinlOD by the methods which they 
are adoptmg, I can Bssure them confidently that they will never succeed. 
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, ., .• .MIl D ~~ PaDde: Why take DOtice of them then? ,"t, " 

, ft, Jloa.oarable Sir SultID Ahmed: Our method is absolutely ddlerent, ani 
I challenge anybody ~ ~ t  t ~ exCept those : ~ ~ never understand 
these thifigs at 'all, unless It, suits theIr purpose, and It IS this. We, plaee only, 
facts., ' 

1Ir. Abd1l1 QalJUm: • Aud figures. 
Thl! HOIlCNrable Sir Sultan Ahmed: When Mrs. P~ t says ths.t there .. 

no l'eli&iou8, d.ifferencel:l; we ar& bound to say that thert'!' are religiOUS differeneei' '. 
anl tbat.herst8.tement is false. 

Mr. ,.bdul ~ : Go ahead.. 
Mr. BhUlabbal I. DeAl: Why must you contradict it?, Is it because you are 

If ~  of truth? , 
The Honourable SIr Sultan Ahmed: Yes. You can never solve a problem ~  

sayin£; that there is no such problem. There is the problem and the best- ~  
to so\v(, it is to face it,. There are religious ditferepces and 1ihey musf1 be ,l'tIOlf-
ed We must sit down hnd try to solve them. 

1Ir. Abdul Qa1yum: The Honourable Member's time is up. 
'!'be ~  Sir Sultan Ahmed: · ~ is one moresta4letnent whielll f 

think must be contradicted. . 
IIr. Abdul Qatyum: Another lie? 
The JIoIlouable Sir ~ Ahmed: It is worse than & lie. 'Sir Shanti 8waI'1ip 

Bhlltllagar is reported to have made-certain slatements and based 011: t!loIt" 
t ~ t  there was a .leading riele in a Calcutta paper ~  us, of clOiM· 
anti-lndla.tl propaganda m U. S. A. I have gof'1he t ~t  of SlI' ~  
Bwarup Bhatnagar to 8ay that he has written to the Editor of that; ~ t  
thQSe ~~D ~Dt  are absolutely untrue and that tI:tey should not have been maclB. 
The Agent General is doing his ~  best to'lieIp India's cause and noQUn,lI 
being don& by us which will go to. the' discredit of the 'coUntry. -, 

.All Honourable .ember: It is a lie. 
1Ir. PreIIdent (The Honourahle Sir Abdur Rahim): The question is: 
"That the 'demand under tbe head 'Executive Council' be reduced kI •. I." 
The Assembly divided: 

Ayes-61 
Abdul Ballith Choudhu1'1, Dewan. 
Abdul Ghani, Maulvi Muhammad. 
Abdul Qaiyum, Mr. . 
Abdullah, Mr. B. M. 
Ahaan, Mr. Muhammad. 
Ayyangar. Mr. M. AnaDthaeayanam. 
Azhar Ali, Mr. Muhammad. 
Bauerjea, Dr. P. N. 
Chettiar, Mr. T. 8. Avinuhilingam. 
Che"y/ Mr. Bami Vencat.achelam. . 
Ohoudhu!1', :air.' Muhammad BUlAln. 
Chunder, MI'. N. C. 
Dara, t~ 8heod .... 
Du, MI'. B: ' 
Dat.t.a, Mr. Akhil ChaDdra. 
D_i, Mr. Bhlllabllal I, 
Deehmukh, Dr. G. V. 
Deahmukh, Mr. Goybad Y. 
Eleak Bait, Mr. B. A. Batbar B. 
Ful·j·Baq Piraeha, Khaa Bahadur Shaikh. 
Gauri Shankar SiIlgh,Kr. 
H.bibar BabmaD, Dr. 
Bane Raj, Raizada. 
Begde, Sri K. B. JiDaraja. 
HOimani. Mr. S. K. 
Iemail Khan.Baiee Chowdhury KUhamm3d. 
30gendra Singl!, Sirdar. ' 
Kazmi, Qazi Muhammad Ahmad. 
Krilbnamltollhari, Mr. T. T. 
Lahiri Cballdhu1'1L ¥r. D. K. 
Lakhichand. Mr. Kajma1. 

Lalchand Navalrai, Mr. 
J.iaquat Ali Khan, NawabZada K'lllwiuDad. 
Maitra, Pandit Laklhmi hIlt.a. ' 
Mangal Singh, BarciaI'. 
Manu 81lbedar, M:r. 
Miara, Pandit Shambhudayal. 
Murtula Sahib Bahadv, Maulvi 8yed. 
Nairang, Syed Ghulam Bhik. 
NaUDIan, Mr Muhammad. 
Neogy, Mr. K. C. 
Pande, Mr. Badri Dutoto. 
Panna Nand, Bbai. 
Raghllbir' NaraiD ~  Ohoadbri. 
Ram Nara)fan Singh, .IIr. . 
Ramayan Prasad, Mr. _ 
Ranga, Prof. N. G. 
Raza. Ali, Sir Syed. 
Reddiar, Mr. K. Sit.arama. 
Sant Singh, Sardar. . 
Satoyanarayana'Moorty, Mr. A.. 
Sham Lai, Lala. 
'Siddique Ali Khan, ~ , 
Sinha, Mr. Satya Narayan: 
Sri Prakua, Mr. 
Srivastava, Mr. Hari Sharan Praaacl. 
Subbarayan, Shrimati K. R&d.. BId'. 
t amin Khan, Sir Muhammad. 
YUluf Abdoola Baroon, Seth. 
Zafar Ali Khan, Maulana. 
~  Uddin Ahmad, Dr. Sir. 
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Ahmad Nawa& Khan, ~  Nawab Sir. 
Aabeclkar. The BoaoaraIM Dr. B. R. 

_ BUlon1, Mr. FraDk Hr. . 
Asiaul Huque. The Honourable Sir M. 
·Beathall, The HonOurable Sir Bdward. ' 
1Iewoor, Sir Gunmath. 
Bbagchand Soni. Rai Bahwur Sir Bet.h. 
Oaroe. Bir Olaf. 
Qiaapman·Mort.imer, Mr. '1'. 
OIIatkrjee,.Lt.·Col. Dr. J. C. 
Pasa, ~ SwIder Lr.1l. 
~  Dr. Sir Batuji Dinahaw. 

Kamaluddiil Ahmad,1iballllJ-ul· Ulema. 
Kbare, TbeHonourah1e Dr. N. B. 
KrilbnloJllCllOl'thy, IIr. E. S. A. 
Kuahal Pal SilJlh, &;a .Ba11&(il1I'. 
Lawson, Mr. O. P. .' 
Mehta, Mr. Jamnadu M. . 
Muazzam Sahib Blob .. Mr. Muammad: . 
Mudaliar, The Houo1U'&bl. Dewan Bahadur Sir-

A. Bamaawami. 
Mudil", The Honourable Sir Fraacia.-
Pian Lall Kureel, Mr. . 
Baisman. Tbe Honourable ~  Jeremy. 
Ram. Natb, Mr. ., Dalal, TIM BODOa1'&ble Sir Ard.bir. 

.... ' Singh, Sardar Babadur CaptaiD. • Ric!bal'dIOD, Sir Henry . 
Roy, The Honourable Sir AlOka. Dua, Mr.' ADanIa MoIwt. D.... Pandit NiTakantba. 

ObiaBuddin, Mr. 11. . 
(\bulIDavi, Sir Abdul Balim. 
Qri8it.ha, Mr. P. J. 
Q1rilt. Mr. B. L. C. 
Babibar Babmu. Khan Babadur Sheikh. 
Kaidar. Kbaa Bahadur Sbamluddin. 
Imam. Mr. Saiyid Baidar. . 
!D*iJI", Mr. A. C. . 
Iaaaiel AlikhaD, .Kunwer Bajee. 
~  Sir F. & 

SiiWUar Siagh, Sardar Babadur ·Sardar Sir. 
1eIuiDgir, Sir Oowujee. 

~ motion was adopted. 

Shahban. Khan Bahadur Mian Gbulam Kadir 
lIIahammad. 

Sheehy, Sir Joim. 
Spen.C8. Sir George-. 
Srha8tava. The Honourable Sir Jwala Pruad. 
Stokes, Mr. H. G. 
Sultan- Ahmed, The Honourable 8ir. 
Sundareaan, Mr. N. 
Thakur Singh, Capt.. 
Trivedi. :&Ir. C .. M. 
TyIon, Mr. G. W. 
TyIOD, Mr. J. D. 

"The -Assembly then.: adjourned till _Eleven of. the Clock 011 S.iurc1a, .• 
lOtli ~  1945. . 
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